Par. 8.2.1.1.52
T

Monday,
19th September, 1955

PARLIAMENTARY
DEBATES

HOUSE OF THE PEOPLE

OFFICIAL REPORT

PARLIAMENT SECRETARIAT
NEW DELHI

Price Six Annas (Inland)
Price Two Shillings (Foreign)



CONTENTS

(19th September to 15t October 1955)

nday 19th September, 1955.

Oral Answers to Questions—

Starred Questions Nos. 1870 to 1872, 1874 to 1878, 1883, 1884, 1889,
1896 to 1903. rgos to 1907. 1909. xg:z. 1916 to :9:8. rgao and
1931 .

Iritten Answers to Questions—

tarred Questions Nos. 1868, 1869, 1873, 1879, 1880 to 1882, 1885 to 1888,
189c to 1898, 1904, 1908, 1910, tyu. 19:3 to 1915, 1919, 1923
to 1925 and 1927 to 1935., . . . .

Unstarred Questions Nos. 992 to 1037 . . . . .

esday 20th September, r9ss.

~a]l Answers to Questions—

“tarred Questions Nos. 193€, 1937, 1941 10 1044, I94F to 1948. 1950,
1951, 1955, 1955n 1953. 1959' 1961- 1954- 1967 1970,
1939 and 1940. . .

hort notice Question No. 10. . . . . .
. ritten Answers to Questions—

Starred Questions Nos. 1938, 1945, 1949, 195: to 1954. 1957 1960.
1961, 1963, 1965, 1965 1977 and 1'972 . '

Unstarred Questions Nos. 1028 to 1045.
“ednesday a1st September, 1955.
J)ral Answers to Questions—

Starred Questions Nos. 1975, 1977, 1979, 1980, 1984, 1986 to 1988,
1991, 1992, 1994 to 1998, 2003 to aoos. zoos. 2010 to 30:4, 3ot6.
2018, 2020, 2023 and zozs . . .

Written Answers to Quemans-— '

Starred Questions Nos. 1973, 1974, 1976, 1978, 1981 to 1983, I98s,

1989, 1990, 1993, 1999 to zoOZ. :oog. zoxs. zo:';. 3019. zcm, mz.
and 2026 to 2032 .

Unstarred Questions Nos. 1046 to 1071 . .
dirsday 2and September, 1955,

‘al Answers to Questions—

Starred Questions Nos. 2033 to 2036, 2038 (0 2041, 3044, 2046, 2048,
2051, 2085, mPG. zosa to 3061, 2066 to 2070, 3072 1O 3077,
2079 to 3081 . . . . . '

“ Wr_inmAnmmtomuﬁou—

tarred Questions Nos. 2037, ¢ 2043, 2045, 2047, 2049, 2050,
and 208¢ to 2090 . . . -

3053 to 2054, 2063, 2065, 2¢71,
Unstarred Questions Nos. 1072 to 1119 . .

CoLUMNS

4863—97

4897—13
491434

4931—s8

4958—60

4950—65

4965—72

4973—5003

$003—15§
S015—28

$029—64

s064—73
5073—96



Vi)

Friday, 23rd Seftember, 1955.
Oral Answers to Questions—

Starred Questions Nos. 2091 to 2094, 2098 to 2100, 2103, 210§ to 2109,
2111, 2116, 2119 to 2121, 2124 t0 2126, 1131 2132, 2102, 2117, 2123,
2118, 2129 and 2130 . . . . . . $097-

Written Answers to Questions—

Starred Questions Nos. 2095 to 2097, 2101, 2104, zno, znz, 2114, 2118,
2123, 2127 and 2128 . .

§128,
Unstarred Quéstions Nos. 1120 to 1134 . . . . 8133
Monday, 26th September, 1955.
Oral Answers to Questions— :
Starred Ques‘ions Nos. 2133 to 2146, 2149, 2151, 2153, 2155 to 2157,
2159, 2161 to 2166, 2169 and 2170 . . . S141-
Written Answers to Questions—
Starred Questions Nos. 2147, 2148, 2150, 2153, 2154, ztsa, 216o, 2167, i
2168, 2171 to 2178, 2180 to 2186 . SI71
Unstarred Questions Nos. 1135 to 1157 . . + 5181
Tuesday, 27th Settember, 1955,
Oral Answers to Questions—
Starred Questions Nos. 2187 to 2194, 2196 to 2202, 2204 to zzoﬁ, 2209 to
2212, 2216 t0 2219, 2221, 2222 and 2225 t0-2230 . . 5193-
Short Notice Question No. 11 . . . . . . $228
Written Answers to Questions—
Starred Questions Nos. 219§, 2203, 2207, zzo@. 22 13 to 2215, 2220, 2223,
2224 and 2231 to 2263 . . . $23.
Unstarred Questions Nos, I158 to 1168 and ::70 to 1215 . ‘. . 834
Wednesday, 28th September, 1955.
Oral Answers to Questions— N
Starred Questions Nos, 2266, 2267, 2270, 2272, 2273, 227%,2276, 2278,
2280 to 2283, 2286, 3387. 2289 to zzgl 2295 to z;oo, 2303, 2308,
2306, 2307, 23c8, 2317 and 2312 * . . . 527,
Short Notice Question No, 12 . . . . . s
Weritten Answers to Questions—
Starred Questions Nos, 2265, 2269, 2271, 2274, 2377, 2279, 2284, 2285, .
2288, 2292 10 2294, 2301, 2302, 2304, 2309, 2310, 2313 t0 2338 . 53
Unstarred Questions Nos. 1216 to 1222, 1224 to 1252, 1254 to 1266 . 5
Thursday, 29th September, 1955.
Oral Answers to Questions—

Starred Question: Nos. 2339 to 2344, 2346, 2349 to 2352, 3354 to 2358,
2360 to 2362, 2364, 1366, 236710 3369. 2372, 2390, :373, zm and
2392 . .

Short Notice Questmnl Nos. 1310 16 . b



i

iten Answers to Questions—

rarred Questions Nos, 2 s 2347 2348, 2353, 2359, 2363, 2370,
2371, 2376 to 2384, 3384°A, 3385 152389, 2391, 2391°A, tad

. 2393 to0 2399, . .
| Jntarred Questions Nos. 1267 to :300, 1300-A, mcl uoo-B. .
\ o 3J0th Settember, 1955.

i
! * Answers to Questi~ns—

«rred Questions NoS. 2401 to 2407, 2408 (0 2410, 2413, 2446, 2414
t&dulﬁ, 2418 to 2421, 2423 to 2435: ?417 to 243!, 2455; 3433

* Short Notice Queut:om Nos. 17 to 20 .

Written Answers to Questions—
Starred Questions Nos, 2400, 2407, 2411, 2412, 2417, 24232, 243:.
2434 10 24452447 10 2454, 2456 10 2461, 2463 10 2473, .

Un‘arred Questions Nos. 1301 to 1369. . . . .
 ~day, rst October, 1955. -

‘ra] Answers to Questions—
short Notice Questions Nos. 21 and 22 . . . .

lindpex . . . . . . .

COLUMNs

5380—93
5393—5408

5409—41

S441—49

5449—66
5466—5s00

$501—10
1—1329



'LOK SABHA DEBNVFES
(Part 1—Questions and Answers)
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4863
LOK SABHA

Monday, 19th September 1955

“The Lok Sabha met a: Eleven of the Clock
[MR. SPBAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Survey Of Rallway Lines

*1870. Shri Krishnacharya
l:nhl Will the Minister of Railways
leased to state whether the Survey
of t e following lines has been complet-

(i) Ernakulam-Quilon and
(ii) Mangalore-Hassan ?

The Parliamentary Seeretlry to

the Minister of Rallwa
port (Shri Sh-hn.mxnn) (i) Survey

work has been completed and the line
is under construction.

(ii) Field work has been completed
and the reports are expected to be received
by about December 195s.

Shri Krishnacharya Joshi : May
I know what is the total mileage of the
railway lines proposed to be cogstructed ?

Mr. Speaker : Does he want for both
the lines or does he want for each sepa-
rately ?

Shri Krishnacharya Joshi: For

number one.

length of hs 1't>po‘l"ed,l il I.me fg:‘he
the p mmy m
Ernakulam to Quilon is 96-55 miles
;{"hjielcrmhof the other line is 108 and odd

.

Shri Krishnacharya Joshi: What
is the estimated cost of this proposed cons-
truction ?

Shri Shahnawaz Khan : The es-
timated cost of the Ernakulam-Quilon line
isRs, 5-69 crores. In of the other
hne, estimates have been called for and we
are hoping that they will be received soon.

297 LSD—1

Hassan-Mangalore railway li

know whether any decision has becnnmn
as to whether the survey should

via Mudagere or whether it should pro-
ceed along Belur and Halbed ?

The Deputy Minister of Railways
and Transport j&hﬂ A.hguu) H Thu
is a different lgnment w the hon.
Member is mentioni This was for
Mangalore-Hassan. other line is for
Shaklaspur to Kadur wvia
and other places. Even there,
are alignments, one wvia Belurand
the other via Mu re. We have asked
a survey to be undertaken for both the
lines.

Food and Agricultural Organisation

*1871. Shri Jhulan Sinha : Wil
the Minister of Food and Agriculture be
pleased to state :

(a) the nature and extent of technical
assisstance “ﬁi.‘fd fl:' I;d.u during
1953-54 as & t of the various agree-
n?wsnsus executed between the Government
of India and the Food and Agriculture

Organisation; an
(b) the expenditure incurred
Government in the discharge of its ﬁlac-

tions under these agreements du the
above period? ring

The Minister of Agriculture (Dr.
P. §. Deshmukh) : (8) The Government
of India have received technical assistance
from the Food and Agriculture
tion of the United Nations under its Ex-
rmd Technical Assistance Programme
n the lhlpe of fellowships, experts, e :ﬁ
ment and holding of International -
ing Centresin India A statement show-
ing the cxtent of assistance received
is laid on the Table of the Sabha.
(See Appendix X, annexure No. 2.]

(b) The ng;:)r‘?mnme expenditure in-

India during

the above period comes to about
Rs. 1,82,000.

Shri Jhulan Sinha : May I know
if this total expenditure includes the
amount paid by India as contribution to
dntorpmunm?
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Dr. P, 8. Deshmukh : No.

Shri Jhulan Sinha : May I know
the exact contribution made by India?

Dr. P. S. Deshmukh : I do not re-
member the exact figure.

oY qwe qwo frad® :  wT AY-
wey o & fad s uwe To wWYo A
i s qgerh &, afx qgenl
arwn g ?
”_Dr.l'.s.l)nhmuhaldonotthink
Dr. Rama Rao :  Of these experts
how many are still in India now, and in
which lines are they helping_ us ?

Dr. P. S. Deshmukh : There is a
large number. It will be impossible.

Mr. t He wants to know the
pumber of experts in India, not the names ?

Dr. P. 8. Deshmukh : About se-
venteen,. subject to correction.

g wr W

*euR, ot wift faw: w7 W
owr pfy 5 ag 2R o g w6 6

(%) % ag aw § fe aowre 7
iy & < o e ® R & ford v
A ¢

() afs g, @ foedt oo &
forater w3 Y el AR

(w) fom fr 2aY W ag faia
o wrafr ;WY

(W) ®v Iu% 2w & waAfaay &
X ¥ g 9X swr q@ ?

l‘lllﬂtllﬁm (mq‘cﬂo
o) - (%) o 7t

(@) oy ad & faomay, feUX
& W A% 30,¥0 0 7 ¥ frafa & wd
@at

() 7 &t eqrl W agi Frafr
w2 A% 7@ ¢ fearg gamer qar &
wrer s & o AT F §
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(7) Tg wamT TEY

ot fsifr forer: T AT MY qaT
¢ f mial 7 g g & v ey wfwax
T | § W wafag & fawma &
TG FTH AT 8, WY ATAFT AT HARTAT
¥ fod vk TS & frd € G AT
qzTg T & S gEwr ot W oaw ?
8t feafa & a1 e o famme
¥t @ for gt frafa @ fivar omd

sft qRo wo pemwT : W FiT FT
¥ Ay § =T v § IJOwY EW AR
aff Ao 1 A e AT Qe W faew
# d=1 g7 & SwT gW ATEgE AT &

sit farsfer fivsy : wam w<TT Y qar
eyt war weTdiwe & sREw
§ ag & 70w W W) T ST At
MO @I TG FAFT AT |
T EEET ART AR § IAW WA
g g

in 1955 we had to give permission for
export ot some bran.

Shri Sarangadhar Das : In view of the
fact that wheat bran is being exported to
countries that use wheat products for their
food and where they have plenty of bran
and yet they are importing it for feeding their
cattle and the cattle manure goes bach
to the soil, will Government consider
putting a ban on the export whether the
price is high or low so that the plant food
material will remain here and the cattle
will be nourished ?

The Minister of Food and Agri-
culture (Shri A. P. Jain) : The House
would be aware that Government is giving
support to the price of wheat and there-
tore if we allow the price of wheat pro-
ducts to go too low we will have to give
further ~ support. The CLusntlty of
wheat bran, rice bran and other concen-
trated has recently very much incressed,
and the little quantity which we have al-
lowed to be exported does not by any means
ﬁredably affect the inte consump-~
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Settlement of Landless Labourers

*1874. Shri K. P. Sinha : Wil
the Minister of Food and Agriculture
be pleased to state :

(a) whether it is a fact that Govern-
ment have sbandoned the scheme for
settling 1,000 landless labourers over the
Sulanpore Farm; and

(b) the number of landless labourers
already settled over the lands ?

The Minister of ulture (Dr.
P. 8. Deshmukh) : (a) No, Sir. The
scheme has been modified so as to provide
for the settlement of 500 families of land-

less labourers as against 1 families
contemplated in the original scheme,

(b) One hundred.

Shri K.P.Sinha: Mayl know - the
per acre yield of these lands last year ?

. Dr. P. S, Deshmukh : Idonot think
it arises out of the question. I have not
got the figures, but the yields have been
rather low.

_ Shri K. P.Sinha: May I know
if these lands have become fully deve-
Joped or ;ometlnng still required to be

Dr. P.S.Deshmukh : They were
tractorised and are in a fit condition to be
sown. :

dfen dto gAo wreliw : 7y Wt
1843 # gmefafee frar mar a1 1 3w
TR LEH! g KA 1 v w1 o -
¥z qr ?

o fto T IAW : X T ATAT
ST AN {1 ATHAT 97 |

dfex @o Tno wrenftw : wT a7
Y ¥ fr x@ o1 §F 6 LAY F Ruoo
wwE Afw & &8 vy wn faed & fas
o THy F & dxr gwm Wik WAt o
THE %o AT 9T, I fE wrREer
qfew & 20 wyar sfy ave g€
W gg &4 § AV ¥ qwE &7 -
T 7

WMo fo THo THW: ¥ FH &
i & ey aga aeftea g€ @ W
iy yrgw 7 ST fearaTaT IR AR 8 1
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T 9T AN QT 7 AW g R
g § A A EY 9T, I@ FU A
W gt wTOo ¥ 99 st & afer §
g feww dw ot ft | v TR
T FH gE |

dfem wfto Two wrenig : war a7 Y
2 o qT<AT #7 q7Y ¥ I & arg w4
AT X THE A 7@ ey, o W
¥ g § TaAe Bt § e w =i
w gaa &7 ¥ faar g ?

wrer it i st (it go dto dw):
waEms Ao g
98y qgF 9X oo wWRfWAY WY qw
¥ ForE Y, YT W Yoo wrEfigY
N aam oo ) wrd O
W 9E § @A a4 AfeT ww IR
oeat T fagr A W KE AT W
o fegror <o mar & fi o weTeT gEM
AT EH T TR qE A R )

Forced Landing

*1875. Shri Bhagwat Axad ¢
will thes'Ministcr of Com'r::lutlou

be pleased to state :

(a) the number of occasions when the
planes of the Indian Airlines had to
make forced landings in the year 195§
so far ; and

-(b) whether all such cases were
inquired into by Government?

The Minister of Commu-
ﬂm Raj) Bahadur) : () 10
(upto 318t August, 1955).
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Shri Azad : I also
know whnnthi:"f‘t landing. But I
want to know whether there was any dama
caused to the aircraft as a t of
forced landing,

Shri Raj Bahadur : My answer was
clear ; no damage was caused.

Shri Bhagwat Jha Arad : What
were {.he mmf—mvermmem out of the
investigations—of o Imdm%
whether they weuth due ltlo failure of t ¢
human part or the machinery part or
due to weather ?

Shri Raj Bahadur : The question of
the failure of human part does not arise.

Mr, Speaker : Arc these forced land-
ings classed as accidents, major or minor;
are there any investigations meade of these
forced landings ?

Shri Raj Bahadur : For the sake of
efficiency of maintenance investigations are
made in these cases ?

Shri Joachim Alva: Is it truc that the
pilots of the Indian Airlines are not supplied
with the guide of 1nstructions and’ the

Manus! of route map which is supplied to -

the Air India International pilots and b,
that they are very scriously handi-
capped ?

Shri Raj Bahadur : If the hon,
Member refers to what is known as the
cockpit check list, it is definitely supplied
and it is insisted that the instructions
with regard to the check lists are followed
strictly.

Use of Tractors in River Valley
Projects

*1876. Shri Sivamurthi Swami :
Will the Minister of Food and Agricul-
ture be pleased to state :

(8) whether any batch of tractors of
the C.T.O. are working in any River
Valley Project ?

(b) if so, the acreage of land reclaim-
ed and made irrigable in these arems ;
and

() the amount charged per acre in
such areas?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) No.

(b) and (¢). Do not arise,

Shri Sivamurthi Swami: May
T know whether it is under the contempla-
tion of the Government to reserve some
units of the C.T.O. to reclaim the lands
and make them irrigable ?

Dr. P.S.Deshmukh : So far as the
Second Five Year Plan is concerned, we
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are oontem‘:,l:ung that some of the
tractors may be used for contour binding,
’m

Shri Sivamurthi Swami : I
know whether the Government of y-
derabadl have requested the Centre to
ki *Iihds ‘under the Tungabbadra. pre-

er pro-
ject on reduced rates and, if so, what is the
reaction of the Centre?

Dr. P. S, Deashmukh: I am mnot
aware of this ; I would like to have notice.

Crimes on Rallways

*1877. Pandit D. N, Tiwary : Will
theM"’ms?sterof Railways be pleased to
state :

(a) whether it is a fact that in March
1955, an armed dacoity was committed im
the Riga staton on the North-Eastern
Railway;

(b) whether the Station Master was
killed and

property worth  Rupess
10,000 was looted ; and

(c) whether the culprits were a -
I 12d N p ppre

The Parllamentary Secretary
the Minister of Railways and Trans-
gon (Shri Shahnawaz Khan) : (a)
es ; but in the quarters of the Station

Mﬂ_ster and not the railway station it-
seli.

. () The Station Master succumbed te
l];li:a] injuries on the way to the hos

The actual loss of property is not
fully known ; but it is reported
Rs. 274/ and a winter uniform
to

the Station Master were taken away
by the dacoits,

(c) Five persons have been arrested.

dfen Mo g fawrdt : 3w dw F
wr dwer gwr & )

off eTEAATw WP 3 9 Y gfaw
¥ ¥7 awiw &)

dfew Ro gro frerdt : agA ¥
T 2 o g o A & wlw oy §
W wgt f5 wwET OF arwa Y §,
Y w4 AR FY TTE  wr T gfewr
w1 g fivar s fs @ ST
ag? '
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o awt qfcage st (st qwo

wret) : Q¥ §EER & aveaT
TR T Y, SRR QA gl
T 7% § fr g ow 2uw qx gfe W
AT AT et Tl & ) e
TR Y T T Y w T Ew)
WHAAT  SgT T AE KW W
T ATAH THA Y, A T I AW
& foar ®1E oW T W ER g )

dfew dto gao fowrd : A wEA
1 aTqd gg 91 fF ¥ | Oy A
S WAy Y, buw
Q% ¥ G Ry & A At & w3w g
8, W el aTA QAT W @ g
A w7 AT e M Y foRe wh
0§ e w1 Ao ey ST Fwar
o ?

st qete Wito TNy : WRATT aERr
qIIE FAT WIAT 9T FY AT/ Q@
g 3fFA & g aoers fe o
YA Y T & w0 7 Y, g TAw
a3 oY aga & Wik T I A AR
§, g e ¥F d9 93 Y e
&Y &Y T, T gHA FE I I AW
o ¥ gar x=rome fivar § orgt & e
Aeed TRE 7 9% v agh wRwar
TarEAT R

Shri B. S. Murthy : May I know
li-t:ph:r;‘uggfﬂ:mﬁve persons are railway

Shri L. B. Shastri 1 Ithlnk none
of them is a railway employee.

Trafic Laws

*1878. Shri Gidwanli: Will the
Minister of Transport be pleased to
state :

(a) whether the atiention of Govern-
ment has been drawn to the
of the Consulting i

ment) at

vernment  (Road
ah.ﬁnnuﬂs::gionoﬁhelnd'un

k]
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(b) if so, the action proposed to be
taken in that direction? P

The Deputy Minister of

and  Transport (Shri  Alagesan) :
(8) Yes, Sir. ¢

(b) The Government of India have
circulated a drmaft Model Highway
Bill to States which includes Ero-
haard ,i‘é‘wn‘,'“f Bildings. along roes

o BS
nnd removal of encroachments there-
on, with the suggestion that State
Governments may consider under-
taking legislation on the basis of those
provisions. Some States have already
taken steps to enact Necessary legislation,

Colombo Plan

*x883. Shri Bishwa Nath Roy
Will the Minister of R-I.lnynbeplc-ed
to state :

(a) whether it is a fact that Aus-
tralia would supply rail and coa-
3&! to India under the bo Plan;

(b) if so, their number?

The Parliamentary to
the Minister of Railways and
port (Shri Shahnawas Khan) : (a) Yes.

(b) 2,000 metre gauge wagons and 24
broad gauge diesel rail cars.

Shri Bishwa Nath Roy: May l know
whether the supply of these s and
raill cars will meet the need of forthe
time being ?

Shri Shahnawax Khan : It would
not fully satisfy our real“mnnu but it
would very substantially help us

Shri Bishwa Nath Roy : May I know
whether India would be 'r!.:gu:redwpty
anything for these wagons

Shri Shahnawaz Khan ¢t These are
being supplied under the Colombo Plan
lndthe yment by the Railway Ministry

made to the try of
Fi.nlnce.

Shri Bishwa Nath Roy : May I

l;h:&w? what will be the amount to be

Shri Shahnawaz Khan: I cannot give
the exact figures. But, it will be between
Rs. 3-2 crores and Rs, 4°3 crores.

‘The Minister of Railways and Trans-
port (Shri L. B. Shastri) : I want to cor-
rect the answer pvchhbey the Pu-lh-
mentsl . ent

ty Secretary. y'm“
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Railway Tribunal

*1884. Shri T. B. Vittal Rae :
Will the Minister of Railways be pleased
to state :

(a) whether the One Man Tribunal
appointed to go into the grievances of
Railwaymen has since submitted its re-
port ;

(b) if so, the action taken on the
Report; and

(c) ifthereply to part (a) abeve
be in the negative, the reasons for the
delay ?

The Deputy Minister of Rallwa
g&d Transport (Shri Alagesan): (a)
0,

(b) Does not arise.

(¢) The Tribunal has been able to
hold only two sittings so far. Firstly,
there was delay in the submission of the
written statement of demands by the Na-
tional Federation of Indian Railway men
As there was disagreement about the va-
lidity of the inclusion of a large num-
ber of items within the terms of refer-
ence, the Tribunal decided in April 1955
that the N. F. 1. R. and the Railway Board
should get together to discuss the matter.
This was done in July, 1955 and three
itemsout of the five were settled. The Tri-
bunal willtake up the other items in
its further sittings.

Shri T. B. Vittal Rao : There are
now two National Federations of Indian
Railwaymen, one whose President is Shri
Vasvada and the other of which  Shri
S. Guruswamy is the General Secretary.
I want to know whether the agreement that

been entered into with the Federa-
tion of which the President is Shri Vas-
vada has been agreed to by the Federation
which is led by Shri Guruswamy.

Shri Alagesan : In the first instance,
I should make it quite clear that there are
no two Federations. There is only
one Federation which has been recognised.
It is truc that there has been some  differ-
ence of opinion between the Federation
that has been recognised and a
section of the people belonging to the
Federation. t docs not mean any dif-
ference as far as the settlement of the
issue is concerned.

Shri T. B. Vittal Rao : May I
~10w which of the two Federations is
recognised, the one led by Shri Vasvada or
the other ?

Shri Alagesan : In fact, I deny the
existence of two Federations. I said there
is only one Federation of which the
President is the gentleman named by the
hon. Member. There is some difference of

inion between the Federation and some
the members of the Federation. That
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does not mean there is another Federation,

. ShriT.B. Vittal Rao : Some more
items had to be referred to  the Railway

Tribunal in consultation with the N,F.LLR,

as already proposed by the Railway Mi-

nister in his Budget speech. Has that

been done now ?

Shri Ala t As Isaid, there was
a sitting of Tribunal in which it was
agreed that some matters may- be discuss-
ed between the Board and the Federa-
tion, I should say that it produced w
good results, perhaps for the first time—
may call it even a revoluntary step—when
the Federation and the Board sat
together and in a matter of a few
‘days were able tocome toan  agreement
on many of the items which were the bone °
of contention over the past several years.

Shri P. C. Bose: What were the items-
over which agreement was reached bet-
ween the Railway Board and the
Federation ?

Shri Alagesan : Broadly, five issues
were rcferred to the Tribunal, of which
agreement was reached on three issues,

may refer the hon, Member to the
terms of refeience, but I broadly say that
there was sgreement on those three, I
do not ‘think 1 should read out
the terms of reference now. :

Rice Banks

' *1889, Dr. Ram Subhag H
Will the Minister of Food ands?s;l-
culture be pleased to state :

(a) whether Government propose to
setup “ Rice Banks” in the country;

(b) if so, when ;
(c) the functions of thesc Banks;
and

(d) how many such Banks=—are likely
to be set up in the first instance?

The Minister of Agriculture (Dr.
P.S.Deshmukh): (a) No, Sir, Govern-
ment have no such proposal at pre-
sent,

(b) to (d). Do not arise.

Dr. Ram Subhag Singh : The hon.
Minister has stated that Government have
no such proposal at present. May I
know whether there is a proposal before the
Government which might be introduced
at 8 later date ?

Dr. P. S. Deshmukh : There is a
recommendation by the Rural Survey
Credit Committee. They have recom-
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mended the establishment of such banks
which may be considered in due course.

Shri S. N.Das: Are Government aware
if any of the State Governments has
formulated a plan of this type or has not ?

Dr. P. S. Deshmukh : No State has
formulatcd any such plan, but there exist
gmn golas for seeds, etc., in some

Of the tates like Orissa, Uttar Pradesh,

Prevention of Cruelty to Animals
Enquiry Committee

*1896. Shri Kirolikar: Will the
Minister of . Food and Agriculture be
pleased to state :

(a) whether the commmce set up to
consider the adequa of the
existing provisions of \mimu laws
for the prevention of cruelty to animals in
the country and other allied matters has
submitted its report; and

(b) if so, when the report will be
placed on the Table of the House ?

The Minister of Agriculture (Dr.
P. S. Deshmukh ) : (a) No, Sir.

. (b) No definite date can yet be men-
tioned.

ot frdfer: @ w4 7 fiedt
W R A §?

WMo fto qRo W : TW H TN
Naveea g myamag g

Shri V.K. Krishna Menon Chairmm
Shrimati  Rukmini Devi

Arundale . . . Member
Dr. M. D. D. Gilder . '
Shri Kakasaheb] Kalelkar . "
Prof. N, R. Malkani . "
Shrimati  Lakshmi N.

Menon . . . "
Shri Dewan Chand
Sharma N . . "

Shri G. Srinavasa Murty
(of the School of lndmn
Medicine) . "

The Commissioner, Ani-
mal  Husbandry, Go-
vernment of India . »
‘The Inspector General of
Fnrcsu, Government of
India . . . "
Dr. K. Mitra. Assistant
Dircctor General of
Health  Services, Go-
vernment of India . .
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Dr. Syed Mahmud has
*  been replaced by Pandit
Munishwer Dutt Upa-
dhyay . . . . Membe

Dr. P. Subbarayan has
heer} aprointed as an
additional member - »

Shri R.L. Mchta, I.A.S,, Deputy
Secretary Ministry of Food and Agriculture
was Secretary but somebody else will
succeed him. -
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"z gig & @ w1 rf sy fawar amar

o ?
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Payment of Taxes

*1897. Sardar Igbal Singh : Will
the Minister of Labour be pleased to
state :

(a) whether the systcm of payment
ofi taxes in the shape of labour still
exists ;

(b) if so, the names of the States
where this system is in vogue ;

; the typca of taxes pau:l in the shape

(d) the steps taken by Government to
abolish this system ?

The DI? Minister of Labour
(Shri Abid Al @ (a) to (d). The sys-
tem mentioned in the quest'on does not
exist in Himachal Pradesh, Delhi, Madhya
Pradesh, PEPSU, Kutch, Tripura,
Saunshtrs, Pumab and  Man.pur,
Information concerning other States
has. been called for and it will be
placed on the Table of the House as soon
as  received.

}l}bﬂ Singh : Ma

if the hon. M nis:er is aware o thc fnct
that the Government. of India has ‘admitted
in their representation to the First Labour
Commission appointed by the U.N.O.
which was presided over by Shri Ra-
maswami  Mudaliar, that there existed
asystemofpa tof taxes in the shape of
labour ? Ifcthat is a fact, may I
know the type of system that existed
in India ?
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Shri Abid Ali : According to the
information which was collected some
time back —of course Idonot know the
latest position—it was found that in Ajmer
and Hyderabad and perhaps  in Bhopal
also, Panchayats were empowered to
commute the Pcrmcnt of taxes i nto con-
tributions of labour. The relevant
provisions will be fournd inthe Pan-
chayst Acts concerned. .

Sardar Igbal Singh : Is the Go-
vernment aware of the fact that thisis a
feudal type of system and that steps should
be taken by Government to remove that
system ?

Shri Abid All : That is a matter of
opinion.

Shri Heda : May I know in -whnt_shu:ﬁ:
and when the collection of taxes in

aha?e of labour in Hyderabad exist-.
ed

Shri Abid Al : I said it was in the
Panchayats system when the Panchayats
were empowered to  commute payment
of taxcsinto contributions of labour.
About the exact time, I do not know.

Shri B. S. Murthy : Is Government
aware that under the name of forced
labour, the payment of taxes is in
existence in tribal areas, and,if so, what
are the steps taken to prevent that ?

Shri Abid All 1 We have not received
any such complaint.

*toés. &f &o wWio wifwar
w1 AT A g T A F9T 56
fw :

(%) Too g7 o F WA W
T AR 7T TH S A T JOH
teNY=yY & firas sfter ot g0 & fod
foear
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AL LI

(1) TR 9% WX W< sqareqr
X firgan wrfew sqg grar @ ; W

(9) €& 99" & Trw ¥ wifa &
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Tr ¥ ot & o ford g W X AW
¥ e &, o g giear Sueed §
arefr § o AT a1 gER AT &
" gre e o § &Y 97 &1 A fear
amar &)

Shri Veeraswamy : May I know the
number of runners uﬂ{md by this system

in the Madras State and whether they have
been absorbed in othey, services ? .

smunjnm:mmmfi?

complete and it gives full and detailed in-
formation.

Central Control Laboratory at
Kanpur

*1899. Shri M. L. Agrawal
Will the Minister of Food nd Agricn.l-
ture be pleased to state :

(a) whether itis a fact that Govern=
ment propose to expand the Central Con-
trol Laboratory at Kanpur; and

(b) if so, the details of the expansion
scheme ?

The Miniater of Agriculture (Dr.
P. S. Deshmukh) : (a) No, Sir.

(b) Does not arise.

Shri M.L. Agrawal : What sortof
work is done in this laboratory ?

Dr. P.S.Deshmukh : Itdeals with
quiilality control of pghee and edible
oils.

Postal Arrn;r;::uuu Solar
Ec

*31900. Dr. Satyawadi: Will the
Minister of Communications be pleas-
ed to state:

(a)the details of the arrangements
Posta Telegraph and Telephone) made
during the last * Solar Eclipse ’ gathering
at Kurukshetra ;and

(b) the amount spent on these ar-
rangements ?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur): (a) and
(b). A statement is laid on the Table of
the Lok Sabha [See Appendix X, an-
nexure No. 4.

o wwrll. w1 & I qEAT
#fe ot g @ wod g s
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Gift Parcels from U.S.A.

*ygor. Shri B.N. Misra : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether it is a fact that a

t parcels from
U.s mgf arrived in India;

(b) if so, the commodities which
have been received;

(c) the total quantity thereof;

(d) who is the consignee, for these
gift parcels; . :

(¢) which Agency is dealing with
their distribution;

(f) whether Government have any
control over the distribution of the
gift parcels;

(g) if %0, in what way ; and

(h) if not, the reasons therefor?

The Deputy Minister of Food and
Agricul (Shri M.V. Krishnappa):
(a) Yes, Sir.

(b) The bulk of the gift parcels recenty
received l.:ed beenl under thef fmo'u .S.
sgreement largely consist o
butter, chbutr.er oil, cottonseed ‘31?“
milk, eese, shortening, drugs me-
d:unet, hand tools, hospital equipment and
supplies etc.

(c) These gift parcels are being received
in different packings such as cartonms,
crates, bags, drums etc. During the six
months ending 3oth June, 1955 about
5 hcl‘:jh 30 thousand pacages were re-
ceiv

(d) The gift parcels are consigned to
the recognised ‘Receiving Agencies in
Indie through the Regional Director
(Pood) of the port of entry in India who
clears the parcels and despatches them to
the destinations indica by the recog-
nised Receiving Agoncics in India,

(e) A statement is placed on the Table
of the Lok Sabha giving names of the re-
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cogni iving Agencies in India who
ﬂ:ceu::d arlfm‘r:ns distribution of gifts.
(See Appendix X, annexure No. )

Under the Indo-U.S.JAgree-
mggt) l:hghlespomibiljty_ for distribution
of gift parcels Tests with the recognised
Receiving Agencies. These Receiving
Agencies, however, are required to arrange
dstribution use of gifts  free of cj}m
amongst the poor and needy without dis-
crimination_irrespective of their race, caste
or (reed. For this purpose the “:l::
Governments, in whose jurirdiction
ifts are distmbuted used, are required to
issue, afrer duly satisfying themselvelu,
certificates  that the gifts have actually
been distributed in the prescribed man-

ner.

Shri . N. Misra : As these gifts are
of diﬁerglt qualities and contain ghee e?nd
other articles, may I know whethle;ru before
actual  distribution 18 made, these are
certified or checked that they are genuine
snd are worth ~consumpuon.

Krishnappa: Let the hon.
Mgfaler rest assured that all the gifts that
we are getting are generally from America
and will be pure and there will not be any
room for adylteration. When there is
some doubt they will be checked and such

s alone as are in good condition will

be distributed.

that
Shri B. N. Misra : These goods

ndia as gifts are given permission
f:ml:cmi; srtea here and they arce the
distributed free of cost. Has it come h.ut?
the knowledge of the Government or ! s
there been any complaint that these qdfls-
are sold in the market and are not

tributed freely?

Krishna : There is no tom-
laSL:lltﬂ that they l;?: sold the market.
%ut there are some complaints that these
:fts are distributed with some discrimina-
on. For example, some Christian ins-
titutions and some - Fathers are dlsmsgx
ting these only t0 Christians. In s
cases, we are taking action 1o see that they
are properly distributed. .
Rao : May I know if
whlt::lrc R&:n.t' is received by the
Go=rnment of India ani then distributed
to the 371 agencies or some of these agen-
cies t direct from the Americans con-

‘Shrl Krishna + The  sending
agencies in Amm‘lg.nc about seven. We
have recognised about 31 agencies in India
and these gifts are sent otlfnesel nm
agencies. e Government of

the Food and Agriculture Ministry _a‘:-:
as clcariDg #gency. We receive them in t &:

' and certify  that they are gif ,
Bguusc they are free from customs dutics
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Shri Kajrolkar : Wil the Minister
clarify the difference between ghee and
butter cil ?

Shri Krishnappa : In America pe ]
do not have the word ghee; it is t
Indi name. So they have said butter
oil which is the oil prepared out of butter.

Supply of Wheat and Rice to
West Bengal

*1 Shri N. B. Chowdhury : Will
inister of Food and Agriculture
be pleased to state :

(a) whether it is a fact that the
Government of  West Bengal have
asked for rice and wheat from the
Central Government for the current
year; and

(b) if so, the quantities of rice and
wheat sent to West Bengal during this
year so far?

The Deputy Minister of Food and
Agriculture (M. V. Krishaappe) : (5)
0, OII. .

{b) Does not arise.

Shri N. B. Chowdhury : May I know
whether under the scheme for helping
famine and scarcity affected areas, Go-
vernment has made any allocation to the
State of .West Bengal in order to help

rice at cheaper rates in those
areas

Shri Krishnappa : The question
$cd Beiaguwli'lmeaherm;hfe Govc;'mnent of

est Ben [ or any foodgrains
from the Centre. The reply is  ‘No'.
They have got enough of foodgrains with
them. They have got 1,00,000 tons and
nearly one lakh which was surplus to them
was surrendered by them to the Centre
and we despatched that rice to the deficit
areas in Orissa this year. Regarding dis~
tribution of rice at concessional rates in the
flood affected areas of Jalpaiguri and Cooch-
Behar they are doing it according to the
existing rubs and we are meeting a por-
tion— per. cent—of the loss that they
incur subject to a maximum of Rs. 2
crores.

Air Accident
*1903. Shri unath Singh : Will
the ﬁmister of mmunications be

pleased to state

(a) whether it is a fact that a frei-
ghter Dakota belonging to the Indian
Airlines  Corporation crashed while
taking off from Simra airfield on the 30th
August, 1955; and

(b) if so, the causes thereof?
L]
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The Depu Minister of Comm-
unications (?Ilri Raj Bahadur) : (a)
Yes Sir. .

_(b) The accident is under investiga-
naon. ¢

mwfm:mﬂ'iﬁm
i 5 ag owitde o & v & sroor
T a1 T arE wT wTr At ?

st Tw wgrgY ;Wi @ OwREe
o g & @ 8, wafad wit ag sy
aug ¥ qF grn fv ag fee s &
LA '

Shri Raghunath Singh : Will he
maoke enquiries again?

Shri Raj Bahadur : A Committee of
Enquiry has been appointed. I will no
be able to give the names. :

Shri Joachim Alva : Is it not true
that most pilots of the Indian airlines do
nol possess pavigation ceruificates, that
that have not undergone any navigation
course and that it is essential for them to
unaergo such a course under the rules
of the International Civil Airlines Organisa-
tion of which India 1s a member?

Shri Raj Bahadur : We have got a
class for training in navigation at the
CATC and the pilots are put in that
class as a matter gf course and I beleve
that most of the pilots are now acquiring
this quulification. . .

Shri Kamath : A court of enquiry is
appc;imed but no names are given, How
is 1t .

Mr, Speaker : He wants notice for
that.

Shri Kamath : It is very strange.

The Minister of Communications
(Shri ]ngiwn Ram) : Msy I put in one
word? Hon. Member should knowthat the
accident ook place in the temitory of
Nepal. In the ordinary course when
an accident takes place within the juris-
diction of a foreign Government, the
court of enguiry or investigation should
be appointed by thar Government. But
as there is no fullv developed civil avia-
tion deparument in Nzpal, we are having a
departmental ¢nquiry into the cause of the
accident.

FoT Haw & i o W™
W WA
*geoy ot wew i W @w
Wit pleaft v wiw, teuy MY oW
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Shri M.V. Krishnappa : I could not
tollow the question.

Shri S.N. Das : May I know the]
number of shops opened in the various
States the 1ate of subsidy and the rates
‘l: \\?rhich the foodgrains are being sola
there

Shri M. V. t We do not
know the total number of sh openea
in these arears becali‘u mrsi ol ;hem arT
temporary saops. Regarding the tota
quantity of futﬂ)pain-suppliad I am pre-
pared to give the figures. Tue present
Rrevaihng maiket price of rice in Bihar is

8. 16/8/- a maund whercas we are selling
at Rs. 13/- per maund in those areas.

Shn S. N. Das : The sta.ement shows
the present prices of fooderains. May I
know whoet wete the prices prior to these
fioods ?

Shr1 M.V.Kr.shnappa : Whatever
prices prevailed in the country under
ae-control also prevailea in these areas
prior tu thexe floods. After the floods,
because of the floods the prices went up
by one of two rupecs a maund in some areas
and we are seliing at a concessional rate of
Rs. 13/- per maund.

Shri S.N. Das : How wo ths prices
compare with prices in ot.ier States where
taere is no flood?

The Minister of Food and Agriculture
(Shrl A. P. Jain):For the purpose of
comperison I will reaw our certain figures.
Waeat in Uttar Pracdesh is being ordinarily
eold at between Rs. 12 and Rs. 14 a maund,
whereas in the flood affected areas the
State Goverrment is selling at the rate of
3} seers a rupee., The ordinary rate of
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ar in Uttar Pradesh i* Rs. 6/12/9 to

. 7/8/- whereas t ¢ State Government
is selling at tue rate of 5§ seers a rupec.
Jn Bihar the ordinary rate of rice is Rs.
16/8/- to Rs. 18/8/- a maund whereas he
Bihar .Government is selling rice at Rs.
13/- 80 on ana so forth.

Shri N. B. Chowdhury : May I know
the names to the States to which the Go-
vernment has granted subsidies or other
grants lamra_ing to the 50 : $0 or 25: 75
per cent basis

Shri M.V. Krishnappa : To all these
States affected by floods, namely: Assam,
ggst Bengal, Binar, Uttar Pradésh and

T1558&.

Own Your Telephone Scheme

+1917. Shri Heda : Wil' the Minuster
of Com.aundcations be pleased to stute ¢

(a) the names of the cities f{rom
wheoe tioe ¢ Own your Telephone' Sche-
me has heeu withdrawn;

(b) whether the new telephon: con-
nections are now  available 1n those
citics; and .

(c) whether the subscribere of tele-
thones under the ¢ Own your Tele-
shone’ Scheme are in and was affected
%nercby? '

The Deputy Minister of Commu-
nications hri Raj Bahadur): (a)
The Own Your Telephone’ Scheme has
been withdrawn [rom 12 stations WViz.,
Barnala, Bhatinda, Dhubri, Dhun, Erode,
Gudur, Indore, Fotkapura, Meerut,
Rajkot, Surat and Veraval. ‘ Own Your
Teiephone’ has been relaxed 1n Hyderabad,
Bangaiore and areas servea by automatic
Exchenges in Calcutta.

(b) Yes, suhject to the availability of
cable pairs and auxiliary stores.

(c) Wo.

Shrl Heda: May I know in how many
cities the system is still existing ?

Shri’ Raj Bahadur: This system is
still existing in (8 plus 2) 10 stations.

Sbhri Heda: Is there any Government
proposal to witharaw this scheme from ali
the cities and, if so, oy what time they
expect it would be withdrawn?

Shri Raj Bahadur : As soon re we get
spare capacity and have equipment good
cnough and ot enough for giving all the
required number of telepnone conne .-
tions we snall be withdrawing this * Own
Your ‘tclephone * Scheme.

Shri Heda : May I know the total
amcunt $o far coilected under this
scheme?
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Shri Rej Bahadur : It {s about Rs.
4 crores——I1 am speaking from me-
mory.

Railway Medical Service

he { Shri Babadur Singh : Will
the Minister of Rallways be plcased to
state:

(a) whether it is a fact that sanita-
tion arrangements are of a  poor
standard in railway cumpartments,
waiting rooms, platforms and luvato-
ries;

(b) whether  there are  sufficient
number of medizal personnel in tne,
Railway Medical Service, under each
category,

(c) whether  there is  any liuison
be scen the Health Ministry and Rail-
way Ministry in the matter of neslth
service; and

(d) if not, the reasons tnerefor?

The DIarHamentary Secretary te
the Miunister of Rallways and Trans-
port (Shrn Shahnawax Khan): (a) No,
exist in railway compartments, wuiting
rooms, station platforms and lavator-

iu‘
(b) Yes.

(c) Yes.
(d) Does not drise.

+ Shri Babadur Singh : May I know
whether there is a general complaint that
the railway T. B. patients are not bei
given any iavilities ?

Sihri Shahnawaz Khan : The Railways
have arrangea with the Ministry of Health
to rescrve certain foruon of T.B. sana-
toria specially for roilway employces and
I thought the Railways were to be com-
plimented for meking tnis arrangement.

Shri Babadur Singh : What is the
totul cost on the radway medical service ?

Shr1 Shahnawaz Khan : i shall re-
quire notice, Sir.

Shri Bahadur Singh: May I know
whether it will not be more economical im
the long runto let this railway medical
service go under the Health Ministry ?

Shri Shahnawaz Khan : I won't say
anything on that point but I would like to
inform the hon. Member that the Rail-
ways are employing nearly 1 million em-
Eloyeel and we are running 75 first rate

ospitals, 399 dispensarics and something
like 20,000 medical staff are working for
the benefit of the Railway employees,
and I think we are doing very
well in that respect.
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Pandit D.N. Tiwary : May 1 know
whether our very enthusiastic Parliamen-
tary Secretary had ever a chance to travel
on the N.E. Railway from Gorakhpur to
Katihar and if so, has he found that the
wagons as well as coaches in this Railways
are as clean as he thinks them to be in other
Railways ?

Shri Shahnawaz Khan : I have not
had the privilege yet, . but 1 hope to have
that pleasure soon. *

Shortage of Wagons

*1913. Shri Kamath : Will the Minis-
ter of Rallways be pleased to state :

(a) whether the Bidi and Tobacco
Merchants  Association, Sagar (Ma-
dhya Pradesh ) have made a represen-
tation asking for more wagons at
Sagar Railway Station for bidi ~ traffic;

n(cll,) whether it has been considered;
[

(c) if so, with what result?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawasz ): (a) Yes.

(b) and (c) The suggestions made in
the represcntation were carefully consi-
dered by the Central Railway administra-
tion but with due regard to the overall
requirements to be met, it has not been
found feasible to enhance the quotas.

Shri Kamath : Is it a fact that this
Association has represented to the Go-
vernment that they are facing a heavy loss
because of huge accumulation of bidi
ﬁﬁ? ?’t Sagar Station, dafnd they have

jor more wagons and for upgradin
of bidi traffic? PE &

Shri Shahnawaz Khan : There might
have been some accumulation of stocks
but I should like to inform the hon. Member
that besides bidi there are some other.very
important commodities which have also
to be catered for. We make allotments of
wagons according to the necessities and
commodities such as foodgrains, pulses,
timber and other things have also to be
moved in large quantitics. We supply 120
wagons for free destinations and for
restricted destinations 84 wagons; that is
the quota allowed.

Shri Kamath : Am I to understand that
the representation made by the Bidi Mer-
chants Association has been partially acce-
pted or wholly rejected?

Shri Shahonawazx Khan : The con-
tention of the railways is that we are mak-
i:lii fairly liberal allotment of wagons for
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Shri Kamath : Is the Government
aware that because of Government’s
attitude in this matter nearly 1 lakh workers

in bidi manufacturing trade are
facing unemployment ?

The Minister of Railways and Trans-
port (Shri L.B. Shastri) : I donot
think that is quite correct because we have
agllotted a large number of wagons for
movement of bidi and if there had been
some accumulation for some time we have
tried to clear that also,

Shri Kamath : Have the stocks been
cleared ?

Shri L.B. Shastri : I cannot say posi-
tively, but I shall look into, that matter
further.

Child Welfare

*1916. Shri Krishnacharya Joshi:
Will the Minister of Health be plcas-
ed to state : .

(a) the steps taken by the Govern-
ment of India for ‘promoting the
ideals and objectives of the Charter
regarding the welfare of children of
the world; and

(b) the amount spent so far for
this purpose ?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : (a) and
(b) Presumbly the Member refers to the
*Declaration of -the rights of the Child”
commonly known as the ¢ Declaration of
Geneva’. If so, a note containing the re-
quired information is placed on the Table
of the Lok Sabha. [See Appendix X,
Annexure No. 7]. .

Shri Krishnacharya Joshi : From
the statement it appears that it is not the
responsibility of the Health Ministry
alone but that other Ministries have also a
similar responsibility. May I know that
as the other Ministries which ®re also
looking into his matter and in what
way ?

Shrimati Chandrasekhar : Indirect-
ly or directly, all the other Ministries aic
helping towards the upkeep of the chil-
dren and the mental and social development
of the children. So, I cannot say precisely
in what way the other Ministries are res-

ponsible.

Shri Krishnacharya- Joshi : May
I know the total amount sanctioned for
the schemre ?

Shrimati Chandrasekhar : There is
no particular sum for the maternity and
welfare measures. The various
schemes that have been taken up by the
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g::lth Ministry are given in the note that
been supplied to the hon, Members.

Shri Krishnacharya Joshi : May 1
know the names of the States which have
undertaken this scheme ?

Shrimati Chandrasekhar : There are
12 States in India which have undertaken
comprehensive maternity and child  wel-
fare achemes for the promotion of health
and welfare of children. They are : Delhi,
Uttar Pradesh, Madhya Pradesh, Bihar,
Travancore-Cochin, Hyderabad, Assam,
Andhra, Mysore Bombay, West Bengal and
Saurashtra, The last four States will b
implementing the schemes shortly,

Shrimati Sushamsa Sen : May I
know whether there is any liaison between
the Health Ministry and the Central Social
Welfare Board for promoting the welfare
of children, and if so, what is the liai-
son :

Shrimati Chandrasekhar : I would
require notice.
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Passenger Amenities

*1918. Pandit D. N. Tiwary : Will
the Minister of Railways be pleased
to state: .

(a) whether the attention of Gov-
ernment has been drawn to  the re-
marks of the General Manager, North
Eastern Railway, made on the 31st
May, 1955 au  Kurseong on the occa-
sion of the mecting of the  Passenger
Amenities  Sub-commitree  of the
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North Eastern Railway Zonal Consul-
tative Committee to the effect that

the work of providing ”n?e
amenities could not be  pressed for-
ward at present;

(b) if so, whether Government are
in agreement with the views express-
ed by the General Manager; and

(‘?:h:r not meofsteps taken to steep
up the work passengers  amenities
in the North Eastern Railway?-

The Parliamentary Secretary to
the Minister of Railways and Trans-
H’: (Shri Shahnawaz Khan): (a)

General Manager had stated that a
large number of works carried forward
from the previous year could not be pres-
sed forward to the extent ‘desired due to
the pre-occupation of the Railway en-
gineers with the restoration of the breached
section.

(b) Does not arise,

(c) The works are being pressed forward
to the maximum extent feasible.
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Roads in Andamans

“1920, Shri Bhagwat Jha Azad :
Will the Minister of Transport be pleased
to state whether it 'is a fact, that Gov-
ernment propose to construct a trunk
road linking the three main islands in
the Andaman Islands group?

The Deputy Minister of Rallways and
Transport (Shri Alagesan): Yes, after a
proper survey of the area has been carried
out.

Shri B‘lllfvlt Jha Azad : What
would be the le of the road the cons-
truction of which, the hon. Minister has
just now said, would be taken up by
Government? Has any rough estimate
been made by the the Ministry?

Shri Alagesan : I can only give a
rough answer. It would be between
160 and 170 miles.

Shri Bhagwat Jha Azad : Would the
Government tell us what are the transport
faciliies that are available at present in
the three main islinds in the Andaman
Islands group ?

Shri Alagesan : As I said before,
before Erooecding with this road, the is-
lands have to be properly surveyed and
the Survey of India has been carrying on
the work, and we propose to construct
portions of the trunk road. A rough ali-
gnment has been made which will be
taken up during the second Five Year Plan.

Shri Bhagwat Jha Azad t As bet-
ween the three ﬁupa of the island, there
is much water, erefore, do Government
propose to devise an alternate system of
transport, just like the present water trans-
port ?‘ystem of ‘moulis’ for carrying on

¢

Shri Alagesan t As it is, the road may
have to cross the sea in three places and
ps we will have to take the road on
it. I am not aware of the details of this
matter. »

Rallway Workshop Reviewing
Committee

*1g9ar. Shri T. B. Vittal Rao 1 Will
the Minister of Railways be pleased
to refer to the reply ven to Starred
Question No. 559 on 8th August,
1955 and state :

(8) whether any action has since
been taken by the Railway, Board on

287 LS. D—2
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the interim Report submitted by the
Railway = Workshops Reviewing Come
mittee; and
(b) if sy, the wnature of tthe wcdan
en thoicun ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan) (a)
and (b) Yea, This was a departmental
committee and the report deals with de-
partmental procedures and readjustments.
Appropriate action where necessary has
been and is being taken.

Shri T. B, Vittal Rao 1 May I know
whether the final report has been sub-
mitted by this Committee, because, in
reply to a question on the 8th August
last, it was said that the Committee's
report was expected by the end of
August.

Shri Alagesan : Yes; It hes been
submitted. ’

Shri T. B. Vittal Rao : Could I know
the maln? recommendations of this Com-
mittee .

Shri Alagesan : As it is, it is purely
technical. Perhaps the' hon. Member
may understand it but I am not able to
understand it. It runs to several pages.
I do not think I should bother the House
with that.

Shri T. B. Vittal Rao 1+ May I know
whether this Committee has found out
that ‘the capacity of some workshops has
been under-utilised ?

Shri Alagesan : I do not think I should
into every detail of the report of the
ommittee, It<is a departmental Com-
tr:ikret»:l: i)ntent%ed cl1:s|.lrely for action bein,
n by the department concerned.
The Board has accepted many of the re-
commendations and is issuing instructions
to the various rallway  administra-
tions.

Shri Kamath @ Mm? I know whether
a copy of the report will be placed on the
Table of the House?

Mr, Speaker : It is a question of ad-
ministranve detail. I do not propose to
encourage that kind of into the
administrative details. Unless there s
some kind of principle involved, I do
not think the question should come before
the Parliament.

Shri T. B. Vittal Rao : The Railway
Minister, in his speech during the budget
session two years ago, said that this Co n-
mittee was being appointed to go into
the question of fully utilising the existing
capacity in the railway workshops. That
iswhy I wantto know whether the Com-
mittee  has found that some workshops are
under-utilised. .



4897 Written Answers

The Minister of Railways and Trans-

rt (Shri L. B. ) + We might

able to give some information to the
hon. Member later on when the Committee
hee completed its final 1cport,

WRITTEN ANSWERS TO QUESTIONS
Rallway Coaches

*1868. Shri D. C. Sharma : Will the
Minister of Rallways be ple ed to
state:

(a) the total number of metre-gauge
coaches manufactured in India during
the year 1954; and

(b) the places where they were
manufactured ?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
port (Shri Shahnawaz ): (8) 297
complete coaches,

(b) Indian Railway Workshops.

Fare Concessions

*1869. Shri Dabhi : Will the Minis-
ter of Railways be pleased to state :

(8) whether it is a fact that ccn-
cession in fares was given  during the
current year, for special trains carry-
ing perties of youths and Aisans who
had undertaken journeys to the: var-
jous River Valley and Community
Projects Areas; an

(b) if so, the number of such par-
ties who have availed of these con-
cession so far?

The Parllamentary to
the Minister of Railways and

g'o S(Shrl Shahnawaz Khan) : (n)
es, Sir

(b) Three parties availed of the concession
upto 3oth June, 1955s.

Food Surplus

*1874. Shri Ibrabim : Will the Mini-
ster of Food and Agriculture be
pleased to state :

(a) the names of the States which
produce surplus foodgreins; and

(b) the quantity of foodgrains which

the Central Government have received
from such States during the year
1954-55?

The Minister of Food and cul-
ture (Shri A. P. Jain}: (a) Orissa, Madhya
Pradesh, PEPSU, Punjab, Andhra, Vindhya
Pradesh, Bhopal and Manipur.
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(b) With ~ completc decontrol of rice
from zoth July, 1954, the Basic Plan alloca-
non of foodgrains from surplus tates to
deficit States was discontinued and food-

ins began moving freely on trade account
rom one State to another. Upto toth
July, 1654 a quantity of 480,000 tons of
foodgrains was despatched under Central
Basic Plan from surplus States to the
deficit areas.

Shipping Conferences

‘lhzg.‘ihri M. R. Krishna : Wil
inister  of Transport be pleased
to refer to the reply given to Starred
Question No. 306 on the 28th February,
1955 and state  whether the Indian
Shipping Companies have been since
admitted to tte Shipping Conferences
governing the intermediate trades in
the India-Pakistan/United Kingdom-
continental trades sectrors ?

The Depuity Mhliltu' of Railways
uul Transport ri Alagesan). Not

Tripartite Agreement

*1880, Shri Biren Dutt : Will the
Minister of Labour be pleased to
state:

(a) whether it is a fact that a Tri-

it Agreement was signed in  the

ca Estate of Dharmanagar, Tripura
on the 7th Ocrober. 1953;

(b) whether lt is a faet that a com-
plaint was ﬂ;‘r the labourers
with the Labour Officers  against the
management for the violation of that

t;

(c) if so, the acrion takeén against the
management ?

The Minister of Labour (Shri
Khandubhal Desal) (a) and (b) Yes

(c) The matter was amicably sertled ?

Barabil-Joda Railway Line
*1881. Shri R.N. 8. Deo : Will the

. M'nister of Rallways be pleased to

state: ™

(a) whether Government have re-
ceived any representation for extend-
i the Barabil-Jods  iine to
Dumna which is a min'ng centre in
Keonjhar District of Orissa;

(b) whether eny traffic or engincer-
ing wwm been made between
Joda and ;

\©) if so, the resulis thereof?
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The ParlUamen Secretary to
the Minister of Railways and Trans-
(Shri Shahnawaz Khan): (a) axd
b) No, Sir.
{c) Does not arise.

Lack of Transport Facilities

*1882, Shri L. N. Mishra : Will the
Minister of Railways be pleased to
state;

(a) whether it is a fact that some
Departments of  Government have
complained that their development
works have been heid up for want of
necessary transport facilities from
Railways; and

(b) if so, the names of the Depart-
ments that have made such com-
plaints and the works that are stated
to have suffered ?

The Deputy Minister of Railwa:
and Transport (Shri Alagesan)' (a)
While there have been some complants
from time to time {rom some State Go-
vernments regarding inadequacy of rail
transport to meet their requirements fully
and currently, no specific complaints as
to the hold-up of development works for
lack of rail transport as such, appears to
have been  received.

(b) Does not arise.

Distribution of Foodstuffs

*1885. Shri Kelappan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the names of the A~encies in
India approved for receiving relief sup-
lies of foodstuffs coming under the
ndo-U.S. Agreement, for free distri-
bution to the poor and the needy;

(b) tne Agencies through which the
distribution is made in the Srare of Madras
especially in the Malabar District; and

(c) the terms of the Agreement ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A list of the
Agencies approved by the Government
of India for receiving relief suppiies, in-
cluding foodstuffs coming under the
Indo-US Agreement dated 9th July, 19571
is placed on the Table of the Lk Sabha.
[See Appendix X, annexure No. 5]

(b) The Agencies, mentioned in reply
to part (a), arrange the distribution of
rift parcels throu~h various distributors
throughsut the country. No agencies have
been specified for distribution in the State
of Midras and the District of Malabar.
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¢ (¢) The Agreement mainly provides
or :

() Shipment of gift materials fram
U.S.A. by reconised sending agen-
cies, the freight and other incidental
charges upto the port of entry in
India being paid by the U.S.A.
Government ; and

()  Customs-free entry into India,
the cost of clearance from the port
area and their despatch to  desti-
nations indicated by the recognised
receiving agencies in India being
borne by the Government of India.
The Gifts are required to be dis-
tributed by the recognised receiving
agencies free of cost among the poor
and needy without distinction of
race, caste or creed.

Railway Employees

Shri V. Missir:
*1886. | Shri R. N. Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether it is afact that the ex-
Cash Contractor of the B.P. Railway
allowed inflated rates of pay to his em-
ployees while he was under notice of ter-
mination of his contract in 1948;

(b) whether these inflated rates were
recogniséd for the purpose of fixarion of
pay of the staff, when this work was taken
over by Government ;

(c) whether Government took steps
to ascertain how far the rates had been
inflated by the ex-Cash Contractor; and

(d) if so, the nature of the steps
taken ?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
port (Shrl Shahnawar )t (a) Yes.

(b) to (d). The Railway had detected
from the records of the contractor that
one in rement not due had been given
on 1-10-1948 to 10 of the contractor’s staff.
In these cases, the extra increment was
excluded in fixing pay.

Ellora and Ajanta Caves
*1887. Shri H. G. Vaishnav: Will
the Minister of Transport be pleased
to state:
(a) whether any facilites are piven
tc".’a the tourist visiting Ellora and Ajanta
ves;

(b) if so the nature thereof;
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(c) whether the number of the tourists
visiting these Caves has increased during
the last five years; and

(d) if so, in what proportion ?

The Parllamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shanawaz Khan): (a) Yes.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix X,
annexure No. 9]

(c) Yes.

. (d@ A statement giving the number of
visitors for each year from 1950 to 1954
is laid on the Table of the Lok Sabha.
[Ses Appendix X, annexure No. 9]

West Coast Ports
Shri V. P. Nayar:
‘1888, {mm Punnoose:

Will the Minister of T ort be
pleased to state whether it is a fact that
the Governments of Travancore-Cochin
and Madras heve submitted proposals for
improving the Woest Coast ports ?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
port (Shri Shahnawaz Khan): Yes, Sir.

Telephone Exchanges

*y890. Shrl Sanganna: V.Vill the
Minister of Communications be pleased
to state:

(a) whether it is a fact that Govern-
ment propose to open Telephone Ex-
changes in the District of Koraput (Orissa);

(b) if so, their number ; and

(c) when these proposals will materialise ?

The Minister of Co uni-
cations l()gm";,hl B'Illrl:.tl.l‘)I I{nal)ll Yes.

(& Two. .
(c) During 1956.

Co-operative Movement

*189x. Thakur Jufnl Kishore Sinha:
Will the Minister of Food and Agri-
culture be pleased to state whether
any steps are being taken to de-officialize
the co-operative movement to ensure
effective service by co-operative organisa-
tions for the implementation of the Se-
cond Five Year Plan?

uskie s Minister of Food and Agri-
culspt (Shri A. P. Jain): One of the
main rea ons for the poor progress of
Co=operative Movement in this country
Bas besmlseh oh adequate finance  and
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State support. It is now ized by non-
official co-operators as well as Govern-
ment that unless there is active State
participation, this movement cannot make
substantial progress. Care is, however,
being taken to see that official interest and
State parlicipalion does not take away the
initiative from the co-operative institutions
and all effor's are directed towards fostering
local non-official leadership with a view
to make the movement self-reliant.
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Railway Bridge

_*1893. Shri Vallatharas: Will the
Minister of Rallways be pleased to state:

. (a) for how long the Rnilwar bridge
over the Kudamiritti river, a few fur-
longs to the north of the Fort Railway
Station in Trichinopoly (Madras State)
on the Trichy-Erode line has been in
a damaged condition;

(b) the expenditure incurred annually
on the maintenance of the special signalling
groups at either end of the bridge; and

.(c) the reasons for not repairing the
bridge or constructing a new one in its
place ?
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The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a) The
bridge in question developed longitu-
dinal cracks in the crown of arch and a
“speed restriction was imposed from
31-3-1951 to I-7-1955.

(b) About Rs. 2,500/- per annum.

() Construction of a new bridge was
not considered necessary as the cracks were
only in the two land arches which had
been clamped in 1944 and 1946. These
arches have now been rebuilt and the work

completed on 2-7-1955.
Registration in Employment
Exchanges

*1894. Shri M. Islamuddin : Wil
the Minister of Labour be pleased to
refer to the reply given to Started Question
No. 1437 on the 318t March, 1954 and
state:

(a) whether it is a fact that recruit-
ment to posts in Central Government
establishments in Bihar is made from
al:nm:gsdt _t:ll]e tl?ndil%m:sl who Eu: re-
gistered wi e Employment Exchanges
and those who apply direct ; and

(b) if so, whether there is any pro-
posal to bring it on par with the other
States where all the vacancies are compul-
sorily notified fo the Employment -
changes ?

The Minister of Labour (Shri Khandu-
bhai Desai): Ea) No. The procedure
described in reply to part (¢) Starred

+ Question No. 1437 with regard to filling
of vacancies in ntral Government es-
tablishments applies to such vacancies
in Bihar also. All Central Government
vacancies in Bihar which are filled other-
wise than through the Union Public
Service Commission or open competitive
examinations are notified to and filled
through the Employment Exchanges. Di-
rect recruitment is permissible only when
the Exchanges have no suitable candidates
to supply.

(b) Does not arise.

Mayurbhan] Light Railway

*1895. Shri Subodh Hasda: Will the
Minister of Railways be pleased to
state:

(a) whether Government have re-
ceived recently a representation for the

le of Orissa for the improvement

- of the Mayurbhanj Light Railway;

(b) if so the action taken in the matter;
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(c) whether there is any proposal to
convert it into broad gauge line ?

The Parlamentary Seu-m_lz to
the Minister of Railways and rans
port (Shri Shahnawaz Ehu) t (8) Ree

resentation, dated 21-4-54, was received

m the Chairman and the Councillo s
of Baripada Munic:il-.un!ia;,e stre sing the
necessity of converting LAITOW gauge
line into broad gauge.

(b) The representationists were advised
that the question of conversion into broad
?ugc was examined in 1950 but was not

ound to be financially justfied,

() The question of conversion of the
line into b gauge along with the case
of all other, narrow gauge lines is again
being looked into.
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Railway Siding

*r910. Shri B.Y. Reddy: Will the
Minister of Rallways be pleased to re-
fer to the reply given to Unstarred Ques-

tion No. 375 on the 1oth September, 1954
and state:

a) the progress made so far in the
con(nlucﬁon of railway line from Bhadra-
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achellam Road Railway Station to Col-
lieries Siding ;

.(b) whether the slecpers and rails re-
quired for laying the track have been
collected by the Central Railway; and

(c) if not, the reasons for the delay ?

The Parliamentary Secretary to
the Minister of Rallway and Trans-
Emﬂ (Shri Shahnawaz Khan): (a) to
¢) The information is bei.gf collected and
will be laid on the Table of the House in
due course.

Lakshmipur Halt Rallway Station

*1911. Shri H. N. Mukerjee: Will
the l\zu:u ister of Railways be pleased to
state:

() whether the attention of Go-
vernment has been drawn to the long
delay over the conversion of Lakshmi-
pur Halt, Eastern Railway into a flag
station; jand

(b) if so, when a decision in the matter
can be expected ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan): (a) Yes,

(b) A decision will be taken after dis-
cussion with the Zonal Railway Users’
Consultative Committee at a meetint to
be held in WNovember 1955.

Financias Powers of Heads
of Circles

*1913. Shri S.C. Samanta : Will the
Minister of Communications be  pleas-
ed to stste

(a) whether the limit of financial
powers of the Heads of Circles for con-
s:;ct.ion of buildings has been raised;
a

(b) if so, to what extent?

The ty Minister of Communi-

cations (S Raj Bahadur): {a) Yes,
from 24-10-1952.
(b) From To
Rs. Rs.
Residential Buil- -
dings . 10,000 20,000
Non-residential
(Buildings) 20,000 50,000



4907 Written Answers

Sugar Mills

*1914. Shri D.C. Sharma: Will the
Minister of Food and Agriculture be
pleased tq state:

(a) whether Government have re-
ceived any requests from the Punjab
Government for assistance in setting up
more sugar mills in that State; and

(b) if so, the decision taken there-
on ¢

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) Yes.

., (b) The Central Government have de-

cided to advance to the State Govern-
ment loans upto Rs. 20 lakhs each for
contribution to the share capital of the two
oo-ol?crauvc sugar factories licensed in
the Punjab. This contribution will how-
ever be subject to the condition that an
equal amount is contributed by the culti-
vators,

Derailment

*1915. Shri Dabhi: Will the Minis-
ter of Railways be pleased to state:

() whether it is a fact that there is -

frequent derailment of trains running bet-
ween Bombay and Delhi on the Broad
Eina:gt Line of the Western Railway;

(b) if so, the reasons therefor ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
g?ﬂ (Shri Shahnawax Khan): (2) No

1.

(b) Does not arise.

Welfare of Coal Miners

*1919. Shri MLR. Krishna : Will the
Minister of Labour be pleased to state:

(a) whether it is a fact that due to
increase in the cost of production, the
coal mine owners are not implement-
ing the welfare measures for labourers
as provided in the statutes;

(b) if so, the mines where the labourers
are not given proper amenities; and

(c) the action Government propose
to take in the matter ?

The Minister of

Labour (Shri
Khandubhal Desal): (a) Government
have no information to this effect.

(b) and (c). Do not arise.
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Ellora and Ajanta

*1922. Shri H.G. Vaishnav: Will

the Minister of Tranmsport be pleased
to state:

(a) whether it is a fact that some
financial assistance has been given to the
Hyderabad State for the construction
of a cement road connecting Ellora with
Ajanta to facilitate tourism;

(b) if so, the amoynt of assistance so
granted; and

(c) the approximate time required for
the completion of the road?

The Parliamentary Secretary to
the Minister of Rallways and Trans-
ort (Shri Shahnawaz Elun): (a) and
b). A statement showing the works for which
a_grant in-aid of Rs. 18 lakhs has been
given in order to provide improved com-
munications to Ajanta and Eliora, is
placed on the Table of the House . [See
Appendix X, Annexure No. 11.] There
is no proposal for the construction of a
cement road connecting Ellora with Ajanta,

() The work of black-topping the
roads is expected to be completed in a
year’s time. The construction of the b i{‘gc
over the Waghur stream is expected to be
taken up in the later part of 1956-57 and
completed by the end of 1957.

Telegraph Staff Quarters

*1923. Shri M. Islamuddin: Will the
Minister of Communications be pleas-
ed to state:

(a) whether the construction of the
office building and residence of the
Divisional gineer,  Telegraphs at
Ranchi (Bihar) and staff quarters has
started;

-(b) if so, the place where they are being
constructed;

(c) the number of quarters to be con-
structed;

(d) the number of quarters which Go-
vernment propose to complete during
this year; and

(e) when they will be available for
allotment ?

The ty Minister of Communi-
tYmimu (8 Raj . Bahadur): (a) Not
et.

(b) The plots are being selected.

(c) 28 units of quarters for the Class
IIT officials are initially proposed to be
constructed. -

(d) Nil
(¢) In about 2-3 years.
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TELCO

*1925. Shri Ral!hmﬂl Singh: Will
the Minister of Railways be pleased
to state whether it is a fact that the faci-
lities granted to TELCO by Govern-
ment are being utilised for other pur-
poses also by that company ?

gD My of Eabe
an rANSs) : e-
sides locomotives and boilers, TELCO
used to manufacture road rollers and Rail-
way Carriage underframes and is manu-
facrur'mg Diesel Trucks now. Some of
the facilities in the Factory are commonly
used and to the eéxtent such common
facilities are actually utilized for other
t};pes of manufacture, overhead expenses
of the Factory chargeable to the locomo-
tive and boiler manufacture are reduced.

e #t wie
*p8qe. st wewwr ey WA o
W R At 3y T R F R
fi§ .
(%) @& & wfowe § g«
firet gfw &
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Automotisation of Calcutta
Telephones

*1928. Shri H.N. Mukerjee: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is afact that a large
number of Telephone Operators, Engi-
neering staff and other employees work-
ing in the Telephone Department, Cal-
cutta will become surplus after the com-
pletion of the different stages of the auto-
motisation scheme;

(b) if so, their number; and

1c) whether there are any schemes for
their absorption in the Deparument ?

The Deputy Minister of Communi-

cations (S Raj Bahadur): (a) Yes.
(b) Telephone Orerators . 4
Engineering staff . il

Other employses consisting of
installation workmen and daily rated
r . 260

(©) Yes. The scheme is to provide the
surplus operators with alternative employ-
ment in the Department. As regards ins-
tallation wortkmen and daily-rated maz-
doors temporarily employed o autom.-
tisation work, attempts will be made to
provide them in available vacancie so ly
to the extent possible.
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Indian Shipping

*1929. Shri S.N. Das: Will the Minis-
ter of Transport be pleased to state:

() whether it is a fact that the ope-
ration of the Statute and Convention of
International Regime of Maritime Ports,
1923, of which India is a member is ad-
versely affecting the development of Indian
shipping;

(b) if so, whether this question has
been considered by Government;

(c) the provisions of the Statute, which

stand in the way; and

(d) the countries that have accepted-

this convention ?

The Deputy Minister of Rallways
;Ind Transport (Shri Alagesan): (a)
0.

(b) and (c). Do not arise.

S;:l) A statement is laid on the Table
t;}' the ]House |See Appendix X, annexure
0. 13

Fumigation Plant.

*1930. Shri Krishnacharya Joshi:
Will the Minister of Food and Agri-
culture be pleased to state whether it
is a fact that a fumigation plant has
been presented to the Government of
d‘\ia hz?lmstan by the Government of In-

The Minister of Food and Agri-
culture (Shri A.P. Jain): Not yet.
It is however, proposed to present a
‘fumigation plant to the Government of
Afghanistan by the end of this year.

Warehouses

*1931. Shri Bibhutl Mishra: Wili
the Minister of Food and Agriculture
be pleased to state:

(1) whether it is a fact that the jute
%rowing States have asked the Union

overnment for financial assistance to
construct suitable warchouses at the im-
portant marketing centres of jute;

(b) if so, the amount of assistance
given for this purpose; and

(c) the number of such warehouses
constructed so far ?

The minister of Food and
culture (Shri A.P. Jain): () The Jute
growing States have not asked for assis-
tance specifically for jute warchouses as
the general warchousing plans of the States
will take care of Jute amongst other co-

(b) and (c) Do not arise.
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Coal mines Bonus scheme

*1932. Shri T.B. Vittal Rao: Will
iiMminerofhboubepluwdm
e!

(«) whether it is a fact that Gov-
ernment propose to extend the Coal Mines
Bonus Scheme of 1948 to the workers
of coal mines in Assam;

(b) if so, when;

. (c) the expendilure to be incurred in
t.‘l:le this Scheme is enforced there;
an

(d) the reasons for their exclusion from
this scheme so far ?

‘The Minister of Labour (Shri
Khandubhai Desai): (a) and (b) A
scheme called the Assam Coal Mines
Bonus Scheme. 1955, will come into force
in the coal mines of Assam with effect
from the 1st October :95%. A copy of the
gacg;m is placed on the Table of the Lok

(c) It is too soon to estimate the ex-
penditure to be ingurred by the colliery
owners oonse?'i:cnt on the introduction
of the Bonus Scheme.

Quarterly system of bonus provided
under the Coal Mines Bonus Scheme of
1948 was not considered to be advanta-
geous to colliery workers in  Assam, Hence
a scparate Scheme providing weekly sy~
stem of bonus for daily-rated employces
and quarterly bonus for monthly-rated
employees had to be devised.

Storm Detecting Radar

‘lﬁl}. Shri M. Islamuddin: Will
the nister of Communications be
pleased to state:

(a) whether the Storm
Radar for modernising the observatio
outfit at New Delhi airport hes been

purchased ;
(b) if so, its price; and
(c) ;f not, when it is likely to be pur-

=

The ty M
?tlm ( Raj

of Communi-
)t (a) No,

(b) Does not arise.
(c) Necessary i&em for procuring the

equipment laced and it s
expected to be received 1o about a year’y
time,
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Railway Employees

*1935. Shri HIN. Mukerjee: Will the
Mininte’rs of Rallways be pleased 1o
state:

(a) the total strength of the staff work-
ing at Sakrigalighat on the Eastern Rail-
way;

(b) the total number of staff quarters
provided there at present;

(<) whether it is a fact that some
members of the staff have to Hve there
in wagons ; and

(b) if so, their number ?

The Parliameatary Secretary to-
the Minister of Railways and Trans-
port (Shrl Shahnawaz Khan): () 1453.

(b) 345.
(c) Yes Sir.
(d) 87.
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Suburban Advisory Committee

992. Shri Gidwani : Will the Minis-
ter of Rallway be pleased to stae :

(a) whether it is a fact that the Chair-
man, Railway Board, had announced
in the Press Conference in Bombay on
the 19th March, 1955 that a Suburban
Advisory Committee will be constituted
svon; _ .

(b) if so, when it will be constituted;
(c) the functions thereof; and

(d) the names of the Members of the
» Committee ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Itis porposed to provide Suburban
Passenger Amenities Committees at Cal-
cutta, Bombay and Madras

(b) to (d) These matters are being

Public Call Oﬂjg. at Ghatal

993. Shri N.B. Chowdhury: Wil
the Minpister of Communications be
pleased to siate:

(a) whether the proposed Public
Call Office at Ghatal has swrted func-
tioning ; and

(b)? if not, when it is likely to start

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) and
(b). The proposal has been dropped for
the time being, in view of the heavy outla
and loss involved., It will be reexamin
carly next year,

Family Planning

994. Shri V.B, Gandhi: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that Govern-
ment propose to  accelerate the pro
gramme family planning ; and

(b) if so, the amount proposed to be

provided for this purpose under the Sej
cond Five Year Plan 7,

The Deputy Minister of Health
(Shrimatl Chandrasckhar): (a) Yes.

- (b) The questionis still under consi-
deration.
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Fishing Craft Training

995. Shri N. B. Chowdh : Will
the Minister of Food and ture
be pleased to refer to the reply given
to Starred Question No. 380 on the 3rd
August, 1955 and state:

(a) the facilities proposed to be gi-
ven to the trainees in the handling of
fishing craft worked by engines; and

(b) the names and nationalities of fo=
reign experts who are imparting training
to the trainces ?

“The Minister of Food and Agri-
culture (Shri A.P. Jain): (a) Facilities
are being provided to study existing crafts
and tackle, principles of naval architec-
ture, seamanship and navigation, opera-
tions and maintenance of marine diesel
engines and fishing operations [rom me-
chanised craft. Supends, food allowances
and accommodation are also provided to the
trainegs.

. (b)' Mr. P.A. Lusyne, who isa Bel-
gian.

Huban Clover

996, Shri Deogam: Will the Minister
of Food and Agriculture be pleased to
state: .

(a) whether it is a fact that seeds of
* Huban Clover” are now being multiplied
in India; and

(b) if so, whether Government pro-
pose to distribute these seeds to the va-
rious States for utilising it as green
manure ?

The Minister of Food and Agri-
culture (Shri A.P. Jain): (a) The I.C.A.R.
has  taken u neither research nor
multiplication of Huban clover.,  How-
ever, it is understood that in Uttar Pradesh,
during 1954 cxperiments were  carried
out by the State Government with this
forage plant (seeds were procured from
U.S.A)) to find out its suitability for
growing in rotation with late paddy.
It is understood that about § maunds of
sced were produced last year. No informa-
tion is available with the Government of
India regarding furher developments, if
any, in  the matter,

(b) Does not arise,

Ticketless Travelling

997. Shri Deogam: Will the Minister
of Railways be pleased to state:
(a) whether Government are aware

of the fact that in the District of Singh-
bhum in Bihar, the number of t ess
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travellers is greater in passenger trains
on the New Year Day;

(b) if so, the reasons therefor ;

(c) whether it is a fact that the Rail-
way Authorities find it beyond theif
control to check ticketless travelling on
that day; and

(d) the steps proposed to be taken in
the matter ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan): (a)
A large number of local people travel
withour tickets in Raikharsawan-Gua Branch
of the South-Eastern Railway in the Singh-
bhum District on this day.

(b) Local people travel in large num-
bers to meet their friends and relatives,
tresting the day as a festival.

(c) Special staff are deputed to deal
with the la volume of traffic and to
apprehend the rticketless travellers. Po-
lice assistance is also obtained. But in
view of the very lar_e number of passeng rs,
however, it has not been found possible
to exercise complete checks,

(d) Steps are proposed to be taken
with greater police assistance, to make the
checks more and more effective.

Freight on Iron Ore
998. Shri Deogam: Will the Minister
of Raillways be pleased to state:

(a) whether it is a fact that Govern-
ment propose to reduce the Railway freight
on iron ores in certain cases ;

(b) if so, the details thereof; and
(c) the reasons therefor ?
Deputy Minister of Railwa
and YTransport (Shri Alagesan): (a)

No.
(b) and (c). Do not arise.
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Bridge over the Narbada

1002. Shri Kamath: Will the Minis-
ter of Transport be pleased to refer to
the reply given to Unstarred Question
thf 385 on the 17th August, 1955 and
state; -

(a) whether it is a fact that Govern-
ment propose to build another road bridge
over the Nartada river at Hoshangabad
where trafficis served byaferryat present;

. (b) if so the exact ite where the bridge
18 proposed to be built;

(© wh:n the construction work will
; an

(d) when it is likely to be completed ?

The Deputy Minister of Railways
;nd Transport (Shri Alagesan): (a)
C

(b) The site of the bridge is under
consideration in consultation with the State
ent.

(c) and (d). Cannot be stated defini-
tcly at this stage.
e gt sfaew (gdTet W)

too (o gommrand o :
" st wsTaT™ W

w71 dere 5 g% T A 9
w4
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Medical Facilities For Seamen

1004. Shri Krishnacharya Joshi:
Will the Minister of Transport be

‘pleased to state:

(a) the medical facilities  provided
::rdthemmmndlewrioull’omm India;

(b) whether regular medical examinam
ton of seamen is conducted by Govern-
ment doctors ?

The Deputy Minister of Rail

and Transport (Shri Alagesan): ;n)
A smtement giving the required in-
formation is attached. [See

X, annexure No. 14]

(b) Yes.

Passenger Amenities

1005. Shri Jhulan Sinha: Will the -
Minister of ways be pleased to refer
to the reply given to Unstarred Question
No. 176 on the 25th November, 1953 and -
state: '

(a) whether the l:rropoul for an addi-
tional passenger hall at I:in;‘}am-Dobowu

has since been examined;
(b) if so, the action taken thereon?

The Deputy Minister of Railwa
:{nd STunlpotr{ (Shri Alagesan): (a)
es, Sir.

(b) The work of extending the wai
hall accommodation at ighwa-Dobow]

Vanaspati
1006, Shri Ibrabim: Will the Minis-
ter of Food and Agriculture be pleased

to state the total quantity of Vanaspati
produced from January to April, 1955 ?

The Minister of Food and Agricul-
ture (Shri A. P, Jaln): 77)5‘43“'"'-
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P, & T. Staff

1007. Shri Ibrahim: Will the Minis-
ter of Communications be pleased to
state:

(a) the total number of permanent and
temporary clerks in the Posts and Tele-
graphs Department in Bihar;

(b) the total number of Scheduled
Castes employees in permanent and tempo-
rary services, respectively;

(c) whether the Scheduled Caste
employees represent fully the seats reserved
for them in the services; and

(d) if not, the reasons thereof ?

The uty Minister of Communi-
cations (S Raj Bahadur):
Permanent Temporary
(n)) 1822 767
53 52
?gg No, not yet.
d) The reservation being of compara-
tively recent origin it will take some time
more to achieve this,

Institute of Hyglene and Public Health

1008, Shri 8. C, Samanta: Will the
Minister of Health be pleased to state:

(a) whether the All India Institute
of Hygiene and Public Health has a statis-
tical department of its own; and

(b) if so, the nature of statistics kept
or collected by it?

The Depu Minister of Health
(Shrimati Clzndrauklur)n (a) Yes.

(b) The statistics collected by the depart-
‘ment are those which are necessary for its
teaching and research purposes. The
department offers training in vital statistics
and statistical methods for students of the
D.P.H. (Diploma in Public Health),
Diploma in Maternity and Child Welfare,
Certificate  in Public Health Nursing,
Diploma in Indust jal Health, Master of
Engineering (Public Health), and other
courses conducted by the Institute.

The research activities of the depart-
ment are varied. It gives assistance to
medical and blic health workers in
the statistical design of their research and
in the statistical interpretation of the data.
It also carries out mdependent research
in the devising of new statistical tools which
could be used in the medical and biological
fields, and carries out analysis of statistics
from hospitals or other sources.

C.T.O.

1009. Shri Sivamurthi Swami: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the acreage of land reclaimed by the
Central Tractor Orgeanistation in 1954-55,
State-wise; and .
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(b) the income derived from that
Organisation during the same period ?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): (a) The acreages
reclaimed during the 1954-55 operational
season are as follows:

Uttar Pradesh 49,075
Madhya Pradesh 58,712
Igladhya Bharat 5;,32;
hopal 20,
Assam 975

————

1,87,248 acres

The figures are provisional and subject to
correction on the basis of resurveys which
are being carried out.

. (b) The income due for the work done
in  1954-55 is Rs, 1,09,45,000/-.
Recoveries have yet to be made.

Crimes on Railways

1010, J Fandit D, N. Tiwary:
* | Shri Bhagwat Jha Azad:

Will the Minister of Railwavs be
pleased to staic :

\a) whether it is a fact that in May
1955, at Lohna Road Station on the North-
Eastern Railway, the guard of a train was
glrevcnted from accompanying the train for

irmali and the train went without a guard*

(b) whether any enquiry has been made
in the marter;

(c) the steps taken against the miscre-
ants in this regard ?

The Deputy Minister of Railways
and Transport (Shri Alagesan': (a)
It is a fact that 339 Up train of 15-5-55 ran
from Lohna Road station to the next sta-
tion, Jhan Jharpur, without the Guard;
but he was nat forcibly prevented from
accompanying the train. While the Guard;
went out to seek the Station Master’s
assistance to clear the luggage compartment
of his brake van of passengers who had
got into it due to a great rush, the driver
started the train resulting in the Guard
being left behind.

(b) Yes."

(c) As responsibility could not be fixed
on any passenger specifically no action could
be taken,

Indian Telephone Industries

1011, Chaudhuri Muhammed Shaffee:
Will the Minister of Communications
be pleased to state:

(a) the number of telephone sets manu-
factured by the telephone factories in India
since the 13t January, 1955;
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(b) the number of applications received
by Government for telephone conrections
since the 1st January, 1955; and

(¢) the number of the applications re-
jected and the reasons theretor?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) The
Indian Telephone Industries Ltd. manu-
factured 23,425 telephone instruments
between 1-1-5§ to 30-6-55.

(b) The number of applications recei-
ved during the period was 17,173,

(c) Applications which cannot be com-
lied with immediately are not reiected,
Eur brought on to waiting list. The total
number of applicants who were provided
with connection during the period was
10,288. Others could not be provided due
to want of spare capacity of Exchanges and
cable pairs etc. )

Ticketless Travelling

ro12. Shri Raghunath Singh: Will
Will the Minister of Rallways be pleased
to state the number of ticketless travellers
detected during 1954-55 .

The Deputy Minister of Raillways
and Transport (Shri Alagesan):
7,586,808. :

Coal Mines Labour Welfare Fund

1013. Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased to stute:

. (a) the number of nurses employed
in the Central Hospital, Dhanbad, managed
by the Coal Mine Labour Welfare Fund
Organisation ; ‘

(b) their working hours and the re-
muneration paid to them; and

(c) whether residential quarters have
been provided to all of them?

The Minister of Labour (Shri
Khandubhai Desal): (a) and (b A
statement is placed on the Table of the Lok
Sabha, (See Appendix X, anncxure No. 15]

fc) Yes.

Textile Committee of the LL.O.

1014, Shri T. B. Vittal Rao: Will
the Minister of Labour be pleased to
state the names and other detils of the
empioyers’ and emplovees’ delegates who
will represent India at the Fifth Session
of the Textiles Committee of the I. L.O.
to be held in Geneva during the last week
of September, 1955 ?

The Minister of Labour (Shri
Khandubhai Desal: The personnel of
the delegation is under consideration.
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Employees State Insurance Scheme

_1016. Shrimati Ila Palchoudhury:
Will the Ministrer of Labour be pleased
to state:

() the total number of factories and
factory employees covered by the Employees
State Insurance Scheme so far; and

(b) the specific industries to which this
;dxemc has been made applicable so
ar

The Minister of Labour (Shri
Khandubhai Desal )t (a) About 4,000
factories and 9,23,000 employees have been
covered so far ?

(b) The application of the Scheme is
not confined to selected industries but to
factories as defined in the Employees’
State Insurance Act, 1948; in selected
areas. .

Branch Post Masters

1017. Shri Dhusiya: Will the Minis-
ter of Communications be pleased to
state:

(a) the number of Branch Post Masters
in Gorakhpur Division at present; and

(b) the number amongst them belong-
ing to Scheduled Castes ?

The ty Minister of Communi-

cations (8 Raj Bahadur): (a)
Departmental 1
Extra-Departmental 447

(b) Departmental Nil

Extra-Departmental T
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Central Co-Operative Organisations

1030. Thakur Jugal Kishore Sinha:
Will the Minister of Food and Agri-
culture be pleased to siate: .

() which of the Central Co-operative
Organisations in Bihar have not been utilized
for stocking and distribution of foodgraing

* by the authorities in charge of flood relief

work; and
(b) the reasons therefor ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b) No
Central Co-operative Society was appointed
by Bihar Government as a Storing Agent
for foodgrains in flood-affected arcas as
none offered their services inspite of wide
publicity given to invitations for appoint-
ment of Storing Agents. A large number
of retail distributing agents were appointed
in flood-affected areas and while Co-opera-
tive. Soceies and Gram Panchayats
were.given preference by the Bihar Govern-
mert, information is not readily available
as to how many Co-operative Societies
were appointed as retail distributing agents,
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Absenteeism in Mining Industries

1024. Shri N. B. Chowdhury: Will
the Minister of Labour be pleased to
state:

(m) the extent of absentecism in coal
fields during the period from April to
August, 1955; and

(b) how these figures compare with the
figures of absentecism in other mineral
industries such as gold and mica? -

The Minister of Labour (Shri
Khandubhai Desal) (a) The information is
available upto June 1955 and is as follows:

April, ss 14.24%
2y, 55 14.01%
June, 55 14.13%

The figures of absenteeism in coal mines
are regularly published in the Monthly Coal
Bulletin.-

(b) The rate of absenteecism in coul
mines is slightly ‘higher than that in Gold
Mines as shown in the statement below in
respect of the months of January to March
1955 the figures for which are available,
No separate figures for mica mines are
available.

Absentecism in:—

Coal Mines Gold Mines
January,ss 14.26% 13.6%
February, 55 12.85% 12.4
March,ss 14.78% 13.0%

These figures are also published in the
Indian Labour Gazette.

Sports

1035. Shri K. K. Das: Will the
Minister of Health be pleased to staze:

(a) the financial assistance given by

ernment to the following sports organi-
?ntiom during 1954-55 and 1955-56, so
ari—

(1) National Sports Chub of Indis
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(2) All India Lawn Tennis Associa-
tion

(3) Table Tennis Association of India;

(b) the purposes for which the grants
have been given; and

(c) the conditions attached; if any?

The Deputy Minister of Health
(Shrinati Chandrasekhar): (a) The
following financial assistance has been given
to the sports organizations referred to during
1954-55 and 1955-56:—

Name of the Financial assistance
Organisation given during
1954-55 and 1955-56,
so far.
1954-55 1955-56

(1) The Rajkumari
ports Coaching
Scheme. Rs. 2.0 lakhs Rs. 2.0 lakhs
(2) All India Lawn
Tennis Association Nil Rs. 17,210
(3) Table Tennis-
Association of
India. Rs. 4,310  Nil

(b) (1) Por Coaching in Sports.

(2) Rs. 10,000 for the Asian Lawn
Tennis Championship, and Rs,
7,210 for Davis Cup Matches.

(3) Por competing in Asian Table
Tennis Championship.

(e¢) The conditions attached to each of
these grants are:—

() that the detailed accounts are
furnished in respect of the grants
paid;

(#i) that the utilisation certificate is
furnished when the amount is
spent; and

(#ii) that the amount is utilised during
the financial year in which it is
granted.

Strike in Tea Gardens

Shri H. N. Mukerjee:
Shri K. K. Basu:
| Shrimati Renu Chakravartty:
1026.%, Shri B. C. Dam:
Shri G. L. Chaudhury:
Shri M. Islamuddin:

Will the Minister of Labour be pleased
to state:

(a) whether it is a fact that workers of
tea gardens in Alipore Donars and Terai
are on strike;

(b) if so, the number of wokers in-
volved and their demands; and

(c) the number of gardens affected ?
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The Minister of Labour (Shri
Khandubhai Desal): (a) to (c). Accor-
ding to a report received from the Govern-
ment of West Bengal a strike was launched
towards the end of Augusr, 1955 by a
number of tea garden workers in Dooars
and Tcl"ﬁ concerning their demands such
ag revisidn of wages, bonus, extension of the
Provident Fund Scheme to the tea industry
supply of fuel, revision of Standing Orders,-
hours of work, holidays, etc. In Dooars,
nearly 80,000 workers were on strike on,
30-8-55 in 89 gardens of which 56 were on
corr¥lete strike and 33 on partial strike
In Terai 17 gardens were on complete
strikeand son partial strike on the 31-8-55.
The strike was called off on 8-9-55 in Terai
area and also in certain gardens of Dooars
and on that date only about 7000 workers
in 11 gardens of Kalchini area and 1 garden
in Alipore Dooars were orstrike.
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14377
LOK SABHA
Monday, 19th September, 1955.

The Lok Sabha met at Eleven of
the Clock.

{MR. SPEAKER in the chair]
QUESTIONS AND ANSWERS
(See Part I)

12 NooN.

PRESIDENTS ASSENT TO BILLS

Seeretary: Sir, I have to inform the
House that the following Bills, which
were passed by the Houses of Parlia.
ment during the current Session, have
been assented to by the President:

1. The Industrial and State Fin-
ancial Corporations (Amendment)
Bill, 1955.

2, The Industrial Disputes (Ap-
pellate Tribunal) Amendment Bill,
1955,

MESSAGE FROM RAJYA SABHA

Speretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

‘T am directed to inform the

Lok Sabha that the Rajya Sabha

at its sitting beld on the 15th
September, 1955, has passed the
enclosed motion referring the
River Boards Bill, 1855, to a Joint
Committee of the Hnuses &nd lo
request that the concurrence of

'  the Lok Sabha in the said mution
. and the names of the Members
! «<f the Lok Sabha to be appointed
! to the sald Joint Committee may
be communicated to this House.

14378
Motion

“That the Bill to provide for the
establishment of River Boards for
the regulation and development of
inter-State rivers and river val-
leys be referred to a Joint Com-
mittee of the Houses consisting of
45 Members, 15 Members from
this House, namely:

Shri G. Ranga

Shri M. Govinda Reddy
Shri S. Venkataraman
Shri Jagannath Prasad Agrawal
Shri H. P, Saksena

Shri Krishnakant Vyas

. S8yed Mazhar Imam

. Shri M. H. S. Nihal Singh
. Shri Jagannath Das

10. Shri Vijay 8ingh

11. Shri N. D. M. Prasadarao
12. Shri Surendra Msahanty
13. 8hri 8. N. Dwivedy

14, Shri N. R. Malkani

15. Shri Jai Sukh Lal Hathi

and 30 Members from the Lok Sabha;

R R

that in order to constitute a meet-
ing of the Joint Committee the quo-
rum shall be one-third of the total
number of Members of the Joint Com-
mittee;

that in other respects, the Rules of
Procedure of this House relating to
Select Committees shall apply with
such variations and modifications as
the Chalrman may make;

that this House recommends io the
Lok Sabha that the Lok Sabha do join
the said Joint Commitiee and com-
municate to this House the nameg of
members to be appointed by the Lok
Sabha ItO the Joint Commitice; and

that the Committee shall make a *
report to this House by the 2lst
November, 1888".’

-
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HINDU SUCCESSION BILL

The Minister of Legal Affairs (Shri
Patagkar): I beg to lay on the Table
a copy of the Report of the Joint Com-
mittee on the Bill to amend and codi-
fy the law relating to intestate suc-
cession among Hindus, pending . in
Rajya Sabha.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPROTANCE

STARVATION IN FLOOD-BTRICKEN
pISTRICTS OF U.P.

Shri 8. L. Saksena (Gorakpur Distt.
North): Under Rule 216, I beg to call
the attention of the Minister of Food
and Agriculture to the following mat-
ter of urgent public importance and 1
request that he may make a state-
ment thereon:

“starvation in flood-stricken dis-
tricts of Eastern Uttar Pradesh.”

The Minister of Food and Agricul-
ture (Bhri A.P. Jain): According to in-
formation avallable with the Govern-
ment, there is no starvation in the
flood stricken areas of Gorakhpur,
Debria, Basti and other districts of
Eastern Uttar Pradesh. It is also not
correct that the State Government
have stopped distribution of gratuit-
ous relief in flood affected areas in
Uttar Pradesh.

The Government of Uttar Pradesh
took precautionary measures as early
as in May i.e. three months before
floods, to meet the flood manace. A
sum of Rs. 1,60,000 at the rate of
Rs. 10,000 was placed at the disposal
of 16 usually flood-affected districts in
cluding Basti, Deoria and Gorakhpur
for making advance arrangements and
for providing relief in case of neces-
sity. Flood posts were established
equipped with essential articles such
as gram, gur, salt, match boxes, kero-
sene oil, medicines and fodder for the
cattle. ‘

A sum of Rs. 1,805,000 was also plac-
ed by the Chlef Minister at the dis-
posal of certain districts including
Basti, Deoria and Gorakhpur for con-
struction of bufldings to provide shel-
ter to persons affected by floods.

This year's floodg were caused by
very heavy rains for 4 days from 18th
to 22nd July, 1855. This resulted In
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Matter of Urgent
Public Importance
tremendous water logging In such
areas which were served by small
rivulets and local rivers which could
not drain off this huge quantity aof
surplus water in reasonable time, This
could not be averted despite steps
taken by the State Government in
advance in May this year. The latest
information, however, shows that the
position is improving everywhere,

The amounts so far given to the dis-
tricts by the State Government for
help in the flood affected areas are
given below:

14380

(Rs.)

Gratuitous Relief * 22,00,000
Subsidy for reconstruction

of houses 10,50,000
subsidy for Bhusa 1,85,000
Tagavi under Act XII including

reconstruction of houses (in-

terest free). 1,09,03:860

Loans to Non-sgriculturists for
reconstruction of houses (in- *

terest free). 10,50,000%
Allotments out of the CM’s
Distress Relief Fund for con-
truction of houses in the flood
affected areas. 1,95,000
Allotments from Prime Minis-
ter's Relief Fund. 77,502
TotaL '!SS"’Jm

In. addition Rs. 6 lakhs have been
sanctioned for test works.

Arrangements had been made to
rush stocks of foodgrains, salt, sugar
etc.,, to these districts, Milk powder is
also being distributed to children and
inirm people. Stocks of wheat and
jowar purchased on behalf of the Cen-
tral Government were . released for
distribution in consultation with the
Government of India at the conces-
sional rate of 3! Scers per rupee for
wheat and 5} seers per rupee for
jowar. All the incidental charges for
handling and transport etc. were being
borne by the Government. About
85,000 maunds of wheat and jowar
have so far been sent by the U.P.
Government to flood-affected districts.
The movement of foodgrains through
trade channels has also been quite
substantial with the increase in the
availability of foodgrains in the mar
ket and the demand for foodgrai
from Government shops has decreas
ed to some extent.
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People everywhere are courageously
trying to save crops or to sow fresh
crops. Efforts are being "made by

Government to provide those who:

are without any means of subsistance
with some work so that they could
earn their livelihood. Works are be-
ing expedited; some of them, such as
roads, bridges, canals, public build-
ings etc., which are included in ' the
Second Five Year Plan are being
started ahead of schedule.. Other
possible avenues of employment are
also being explored.

Allegations about some starvation
deaths in district Deoria were brought
to the notice of the State Government
sometime ago but the Inquiry made
from the local authorities revealed that
these were baseless.

Shri S. L. Saksena: Is the hon. Min-
ister aware of....

Mr. Speaker: Order, order. No sup-
plementaries are allowed.

MOTION RE. REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED
TRIBES FOR 1853 AND 1854

Mr. Speaker: The House will now
resume further discussion on the Re-
ports of the Commissioner for Sche-
duled Castes and Scheduled Tribes for
1953 and 1954,

Qut of 10 hours allotted for the dis-
cussion of both the Reports, about 8
hours and 13 minutes have already
been avalled of—excluding 2 hours and
38 minutes, taken on Friday last from
the time allotted for the Private Mem-
bers' Business. This means about 1
hour and 45 minutes are now avail-
able for the discussion which will con-
clude by about 1-45 p.m. today.
Thereafter the House will take up the
discussion on the White Paper on
General Agreement on Tariffs. and
Trade for which 6 hours have been
allotted. As already decided, the
House will sit upto 6 r.m. today.

I understand that the hon. Defence
Minister wishes to say something on
the Reports of the Commissioner for
Scheduled Castes and Scheduled Tri-
bes, so far as his Ministry is concern-
ed. He will take about 15 minutes and
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not more than that, For the reply at
the end, the Deputy Home Minister will
take about 45 minutes, That means,
between the two, they will take one
hour. Forty-five minutes are, there-
fore, now available for further dis-
cussion. I will first call wupon
Dr. Katju.

The Minister of Defence (Dr. Katju):
The two Reports which the House is
discussing relate to the two years
during which I had something tp do
with the Home Ministry and the top-
ics with which the Reports deal at
length have been very dear to my
heart. 1 do not wish to deal with the
main questions raised in the Reports;
they had been dealt with adequately
by the hon. Home Minister and will
no doubt be dealt with further by my
colleauge, the Deputy Home Minister.
I should only like to express once again
what I have said in this House many
times viz., that the road to progress,
in my opinion, lies through more and
more education and that Governments,
both Central and State, should d> the
utmost to encourage the spread of edu.
cation by scholarships and in a variety
of ways, That is the first thing.

[MR. DEPUTY-SPEAKER in the
Chair]

Secondly, so far as the removal of

untouchability is concerned, I think it
will be a mistake if we were to adopt
a sort of an authoritative attitude of
mind trying to remove untouchabi-
lity. It is desirable that we should
follow Gandhiji's method, that is the
persuasive method. There is plenty
of opportunity for work and plenty of
room for work among the so-called
higher classes, particularly in the
rural areas.

I did not intervene in the debate for
saying these elementary things. I have
intervened to say something about the
representation of the Scheduled Castes
and the Scheduled Tribes in our Armed
Forces. Some hon. Members have
discussed thig matter and it iz a matter
of' tremendous importance. I only wish
to say as to wHat exactly the orbit of
the problem is. The problem is not
limited merely to the Scheduled
Castes and Scheduled Tribes. It is a
vaster problem: vaster in this sense.
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When the British were wielding
authority here, they had divided
India practically into two parts. One
they called the martial areas and the
other they called non-martial areas. In
the non-martial areas, they considered
everybody living in that area,—no
matter whether he was a high caste
man or a low caste man—as unfit by
tradition, by buildup, for a military
career., It may be that when they
were excluding non-martial areas they
were also excluding among the people
who were considered mariial, the so-
called Scheduled Castes and Scheduled
Tribes.

Then, there is another tract of which
scarce notice is taken in these discus-
sions and that is a tract which has now
been integrated with India. Scanty
attention is paid to that part of the
problem. Please remember that three-
eighths of India,—I am not sure about
the population—was under Indian
States. Some of these States were
big ones, resourceful ones, But, many
of them, hundreds of them were petty

little States, with a revenue of Rs., 30 -

lakhs or Rs. 40 lakhs or Rs. 13 lakhs
or Rs. 2 lakhs. In Saurashtra, the
number of small States was over 109,
probably 200. Some of the big States
like Hyderabad, Gwalior and Kashmir
maintained their own State troops
and there was therefore some military
tradition there. It was open to the
people residing in those States to join
the army and have a military carecer.
But, by far the very large number of
smaller Indian States and the people
residing therein were totally exclud-
ed from service in the Armed Forces.

It is true that on paper there was no-

thing to prevent the resident of any
Indian State, no matter how petty, to
offer his services to the Army. Take,
the State, my own birth-place, a tiny
little State called Jaora. It was open
to anyone residing in Jaora to offer
himself for recruitment. But, no oge
did. I have received bitter com-
plaints that even today in Madhya
Bharat where Jaora is included re-
eruitment i3  exceedingly scanty.
Therefore the problem confronting
me today in the Defence Ministry 1o

19 SEPTEMBER 1955 Reports of Commis-

143
sioner for Scheduled ik

Castes and Scheduled
Tribes for 1953 and 1954

equlise the opportunities. The funda-
mentals are quite clear. Every re-
sident, every inhabitant of this great
India of purs is entitled to an equal
opportunity. It is one of his, and
should be the most cherished, privi--
lege, to offer himself for military ser-
vice and thereby do his duty by the
land: every one of the 36 crores.
While you are concentrating your at-
tention upon the Scheduled Castes and
the Scheduled Tribes, my heart also
goes out to the people living in the
so-called non-martial areas in British
India who have been excluded from
military service for the last 200 years,
ever since the battle of Plassey.
Secondly, my heart also goes out to
those people of the smaller Indian
States which have now become part
of Madhya Bharat, Rajasthan,—not
so much in P.E.PBS.U—Madhya
Pradesh and Orissa. Probably hon.

" Members are aware that 26 States were

included in Orissa in the integration.
Even the nameg of these 26 States are
not very well known to us. The popu-
lation is 4 million and the area is about
29,000 square miles. They have been
totally excluded from military service.
I am most anxious that our recruit.-
ment should be broad based, to give
equal and ample opportunity to each
one, whether martial or non-martial,
whether high caste or low caste, to
offer his services. That is the over-
riding consideration.

The other consideration is that I can-
not possibly take any risks. It is not
a question of taking a man with mini-
mum qualifications. What we want in
the Army is physical fitness, a certain
stature, a certain hardihood of tempera.
ment. We cannot accept any man if
he does not come up to that standagpd.
It does not concern us whether you
are a brahmin or whether you are a
member of the Scheduled Castes or
Scheduled Tribes or whether you are
a Hindu or non-Hindu. You are unfit,
if you are not physically up to the
standard. The whole question is how
to proceed about. Let me assure the
House one thing. So far as our stand-
ing Instructions go,—I am' not talk-
ing about the British times—ever since
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1948, every single restriction has bcen
withdrawn. Over and over again, the
Army, Headquarters, the Naval Head-
quarters and the Air Headquarters
bave been told, and the recruiting
officers have been told that our Army
should be broad based, that it should
cover every community, that it should
cover not only every community, it
should also cover every single tract of
India. I do not want that the Army
should be a Northern Army or a
Southern Army or Eastern Army. It
should include in its forces people
drawn from all parts of India. There
should only be physical fitness and
nothing else.

Lastly, there should not be over-
recruitment from any part. This is
ancient history and this will have to
be continued for some time. The

British people raised, as hon. Members

know, the Sikh Regiment, the Dogra
Regiment, the Jat Regiment. They
were based upon a sort of a class basis.
They are all very proud regiments. I
am very happy to go and mix with
them. Their history goes back to 100
years, 150 years, 80 years and so on.
They live like brothers. If I were to
disturb them quickly, the morale will
be affected. There will be displeasure.
Leaving that aside, I suggest fo all
hon, Members here that the best way
to proceed is promotion of physical
fitness of our students and young men,
and secondly, larger patronage of the
National Cadet Corps and the Auxi-
Hary Cadet Corps. These two bodies
are open to all students irrespective of
taste, creed or faith, Government is
most anxious to spread the movement.
The N.C.C., for instance, began with a
few thousands, I think 30,000, some 8
years ago. Today, I am glad to say,
it is 125,000. OQur aims by the end of
the next Five Year Plan are very wide.
I should be very happy personally if
every single student in the colleges
were to attend the N.C.C. It will not
be possible, because funds are not
ample. It requires a vast organisation,
But, I want a large expansion. Simi-
larly in the Auxiliary Cadet Corps,
where, please remember, it is not a
question of military training: the boys
live in camps and all distinctions of
Scheduled Caste: or non.Scheduled
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Caste or cread are completely forgotten,
They live there a camp life. They dine
there in camps. They live like bro-
thers.

Now, the number of the Auxiljary
Cadet Corps is very large—it is some-
thing like 7§ lakhs—and our ambition
is to make it still larger. I suggest
to you that hon. Members will consider
this matter and will lend us their co-
operation and will go about the coun-
try-side speading the message of
these things.

And then, there is another matter
which is of still greater importance.
Probably hon. Members know that the
Government has recently started a
force which is called the National
Volunteer Force. Formerly we had
the territorials and territorials were
open to every body. We thought that
the territorials were a bit small and it
must be expanded, because the aim is
this I may say at once. We are not
,now, at present going in for conscrip-
tion, but we are anxious that there
should be military training imparted
to all the citizens who require it and

' who offer for it. We are going in for
the voluntary principles, but we are
anxious that if a number of volun-
teers come we will engage them.

The National Voluntary Force 1is
based upon training, military training
—I repeat that—of a lakh of people
every year, and the scheme that has
been worked out is for the training of
5 lakhg of people from the year 1055
upto 1959, and I am very happy to say
that the response has been most en-
couraging. Two hundred camps wil
be held througout India, each camp to
accomodate 500 people drawn from
urban areas and rural areas, drawn
from all communities irrespective of,
I repeat once aga’n, caste and creed,
and thereby we will be training a lakh
of people every yeur. And hon. Mem.
bers probably know that there is the
camp life. They live like soldiers
under canvas, jus! like jawans. They
undergo training. They are given
lectures, first-aid lectures. They are
taught rifle shooting and all that.

I am suggesting that all Members
intarested in the Scheduled Castes and
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Tribes and in the non-martial areas
and in State areas like mine should
take the fullest advantage of this
National Volunteer Force, because if
the demand is heavy, if the demand
is encouraging, then I say we shall
consider doubling it. Instead of one
lakh will make it two lakhs, and it
will be all to the good from the na-
tional point of view. It is desirable
that there should be, if I may put it
that way, a sort of reserves behind
the Army, a large reserve, so that,
God forbidding, whenever any emer-
gency arises, we may be able to fall
back upon it. And secondly, this
training for one month, military train-
ing, drill and all that sort of thing and

living together, also teaches you dis- -

cipline and for Home Guards and for
mpintenance of law and order I enter-
tain great hopes of this. Therefore,
we have got this for which I ask the
solid help, extensive help, vigorous
help from each Member of this House
and each Member of the State Legis-
lature and from the public at large,

for our National Cadet Corps move-*

ment, the . Auxiliary Cadet Corps
movement, our National Volunteer
Force movement and our Territorial
Army. The Territorial Army which
you are familiar with is open tourban
areas, is open to rural areas. I attach
greater value to the National Volun-
ter Force and to the National Cadet
Corps because this curse of untoucha-
bility and of discriminations rests in
«the rural areas, and our National
Volunteer Force is drawn mostly
from the rural areas. 1 am prefectly
certain that any single individual who
comes and joins the National Volun-
teer Force and spends a month in the
camp is completely washed free of all
taints of untouchability and of, so to
say, ideas about untouchability. I
want that it should be..

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
There is not even one per cent of
these Scheduled Castes or Tribes
employed there or recruited in the
National Cadet Corps about which you
are saying so much, too much. I feel
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that not even one per cent of the
untouchables are there recruited by
these people. You say all kinds of
loud things which iz not a fact.

Dr. Katju: The whole point is this.
That is what I am saying. My hon.
friend has not done me the honour
of hearing .me. My point is, you go
and offer yourself.

Shri Velayudhan: Myself.

Dr. Katju: Not you, of course. You
won’t do it, I know. But the whole
question is, let members of the
Scheduled Castes offer themselves for
this National Volunteer Force.

Shri Velayudhan: They will not
select them, that is the difficulty.
People who are recruiting them will
not select them. Why don’t you under-
stand this?

Some Hon. Members: rose—

Mr. Deputy-Speaker: Order, order.
All cannot talk at the same time. I
shall give opportunity to all Members.

Dr. Katju: You let me know, you
write to me. I shall see to it that the
evil is remedied, I am only saying

Shri Dhusiya (Basti Distt.—Central—
East Cum Gorakhpur Distt.—West—
Reserved—Sch. Castes): By the time
vou see, the time is gone.

Dr. Katju: The time is not gone.
Time is still there. Camps are belng
held. (mterrupﬁtms)

Mr. Deputy-Speaker: Order, order.
‘What I would urge upon the House is,
it is a very important matter; there
is no doubt about it. Hon. Members
who have suggestions to make or
questions to put up together and put
some questions and the hon. Minister
cannot answer. Let them hear the
Minister. Time permitting, I will.
allow a few questions to be put, or
whenever an hon. Member gets a
turn, he may then speak also.

Shri C. R. Narasimhan (Krishnagiri):
May I get one clarification?

Mr. Deputy-Speaker: Not now. Let
the hon. Minister go on.
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Dr. Katju: I wanted to go on only
for a few minutes, but.....

Shri Ramananda Das (Barrackpore):
Everybody hears the hon. Minister,
but the hon. Minister does not hear
anybody.

Dr. Katju: Under the scheme a lakh
©of people are being ‘trained for the
National Volunteer Force. Two-
‘hundred camps will be raised in India.
It is impossible to raise 200 camps at
one and the same time. The proce-
«dure, therefore, has been adopted of
raising something like 20 or 21 camps
every month, barring the rainy season.
.About 30 or 40 camps have already
been raised. The rest will be raised.
And we have taken the precaution of
locating these camps in different parts
-of each State. I repeat this offer once
.again, that all these camps are open
to every section of the Community.
If any hon. Member comes to know
‘that the recruiting officer is making
any distinction against any section

.of the community—I am not merely

conflning myself to Scheduled Castes
;and Scheduled Tribes—or the resi-
.dents of any particular area or any-
thing, he had better white to me,
write to the commander of the local
:area, better to write to me direct, and
I shall see to it that this thing is re-
moved. Otherwise, the whole object
will fail. That is all I wish to say.

So far as the Army is concerned,
1 quite realise that so far as the
number of hon-combatants is concern-
ed, the number of Scheduled Castes
people is fairly substantia—17 per
-cent in one place, 18 per cent in one
place. What we call civilian em-
ployees or non-combatants are rough-
ly about B0 per cent, but I quite rea-
lise that the criticism may be that this
only refers to lower grades and the
number of officers is not as much as it
ought to be. But I do suggest once
again that you are going now in col-
leges and schools in large numbers.
Join the N.C.C. Show your guts there
and from the National Cadet Corps
the cadets are directly chosen without
any examination to the extent of 10
per cent and trained in Kadakvasla
in the National Defence Academy. The
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will is not wanting. My utmost
anxiety is to make the Army as broad-
based as I can, so that every single
section of the community, whether
they be Scheduled Castes, high castes,
Hindus or Muslims etc.,, may say with
pride, “this is our army, this is our
Indian army.”

Shri Kamath (Hoshangabad): On a
point of clarification and further in-
formation, has not the position as
regards recruitment improved in
Jaora in particular, and Madhya
Bharat in general, gince the hon.
Minister assumed charge? Secondly,
what is the position as regards
Scheduled Castes and Scheduled
Tribes in the Navy—so far as ratings
and officers are concerned—and in the
Air Force.

Dr. Katju: The number is small,
because there are qualifiactions, edu-
cational and otherwise. Firstly they
attach great importance to physical
fitness. 1 am sorry to say that the
members of the Scheduled Castes do
not at present come up to those
standards. But the Navy is a very
small Navy. The really important
thing is the Armed Forces, that is,
the Army.

Shri Kamath: My first question has
not been answered. 1 wanted fto
know whether there has been an im-
provement in the recruitment position

in Jaora in particular and Madhya
Bharat in general.

Dr. Katju: My State? None whatse-
ever that I know of. I did not know
that you were so much interested in
Jaora.

Shri Velayudhan: May I know
whether the system of recruitment,
the procedure, the tests, physical and
otherwise, the psychological exami.
nations etc., are all even now based
on the old system followed by the
British, with the result that the selee-
tion is not being made for a national
army or a national military force as
was the case in the past? I do not
know whether any re-examination
of these things has been made by the
hon. Minister or his Ministry elther
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[Shri Velayudhan]

now or even in the past. I have got
my doubt whether the hon. Minister
himself knows about this system at
alk -

y Then, let me tell you further......

Mr. Deputy-Speaker: How many
questions is the hon. Member going
to put?

Shri Velayudhan: I am coming to
the second point.

Mr. Deputy-Speaker: Nobody can
remember all the questions together.

Shri Velayudhan: This is connected
with the other one. What is happen-
ing is that the recruitment is made
by the officers in the services under
the cover of all these tests etc. even
now. Practically Government are de-
ceived by the officers. The selection
is made under the cover of all these
tests, and there is a lot of favouritism
and other things. I could give you
one example.

Mr. Deputy-Speaker: I cannot allow
the hon. Member to go on like this.

Dr. Katju: He is making a speech
now.

Mr. Deputy-Speaker: He says that
the present system of recruitment is
not conducive to the object in view.

Dr. ‘Eatju: 1 entirely disagree.
because I spent about four hours my-
self in Meerut to see this selection
board business, and I found that they
are not concerned with the community
at all, nor are they concerned with the
tract of the country from which a
particular candidate comes. They are
concerned only with the human being
before them. They put him questions.
They test him psychologically, and
they put questions in that behalf, and
all these questions are concerned
with the personality of the candidate.
Pleage remember that the army is not
a joke. There may be a question of
life and death, and therefore they put
these questions.

Secondly, I should like to place
befor= the House one other bit of in-
formation. The procedure for re-
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cruitment is this. First, there is a.
written examination held by the
UPSC. Roughly, about 4,000 people
sit in that examination. In that
examination, a candidate has to ob-
tain a certain stated number of
marks, before he can be called for
the interview. The total number of
marks is about 900 out of which 40
percent at least has to be secured
by a cadidate before he can be gal-
led for interview. Then, there are
casualities before the selection board,
in the psychological examination
and other things. And the largest
casualities after that are in before-
the medical board, because the me-
dical boards are very much insistent
on physical fitness; and I am sorry
to say that most of our young men,
irrespective of class and creed, ir-
respective of whether they are Brah-
mins, Muslims and so on, do not
come up to the physical standards
expected. Therefore, I want to dis-
abuse the mind of my hon. friend
opposite, when he says that the sys-
tem of recruitment is some sort of
an antediluvian system loaded against
the Scheduled Caste and the poor
people.

Shri Velayudhan: I did not say
that. I said, it is so far all.

Dr. Katju: I say therefore that the
system is perfectly all right.

Shri C. R. Narasimhan: My
hon. friend Shri Velayudhan said a
little while ago that the number of
entrants into the NCC was very low.
May I know whether that is due to
the fact that enough number of can-
didates did not offer themselves, or:
whether it is so because the candi-
dates have been found to be unfit
after they have offered themselves?

Dr. Katju: I am very happy to say
that there has been a tremendous
awakening on the part of the stu-
dents. So far as the reports that I
have received are concerned, they
show that the students are eager to
join the NCC; it is the financial trou-
ble, or I may say, want of financial
equilibrium that stands in the way.
We are trying to straighten that out
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At present, 50 per cent. of the cost is
borne by the Centre, and 50 per cent
by the States, and naturally the
States jib at it a little. But I am try-
ing to study the position, and I hope
* that the NCC will expand greatly
during the next Five Year Plan per-
iod.

Shri C. R. Narasimhan: You are
referring to the Scheduled Castes?

Dr. Katju: Of course.

st wesife (foren qammge-tiwe-
wgfe anfvat) o wrege faamgt
¥ fod wolt @ &, @ fe s
fogfenr wifred wifeas W & g
¢, wafed f s gfomr ®F whr
¥ o) forar o & 1 & g AT §
& ¥ a1 F sy W T e
¢

Mo oY : YW wiow T fw
ﬁfﬁﬂﬂﬁ&imw%i—i
T Waw & §F § Wi 37w fgma
& arefr & e fogfer & vy oy fad
gl ® W ot fagy @ A
frazdr #1 7 3 | W HAw AT
W AR & 0 @, a1 & aaswg w&m

st awm  savee (e feeh-
o sqgiva anfemi) & e
amga § 6w s off few T o
qr Wiz & aw ¥ Wedkzw § Wi7
s #, & w7

o wrrw - Y wy ¥ fr fow
Wiz # § Wi oe Wiz A § o
¥ fre> ¥ ot awEl ¥ ¢ ) wow O
WAoo arga 43 | W IAY T
are o g Afed fs IweT w faed
§ R s w1 grg-Aamat §
Shri §. L. Saksena (Gorakhpur

Distt—North): Let us resume the
debate now. I also want to speak.

Mr. Deputy-Speaker: I am calling
upon Shri P. L. Kureel to speak now.
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Shri Lakshmayya (Aanantpur): I
am the president of a Harijan hoe-
tel. So, 1 may be given a chance to
express my views on this important.
report.

Shri P. L. Kureel (Banda Distt..
cum Fathepur Distt.—Reserved—
Sch. Castes): I thank you very much
for giving me an opportunity to make
a few observations in this House.
When I spoke last time, I was accused
of bitterness. Some of my hon. fri-
ends abused me for having expreas-
ed bitter sentiments in House. But
whatever I said in the House I said
with a good motive, and in good
faith. I humbly submit that we say
in this House whatever we actually
feel as representatives of the Sche-
duled Castes. - After all, we are ans--
werable to the electorate we repre-
sent. If it was justifiable for us to
fight against British domination, it
is also justifiable for us to fight
against the slavery that exists in the
Hindu society today, and which is a
hundred times more odious than the
British domination.

* Last time, I referred to the Trea-
sury Benches being empty. I do not
know why the Minister do not take
any interest in the problems of the
Scheduled Castes. Why are they so
indifferent towards their problems? It
appears that they have become physi-
cally thick-siknned and morally inex-
citable. It is a national problem; they
cannot ignore it If they want to
achieve national solidarity in the coun-
try, they have got to raise them t3
the level of other communities.
This is not a small problem; this is

a gigantic problem. Why _do they

 take it so lightly. In 1854, I submitted

a memoradum to the Planning Minis-
ter with a copy to the Planning Com-
mission. I sent the memorandum on
2Ist May, 1854 and I received a reply
after 1} years, and that also a vauge
reply. I received the reply on August
8, 1856.

Shri Dhusiya: Thank God he got
a reply.

Shri P. L. Kureel: The reply was
—"T am directed to say that the va-
rious wugrestions contained in your
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note are under examination and ne-
cessary action will be taken in due
course.” This is the indifference of
the Government, this is the indiffer-
ence of the Ministers. Why should
we not be bitter in this House?
After all, we are answerable to the
-electorate we represent.

1 would like to thank the present
Home Minister for having appointed
a Scheduled Castes man on the Uni-
on Public Service Commision. I am
.also thankful to him for issuing va-
rious circular letters to the various
Ministries for securing due repre-
sentation of the Scheduled Castes in
the Ministries, and also for the cir-
«cular letter which he has very re-
cently sent to the various Minis-
tries for the promotion of Scheduled
“Castes officers.—It is a very impor-
tant circular.

With this submission, I would like
to say something about their repre-
sentation in the services. In spite
of the various attempts that have
been made from time to time on the
floor of this House and outside, the
‘Scheduled Castes have not been able
40 secure proper representation in
the services. Their representation in
classes I, II and III of the Govern-
ment of India services—I mean
Central services—is very inade-
quate, and their representation in
the higher administrative posts like
T.AS. and LP.S. is notorionsly inade-
quate; I would say, it is almost neg-
ligible. During the last four or five
years, hundreds of Scheduled Castes
have appeared in the competitive
examinations. Only last year, 1954-
55, 171 Scheduled Castes students
appeared in the examination for
IAS and 82 students appeared in the
examination for IPS, and not one of
them was taken in the IAS proper or
IPS proper. There were many
amongst them who qualified in the
written test and also qualified In the
viva voce test. But I do not know
why they were not appointed in the
IAS and TPS proper.

In this connection, I would like to
point out two very important points.
Tirstlv, the Scheduled Castes have
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taken to education very late and it
will be long before they will be in
a pogition to compete with the major
communities. Secondly, on account
of social habits and training for cen-
turies, certain communities in India
have acquired the genius of passing
examinations. Compare the son of a
cobbler with. the son of a judge.
The son of a judge is borne and
brought up in a favourable atmos-
phere, he is well fed, he has a certain
amount of leisure that helps in de-
veloping his mental and physical fa-
culties. The poor cobbler's son is
borne and brought up in ignorance,
superstition’ and economic distress.
He is worried about his family be-
cause they are married at an early.
stage. So compare the atmosphere
there with the environment here. At
every step, the judge's son learns
something, his relatives are educat-
ed, this friends are educated, he
moves in a cultured society where
educated and enlightend people are
there, whereas the poor cobbler'sson
has friends who are illiterate and
relatives who are ignorant. So you,
cannot expect ‘the cobbler’s son to
compete with the judge's son. This
is a natural difference. Besides this,
when a man is hungry, when his bel-
ly is empty, it is natural for him to
react differently from the man who
is satisfied and has somthing to fill
his belly. So this difference of envi-
ronment and training has got to be
taken into account. .

I have got to make one - very
important suggestion in this respect.
I would refer to the Government of
India Resolution, 1934, from which
I would like to read out a small para-
graph:

“In order to secure fair represen-
tation for the depressed classes,
duly qualified members of these
classes may be nominated to the
public service, even though rec-
ruitment to that service is being
made by competition . Members
of these classes if appointed by
nomination, will not count against
the precentages reserved in acco-
rdance with clause 1 above™.
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So even if reservation is there, the
Scheduled Caste people are not in a
position to compete with Caste Hindu
candidates. I would request the
Government to select Scheduled
Caste people by nomination. If in
the year 1934, the Government of
that time, could select Scheduled
Caste people by nomination, I think
the present Government can certain-
ly select some capable Scheduled
Caste candidates by nomination. ‘Let
there be an all-India competition
which should be open only to Sche-
duled Caste candidates, and you take
some of them. If you take some of
them, I think there is no reason why
their representation in the higher
administrative services should not
jmprove. 1 know two- Scheduled
Caste 1.C.S. officers who were taken
by nomination. I can assure you Sir,
as well as this House, that they are
doing better than those candidates
who have been taken by competition.
1 know officers in the States, belong-
ing to the provincial civil service.
They were taken by nomination. I
know quite a number of them; they

are very efficient in their duties. 1

would request the Home  Minister
and the Deputy Home Minister to see
that if Scheduled Caste candidates do
not come in by competition, they are
selected by nomination. This is one
submission.

As regard promotions, they are
generally made on twa grounds, effi-
olency and seniority. If a Scheduled
Caste happens to be genior, his case
is rejected on the made up excuse
of his being incompetent: #f he s
competent, his case is rejected on the
plea of his being junior. I Inow
a number of Scheduled Caste offi-
cers in class I and in other categories
where they have been superseded by
junior officers. I know certain officers
in the CPWD, I know certain officers
in other Ministries who have been
superseded. I do.not want to name
them, because their case might be
prejudiced. But I would request Gov-
ernment to see that if there is any
suppression of promotion in the case
of a Scheduled Caste officer, even if
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he is rejected by the DPC and the re-
jection is -ratified by the UPSC, the
case should be considered by the Ap-
pointments Committee of the Cabinet.
Every such case must go before the
Appointments Committee of the Cabi-
net. It should be decided at a higher
leve]; it should not be left to the Mi-
nister or the officers in the Ministry,
even if the rejection is ratified by the
UPSC because a member of the UPSC
happens to be chairman of the DPC;
so naturally UPSC cannot go against
the wishes of the DPC—I would re-
quest the Government to see that
every such case of suppression of pro-
motion goes before the Appointments
Committee of the Cabinet.

The second thing I would like co
emphasise is this. Whenever we ask
that Scheduled Caste men should be
appointed on higher diplomatic posts
it is said that candidates with the re-
quisite qualifications are not availa-
ble, that it requires talent of a very
high order. I do admit it is so, ana
it should be so. But do they thinkx
that people with the requisite quali-
fications are really not available
among the Scheduled Castes? When
they say that, do they know what
they mean? It is an insult to the
work of Mahatma Gandhi in this
country. It is an insult to the work
of all the progressive agencies wor-
king for the uplift of the Schedulea
Castes? It is a challenge to the work
of the ruling party, the party
power; it ig a challenge to the yplift
work that they themselves have done
for the Scheduled Castes.

If they really fee] and deside that
the Scheduled Caste people should
be appointed, I think there is no rea-
son why they should not be available.
For instance, Shri Pillai. who has re-
cently been appointed a member or
the Union Public Service Commuis-
sion, could have been appoinjed m
1945. I do not know what additionai
qualification he has aquired during
this period. Similarly, Shri M. L. Das
who has been taken as a member ar
the Rallway Service Commission
could have been appointed in 1944
or 1845 when he was a Member of the
Counci? of States here. I do not know
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what additional qualifications these read out from the press report issu

two gentlemen have acquired in the
mean time.

It is a question of realising the
necessity, It is a question of what
you feel for the Scheduled Castes. 1t
you feel for the Scheduled Castes 1
think you will be able to find many
capable Scheduled Caste men in the
country.

Mr. Deputy-Speaker: This Govern-
ment was not in office in 1945,

Shri P. L. Kureel: One more
point which I would like to place
before the House is this. Army ser-
vice plays an important role in the
regeneration of a people. It carries
with it not only administrative autho-
rity but also social prestige. But 1
am sorry to say that the represena-
tion of the Scheduled Castes in the
Army is negligible. I would like to
remind you, Sir, and the House the re-
solution which I moved in the Cen-
tral Assembly in 1943 that the Sche-
duled Castes should be recruited %o
the combatant ranks of the Army.
The resolution was accepted by the
Government. During the discussion
of the First Report of the Com-
missioner I referred to this resolution.
Several Scheduled Caste regiments
were raised, the Chamar Regiment,
the Mahar Regiment, the Bihar Regi-
ment. I asked the question why
they were disbanded after the war
mdwhynoeﬂortwumadebyth

« national Government to see that these
Scheduled Caste people also continu-
ed to have representation in the
Army. In spite of my having referred
to 4thig question during the dicussiom
of the First Report of the Commis-
sioner, nothing has been said or done
by Government.

In this connection, so far as their
martial qualities are concerned I
would ask you, Sir, to see the great
monument at Koregaon; it is a living
testimony to that. And as regards
the services of the regiments which
were raised during the war, the then
Commander-in-Chief paid very high
tributes to the services rendered by
the Chamar Regiments. I shall just

ed in 1945:

“Fighting in the Chamar Regi-
ment, one of the youngest infant-
ry regiments of the Indian Army,
scheduled class Chamars have been
in action in Burma since Septem-
ber, 1943,

Although mostly engaged in pat-
rol actlvities and guarding Iines
of communication, the Chamars
have had many brushes with the
Japs and have inflicted heavy
casualties on the enemy.

First recruited in June 1943, the,
Chamars formed the 27th Batta-
lion of the second Punjab Regi-
ment.”

It is a big note. Suffice it to say
that the Scheduled Castes are second
to none in their ability to fight. But
the trouble is that the officers in the
Indian Army suffer from the notions
of martial and non-martial classes, The
st war has exploded this myth of
martial and non-martial classes. It is
a fact that the peofle who belong to
the so-called non-martial classes can
also prove that they can be useful if
they are given an opportunity and
appolnted in the Army. For instance,
some of the ex-criminal tribes belong
to some of the bravest pcople in the
country; similarly are the Mahars to
which class Dr. Ambedkar belongs.
The Mahars Regiment has been made
permanent for which I am thankful
to the Defence Ministry. But the
Chamars Regiment hag been disband-
ed, and I strongly protest against that

One more point 1 would like to
make, and that is that all the M & R
Reigments which mostly consisted of
Scheduled Caste people have now
been re-named as the Sikh Light In-
fantry, and the whole credit is taken
away by the Sikhs. I would ask that
the name of these regiments should be
changed.

Even if I admit. that these people
do not belong to the martial classes
it is the duty of the national Govern-
ment to make them a martial com-
munity. The Sikhs were not a mate-
rial community during the time of
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‘Guru Nanak. The Sikhs became mar-
tial during the time of Guru Govind
Singh and Guru Tegh Bahadur. The
-circumstances made them a martial
community. Even if for the sake of
argument 1 admit that they do not
bélong to the martial community, it
is the duty of the Government to see
that they become a martial commu-
nify. Every man is a soldier at the
time of war. We lost our freedom
because we failed to think in terms
of countrymen and only one-fourth
of the total population was allowed to
-carry sword. 1 would request the
‘Government and particulary the De-
fence Minister to issue special instruc-
tions to the authorities, Have a special
committee for the appointment of
Scheduled Caste people in the Army.
Unless this is done I doubt that there
will ever be enough representation of
the Scheduled Caste people in the
Army.

¥Mo WIS (ATRE-ora-uqgiee
wifear) : dugee W wfwerc A
foar 87 amgEs ot 3§ 9T
R fear st & wo afs g s
fe wfawe & & gt femfonl w
WA FOHTC § Sare W@ wue fear
a1 gfomt #f awer go gy s
oy aTer g g W W
HHS K AN F W § W
HAT T 9 AR gE Wi ¥ ¥
FEy It Y &Y W AW ar W@
Y grer & ghowst 7 weT g T

33 A g dw gwr Wk
e AT # gt A awear W g™
I w1 A fear a1 9y o aw
TE AT g g Ay ¥ ) wgreww A
T W v & T fgg s qT
I9Fe fear | IR o v B
Irere T fear afew g dwe & 0w
AW gieewnr a1, fre awg A
ZFamY WY ey woErE g9 A4 A
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o g & 1 g o gt W
Ty ST A fereray it wror arfeaT
 ag faeq @ waw g o,
qey  wgreAT At & qw T Wi figg
TaTY T awr Jewre fisar & efew

wfge grar ¢ e gfcmt Wi frfom
g ®er el Qv } 9w
T s WEgewr gwe ag - s
ik ®w N s s W@
# frmr sq0 w wr § =
aUeTdl WX ¥ qTETT T YT
st afi &1 w gfort W

® Ik fod o o aff fawar
Yk & Ay wgan § fs aoeTC ¥ feet
W qeey § o w97 www, 1l
v ¥ ox fycder @ oW ag o
§, fr@w & I & O | g«
O, T QT §f 9 o AR
feare w7 ot ¥ fv gl W @y
gefwa wrer faar o wr 8, ag few
acg ww fogr g

TATH QIR § TR qqasy
¥ gfcoat #Y 3¢ #1F ff Wit g fggm
¥ sfem o @z & ghromi & &
TE @, TR G T A o oy gk
% 3ud 11 # xory 3¢ dew wEw
ot v Tow o § KT A
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o WY gfom sfaffa 7@ &, Ime
HEY, qgT T 9% § ATX 9T Hww<
2 W ot SR & W @, A
w7 TN gV, TE WY AHH a6 § |

wegeae fgg o qT wEw  f

W ag g gui & faarg o o\
& wwar ¥ fe o ¥ o @ F
WA 9O, §9, qEEn W qE™
quorer & g & qEoE Oy S

oY aw wraw § | weqea figeg qw

i sremfere sgfer @ i ag e
o & W & §y fawmw § faely
g1 W aw aw gt & s
TGl WY TATE] W oawwr T 9w,
AT §1 A AT v ¢
AT F A W} aqw W fodk
rafed A< waife ag wea o | Aqefa
q 77 R w= vy § fs wgor A

W qx wfre, Wi e &

weqge 1 wfew @ ¢ 1 R
SeTed A whw wa &y fea
" Ty Ay fak e o g aw @ T
=g # faewm ®WEW <@, waig
# wgw g Wy gx 8, a® g
W i i R T & e
T gedare & ff g & e o,
T, X, T, A, g G« a &
wfwrd | o @ ¥ ¥F [grgEE o)
Wt w7 qg g ¥ A aTAvw fgy =
¥ oy w7 =iy W aw § ) i
T w7 o § ) & figg o wvee
¥ ogem wegm § fF ww
g« WH wr 9w ¢ fr faw
avg farf S g e F o s
5 § qewwm Sw on wfem §
ATET TATY A § W TSy W
& o ay wn fgg wfe @ e e
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faewT o @ma dfg & wrEA WY
s W @ 7 O SArer agm
TF A fgmg Y 2w St axg fem-
war § fow atg ow qEte AT Oy
 2ewy fawear 8, O g@ 7 oF
Y QAT ¥ NTEAT HTAT AY TF AR
4 ary Y ot § 1w favda gfow
ot wy qeafagt & wree Wik e
forere & o=y @t fgg & o wT
e § gewr frmar § o g
fegeit & w a®@ & =aEg & IR
TR agE ¥ gfom A o e
oA b

oy farsw sy w7 & 3T AW
TR AE FQ@ | I Tt & fE
gfoam forw grore & 7g® @ S g
| Wik ag fgg o &1 wies
FrTfae auT Wfes qamw & @
i T g & o 9T araw S
q¥1 @ | FFom qww ¥ gwfa fag
wfer @Y miwm ¥ e ol
g Tg ¥ | 78 & gfom & wfaw
feg T W wgfa @Y fey =fer
® W AT & gW & A faeh &
TEHT TTHIC & 976 W7 @ § Wi
fger WTEE AT T @R g7
w37 ¥ Ford war gwra fear @ 7 e
s & way wrh & oo o7
oAl 9T qg weTeTT gun, 9§ T
# gfom W grew ¥ frew fean,
w g sife F A o e oy
weRre § e dygRe weE Wi
@ QW Ag G W O A
fars ft farar & 1 orgt o faevar AR
& d oy Q¥ fred § agt o T
T dwwr gfeadt 1 W\ gw g
qg ¥WA | AT HY A ¥
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g w1 fegT oy | g I Wi
wr€ sg A frur mar o Foorawe o
e fas ¢ arx e ¥ o gl

wiv gw wa1 & Iue faar ot fe &
qx gfom § A gfom sft &
g 1 gFCAT T e T gwan
g afew gud WX wT EwAT

19 SEPTEMBER 1955 Reports of Commis- ‘14406

sioner for Scheduled
Castes and Scheduled
Tribes for 1953 and 1954

# wx qeF W o g e
§ {50 wrey agw ¢ wfy AR e &

v oY BT A gfeeer weft @ warar gfoaEy

T FETT ST ERX )¢9 AL F a2

T TR F IT O ARG ¥ AW U

g § | g ® wfag g e

T wgd E |
“qurdaemrar famrae dar
T T AAT At 1

Tt & oY et et § w fivw gy
Az FaT & W qg AW T ) Ay
T ® ¥ §F a= @ afr wew g
Qo wgreT At & wgr a7 fe @ ant
6 € wifigd s Y Qv wifid
¥ UF Wit & w3 w7 freen wifegd
wfe-& gfcmt # ofdfeafa T w7 &
ATYR T TG WX 3T A7 qrq Ja1 T
T A LT AGTAH W WErew aiefr
ot  afifafa wr ogam off w7
A A AT AT g Wt e AT
*Y ghwT o wwd § qgumwd &
aveqy ¥qT AT SgfT dxar 7 gfomi st
% fod gfom@roam | fow aw
Mo WARATHT WX AT AgqE
o X § 99 Ay Wy gy T
TEGE HT AHY GAd @ TEW 0 g
ot ¥ fad v gfom B fowr
s Wifgd | § weAT wAqAE W
wamen § | &y feifeae wnff & mr
& fad may a7 | ¥ F AW w1 wW
09 Ty a1 | & ¥frew e, fnforee
ze Tty "« & foe (qvg) ww o,
AT 9 ¥ W Hﬂ‘ﬁalh
a9 Ho g:?elﬂ'(*!’!ﬁ"o RT3
¥ & fad & gfower o7 917 anwt 32
gom & | AT ¥ 3 ¢ro o dlo M
siffedc g ga M &1 A o
arefadi W wiferdy i & ford wizr
ay, ¥fewr arx & Aoy avé 3 oy
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[sr w17
e rta g q, ow W s Y
foar | 4% waw ol afr dyye &,
dfer saERaE AgE i o @l
q% HY IET, AT AR FE ALY KV AR

wgmra, afed & wgy TR
w9d FzAT § i v & & fad oF www

HATHq WA qMWT | W Lo WA .

fraffaat #1 qaar g7 &@ & fad
A WATAT HTAW feAT o wwAT
A ¢ FAT gt &1 wEwo 7@ T
¥ fd ot gord wre ¥ faaifan o
zfwa &, ¥ 7w Forrerg aTaT WY ?
™ gz 7 foad fafom ok gfom
e § 5N W w(E g W7 d 8
afcom oz frfoom et @i §
FAAWTE o« AT HY IHH A
%7 TEETE A KN a9 A § A7 WA
wife® w1 @ @, fow T I
AT AT T oW R € AW
ag T HON W T § e
» avy ¥ | wwfed o o agi o
sfafafa arr 43 g2 § aw ow ff FOR
ZqT WY ITHTT KT WTAAT §T Grew &
FTH T TF T FT TFARELT QT
gt w1 g wfase a@s<
‘Ta% fod w ¥ ®7 Qoo ¥OT WA
' 0% qw  adfy JEAT I WX T
T AATT WTE YW W & fed
s feqr ora | W F ghom w
W @ & weTer g, At aw |
farerdy g€ grovy Y T@TR A W W AW
AW {IAT | T, JA TIATHTC T
# o T O Tadde & ol @
san ghow f s=fa ¥ fed dreram
® ¢ w0y v ey ar, @ @l wr@
g & fag oo wAT wWI
s wT ¥ e g w A Al ¢
oY TEwY wwE st T v wfEd )
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Jreaw wgEw, & awm g R
T Ffcww = ¥ ford qrefy oy o
w97 JareT ¥ w57 Ay §, gheaEy
¥ fil A vr & el wf qenrd
oy oee T go & W ? oY
%, TRy AR TEEIE ¥ AT HEAT T
¥ e soe & ot @ g
TOw  gfom & fivh aF g ¥
T W A § 1 I ¥ g
¥ feni & W wR A sead AR
H AN W W & | qg sea
qgeT ST wifedy ST aAReT RN
Q¥ HET IS E & | TR H7 AA-
YT &1 FT CHT Feqrel w7 7§ HH A
T g, 9 afy oy ot &) o Few
oY wiw qeAre ¥ qrfgw | W @
® 0TS 7 W 3T B TAW T
ghomat &1 @iy wex v wfgm

T W W aEd gfom &
T s s onfaa @ W s oY
MG ¥ AT R WA R |
A wE Y qwg ¥ qAE and
W % T T & v W qAE
T B RE P T AR E
e § & fafeaai aow & wwe
& I ¥ fad wyeft § o Suey awdiw
¥ fadt a7 & ga> 7 §, W7 A®

"ameT o a9 ey g & 9 A

1 wwerw W § W sfee |
®T wC o §, W Ey fafeeat
A gy awdt w o g T g
AR & gard | waeEnt ¥ 0w A
o B wedfafed fopEe & fa2
aeere ¥ a8 R ) faeft, v wreqemen
forarror dredre T A fadr o & e
¥ Fur fawelt § e v frroAY
Tt Yrw W A Y TRW gOFET A
dae @ ag feft dear av wfe & 7
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W, % qaEER fafe s
AT AR 9 FHE XY NG ¥ R
@ o, ot ghom s St
sl
ma 1 s dEaFra)
farer are fier &, SERY wen o aw
wRT W fo gHo o I forrdmme
wHed ® A {1 A & AT
wsﬂﬁﬁmmmq_(:%
ST AT AET W 9w qg
¥ Mwad qarag ot
Tené E o | At & et F ot v
T ¥ &7 goml § fag age o
g &1 o g T e, s
T A ww T g )
W faw 9T amw w37 w1 gww A
T SR gfer weEd WY 2 fed
WX 3% qrEaTd e e =ifgg
A WA FTH T W AR
AT AT | A FEHT Arafoat § ag
a0 & fod oot st wifgd | dew
e wfem 3y ¥ iy A W g
o A & oY ST areda fr A XA
wifgd | YWY FTHE WHT GO
wife & & dfew g & o g
g Wit § W wwgw fe o) B
e &% g Tochfor &
frrft e fi g & ot
AT AT FIH IT W FHAT W WK
Tt Tt feam & ford, e e
# veqeqer 7 #@ & fad 1 @y
A F A T F A o oK
sAFTIN fraw & fod sfew w=w
I |

Pandit Thakur
(Gurgaon) rose—

Mr. Deputy-Speaker: I am sorry 1
am not able to afford time.

Das Bhargava
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Pandit Thakur Dag Bhargava: Ope
hour was given both to the Deputy
Minister and the hon. Minister for
Defence. The Defence Minister him-
self has taken more than 30 minutes.
It is fromp the non-official Membery
time that he has taken up. It was
said that the Deputy Minister woulg
take 45 minutes and Dr. Katju would -
take up 15 minutes,

Mr. Deputy-Speaker: Fifteen minu-
tes were devoted to his speech and
15 minutes were taken up in answer-
ing questions,

Pandit Thakur Dag Bhargava: m
that way he has taken more than half
&n hour, about 45 minutes,

Mr. Deputy-Speaker: No; he hag
taken only halt an hour. He hegan
at 12-07 and completed by 12-37, just
half an hour, Fifteen or twenty
minutes were taken up by questions.

Shri Bogawat (Ahmednagar South):
When we made a request to the Spea-
ker he said....,.

Mr. Deputy-Speaker: The same Spe-
aker has asked me to call upon the
Deputy Minister at one o'clock. I
find so many hon, Members standing.

S8hri Bogawat: The Deputy Minta-
ter will have no objection to giving
a few minutes to others.

Mr. Deputy-Speaker: There is
SBwami Ramanand Shastri; he comes
from the community, ’

Shri Balmiki: I also want to eXpress
my views, Sir,

Pandit Thakur Das Bhargava: There
were a number of speakers from the
Scheduled Castes and the Scheduled
Tribes. For two days every Member
of the Scheduled Castes and Schedu-
led Tribes was given an opportunity.
Almost 90 per cent of them were given
an  opportunity to speak. We wan-
ted at least one or two hours. There-
fore, we thought that thls time wil
be given to those other persons who
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[Pandit Thakur Das Bhargava]

had something to say. We alsqg want
to express our views and give sugges-
tions for future work. We are also
as concerned in this matter as the
Members of Scheduled Castes and
Scheduled Tribes.

Shrl Bogawat: There was a proposal
to extend the time.

The Deputy Minister of Home Affai-
rs (S8hri Datar): 1 may suggest that
one Scheduled Caste Member and one
non-Scheduled Caste Memebr may be
allowed to speak.

Mr. Deputy-Speaker: One more?
Yes, then Shri Ramanand Shastri.

Y TR qredr (fae s
7 forer T t-afrew 7 forem gwdré-
afau-gd—faa—agfea wfvat): @
fd ¢ W wE @ g e
TG & went F IE A o foa § Wk
0T F7 o gt < www AR
 wwe frg € & wwwan § e v o
foqy a@ sgr &Y At @}
¥ e e Y 7Y W & foer Y WX
¥ WIS S WTEfET w7 T0_ g
W N QT & oF ga § 6
Jg% W frgd af § ww A% ITET
T w3 wwar § & T g fe daw
weqETn fae & & 3 @vr s+t aff
T G WX ITH THETH §H Y Y
gedt | & s § 5 wequaar oy
frerr o& agd o o § dfeq
TE% €19 619 6T WY aga @ w1 g N
W A O § | I A arfiw wweqr
g AT ek Ww ¥
% I wrfas waear gt it Ty
A% W guTE w i At frer
&% | 9w gEd sty dreer wn
RY | wEpe d ATwe w s
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YH W1 dt g g e o dwrdr
W @ @ ¢ R I wifew qm
Wt gErR # grawgwar & A
g} fF o ¥ 39T 9 g s
¥ e @ o 92 g2 sum R

‘wETR ¥ fl g OF WRE 9 W

STHEAT ¥ TIAT § FL |

Q& WAATT Qqq : &Y O €947 |

an A e o gfs g
WA QY g1 @d & o & awwar
f W9 Iawt agan fa9 g2 a% v
wifgd w1y 4 vT T WX I
T AG GV | A AT wwT F
Bl & W Y a1 A aEe & wd
& 8 AW § ST I owg F, Sfeew
e IR A Y o) wEEEE WA
€ AG I | AT T g arw
&7 ¥ I wifaw = gqurR w
W T v I Ag 95 gww
WY Iy wHENd § & g A g awet o

W I 9 B s §
T for & aga i gawa
i ST TF § wwwr sqr &
WETE | MY & U< TF OF ¥ &
to-to WYX P-4 wralt @A §
Vo-1x §Z ¥ wwre 7 afg Qo-23 wrasy
@ oY WY wRrar W sy § fe fa
WX F IGET AYWT A Gar g, IJAwr
A s @ s
Wi @ T dR g
R | @ ag ¥ uw @Y guedr SN
LR R AR iac g AR 2 (i 8
¥ gure § fe ot o @ it F
qra WX o a3 oA fawly a 0% ¥ ofr
afiere fem gur § 7 S o s
1 2 o arg W 9% Ay A ww
T oty v & wrd anfe F ST
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WRT A qATF @ % | T
T & fad i Fw ogwm §
f& Y wifaw &graar & @

o0 v & v e g
¥Z R AT IFTE &Y gE g 9 A
T ¢ n fod ¥ g ¢ 5 SR
¥ frd @ At W gy e faerg
'@ WX 99§ ¥ R wies
T & AR T A FTF AV I
F I | bl W R T
weqemar #t fae awiy | 3T wwre §
aIod g ot aga @ g o gk
¥ W W SEH § €T AW R SR
& fadt WX wFw W9 ¥ fad i
2 o A oF A A AR §
9T & frrer @ WX gER EET wifew
e H o=y g wd faed aeeaan
W T g% TF T & I )

frg> faat & woegw Tom a1
WX wror # @gi & wrar § @i =gt
¥ @ ¥ [w oW gwn fE geee
Forgfomi g T g g & o
wgl A A fafred § o N oy
@y & groa ¥ e fafaeed su
Tyg it W Ny gg R &
£ 1 Wk TTE F w9R wWw § &
&% Tar € | gt 97 o o FF 9
Q| A & Y W Y I A
gor ¢ fF Toea K qg g @ e
SR ¥ WO § e & 0
qifeqridz 3 o fear § fe wegewar
T qaw ¥, T A a7 F ok
g € T o @ dor wm f
@ 7o ag g § e agt et
v & TR W f5r o @ § W
N AT W § TRy fraw e wrw
qy )

Awfat & & gfomt & graw
it § T AW AT § ) ey
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¥4 or ool T o fed W
§ &% w7 ¢ W) fomd g
¥ forar a1 et ara aaart 9 | SEw
A AT AT 2T 7197 97 | T Eo Ho

ape wfaede §fafaax § saw e

Wt &Y 1§ o Wi SR SEwr wre faan
CTAES G HAY 7 sarq A wreiee
fear mar av feT g5 o T gur

& Y g1 g o 9 wwET @A

g¢fwa T IATT T TG 2 |

ft aresitfe | s gk )

Ty YWeny aredt LT wT
F I HaER g | Ay 99 & wF
g g i e & & @ Y gy
R a1 ot & fag &er g7 ot
fear Srar & 1 AT wEA & FOT WX .

ey ® g gar & @ 7O 9w wmd

{ fr og 59 a9 ® g wTF wmRk
3T aEd v X W @ AR
TR AT

¥ wrdeT 9g & R o aw O
o wifes zor ey T ¥ oW
o I FHETE g9 g g awd g
#1 gEO quAElg QAT F Q6 o
TAT WO WA KT AT Y W) &
e e g en A v uq afw §
I e qECH W AT W T
T g2 g ot Wl ¥ § gTw
wo § w37 oot wifgd | aw @
wq I anfes 7 §F shfer
e v & wid faA W
CIYT ACRTTHT Y WX QT W ey
AT FYATEET WY ¢FET FTAT WiEg@R 0
g1 @ ¥ I N wifgs oy §
wad guT< STAT o a%ar § |

gurgy ¥ g § & ag wmge
§ fe gurdr gvwrT gurEn 3w
% fog et war <fr § wfer @
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[@ms TR ardt]
wawar § fiF o woar W & e &
AT § | g9 Y &9 & wwwan § e
e AT T XA A ) w0 A w@qw
¥ T & fr g oA fr ot §
W foret ot damad & a1 wEX & 9
ax # 9w g weqewAr & AR
& qry frar § ST T OF Widw whew
Wk fefr & grares aier 9@ WK
7z +f w7 omd fr forw wE & AR
¥ fedty frew w1 off feear @om S
AR $Y aearey w< faar s | o
% W9 ¢F qE ¥ 987 F9 A€ IoT-
T X T HEGRAAT FT AG) & wHAT |

Wi vaw d ok A
¥ g Hfea< agw w1 I e
& fad wwqarz ¥@T § W SOTSO
wgeT, s ot & wrard g e weR
R ar w1 gwy o | & v w7
feNggRad sl g
e fgr g W) 999X wwe
®R % W fwqr ol

Mr. Deputy-Speaker: Shri Bogawat.

Shri EKamath: May I request that
my friend who is standing here be al-
lowed to speak, particularly as he be-
longs to the Scheduled Tribes?

Mr. Deputy-Speaker: Shri Bogawat.

Shri Bogawat: This is a very impor-
tant question and I must congratulate
the Commissioner of Scheduled Castes
and Scheduled Tribes. who is Aoing
very good work. Throughout his
whole life he has spent his time in
doing work for the Scheduled Tribes
and Scheduled Castes. One of the
Members wag not right—I must szy
we are very ungrateful—in criticising
or condemning such a person who is
equally a patrlot and as earnest as
any Member of this House.
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According to our Constitution, we
have not done as much as we ought
to have done for these classes.
TInder the Constitution—and it was
the ardent desire of the Father of cur
nation—much should be done in the
interests of the Scheduled Castes and
Scheduled Tribes. He worked for
them throughout his life. Thcugb
there is article 46, have we taxen
special care to promote the educatio-
nal and economic interests of these
weaker classes? The finding would
be “no”. It is only recently that the
hon. Home Minlister was kind enough
to make a declaration that thzre
would be free education throughout
the universities, colleges, high schools,
etc.,, but this ought to have been dcne
long ago because this is a national
problem. The greatness of our coun-
try depends on the improvement and
the welfare of these people. Only
Rs. 4 crores were assigned out of
Rs. 2,200 crores in the Five Year Plan
for the upliftment of these backward
class people. It wuas very insufficient
and I am amazed to see that out of
Rs. 4 crores, only Rs. 1:65 crores has
been spent and the remaining amount
is yet to be spent. With such a very
Insignificant amount, can we expect
the welfare of such a very big class
of people, who number about seven
crores out of the thirty-six crores?
Impossible. May I request the Home
Ministry to take special care and try
at least for Rs. 10 crores in the Sevond
Five Year Plan for the welfare of
these people so that they can come up
to the level of the other classes and
get as much educatlon as possible.
The welfare of the people can oe im-
proved only if their economic condl-
tions are improved.

I have to say a few words about
the conditions of their houses. Out of
about seven crores of people, about
one crore live in dungeons, such bad
houses and slums where even cattle
would not be kept. I syggest ihat
if really the conditions of these peonple
are to be improved at least Rs. 100
crores should be reserved out of the
amount set apart for housing for these
one crore of people. For a house cos-



14417 Motion re

ting Rs. 1,000, at least Rs. 500 shoula
be lent so that all these people can
have at least good houses. Secondly,
1 suggest that the Home Ministry
should insist on the municipalities
gram panchayats and other local au-
thorities to give sites to these people
not outside the village or town but
inside so that they may assoclate with
other people. Untouchability will then
£o by itself,

What is the use of passing these
laws and making a declaration with-
out achieving these things? We must
achieve things. What have we achie-
ved? Not so much as we oughi to
have. There is still exploitation
the villages. The village headman
and the officers still exploit them.
Untouchability has not been removea
in the least. These poor people «till
suffer and the Ministry should take
special care.

I am sorry that several States have
:not given their reports and the Com-
missioner was bold enough to express
‘his free opinion as regards thoee
States. Why should these people neg-
lect their duties when the Father of
‘the Nation had glven so many direr.
tiong as regards the raising of the
.status of these people. There eco-
nomic conditions are very pitiable.
Still we have not put any ceiling on
land. How can we give lands to
these people?—Their livelihood and
maintenance is on the lands—by work-
.ing on the lands. They do not get
their maintenance. Unless you give
lands to these people, their economic
-condition would not improve. Much
-care should be taken go far as this
problem is concerned.

As regards the services, s0 mary
hon. Members from these classes have
expressed their opinion. Why should
not these people be given some con-
cession? Even if they have not got
a particular number of marks, give
some concessions at least for five years
and appoint some as officers so that
-they can bring about improvement.

I know in the last war and the one
“before that the Mahar and Chamar
‘regiments proved themselves very
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good compared to the Germans, Ita-
lians and other martial races. There
is a record to that effect. If they are
brave people, competent people, po-
werful people (An Hon. Member:
Patriotic people), then why were they
disbanded? That regiment ought not
to have been disbanded but kept in
service. That has not been done.

It we look at the reports of all the
Ministries, I find that only the Rail-
way and the Communications Minis-
tries have a good number of those
people employed. But that is all in
the third and fourth grades—not in
the higher grades. As regard other
Ministries, no special care is taken.

We should also protect these people
from social injustice and exploitation.
About social injustice, I must say
that still in the villages, there ig n-
justice done to these Scheduled Castes
and Scheduled Tribes. Every sattempt
must be made through our officers
and public workers and there must
be a drive and a big propagancia so
that there will not be any social in-
justice.

Shri Kamath: There is vne Sche-
duled Tribes Member standing. He
may be given two minutes.

Mr, Deputy-Speaker: Has no Sche-
duled Tribes representative snuken?
Shri Kamath: Not today.

Mr. Deputy-Speaker: All right. Two
minjuteg for Shri Randhaman Singh,

Y Tww fog  (qrEEE-d--
Haa--wgfen  wifew anfet)
fereger w1 Wit foeges g &
fawg & oY foole xw w2 F =g A
7t ¢, Sax g & sfawe agE "
gEE ¥@T E 1 (g wAft wgew 7
wifgarfeal v ghomt & fag ot
agife frart 3, 9a% fog & goey
W gfew w=mamz v g ) fes @
& & ag fraas w wngan g e anf-
aifeat W ghomt & fgad ®r <
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[ v=w7 fag]
i Iy gt & fawg 7 s fasre
qgt 9T Wwe fed @ g, ST aga
wd) wEifag §@ WX & QT
TATHT IEA WA I9q9 $T aga W1a-
wear & | THEw #Y uw 9T F
wg o g

& asf 9@ By g™,

wg A gf w1 g |

wr s w0 sfEw oww ax
forar o, aw & ag ATAWE Y awAT § |
foy awg fag 9T SuwT A wEer
& & Twar § | W ww fow R
W @ 8, I9Y qH TF TAT
O Y W & OF adEr @R
qg T A WE & A § WO &
€ 91X ¥ fawg § s fefaaw w
foid &Y wf Y wwRET & W9 A
wRw faar s wrr B qEeE
o ¥ oYy fEr 9g W@
a® ¥ w1 T g wrfgg | wEro
o w91 a wifearfedt & fag
aga g7 W fear a1 g+ ¢ Wk
frar @ &, ¥fww wre fafagy
* @A A T I wifaw W)
grafas ofcfiafeai Y e om, ot
qar W & f Sy wvarEa ) o
aw wifeafeat s gfomt & de
g TFTh W AT F wW FA
W TIR 7 fawr Srae, aw aw F e
X wq &N F O A Ay aw
4l

wifearfeal ®F wifes woeqr &
WAL w7 Fr 7 T & aga
v ou A o
vifes a7 # gETE W WX g
fodw s A feqr T wWr &1 F Wy
wor ¥ § g7 o R v ofoaw
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A AR H MaA & arasg #roww
TR e ww faww
TIgar @ g ? v a7 fw
WY qIEE WTEATHt FHTX W1 I
g A WU B} AN T W g7 &,
I« S=fa &7 W\ T g g ¥
WX A& qrA-FeAl HT OFET FoqIU
v g ?

Wit g1 wt ava § s gy orfiamt
R qfefaat 7 79 & 9T OF g
¥ gfomt oix  mfgarfedt #r g9
¥ H AT AT 6RO S-S
T &g f ==, AR Agt gw iy,
TEY A7 GERY I F A AT | G
A IR T YRS FT I A
JAATAT AT WX A F7 g @|w )
UF gL UF AEARr ®Y vy 3w
TR ¥ T AR @l § aiew}
qa foert fegr a1, a9 o gark
78 g2 | gfomY o sfeafaay &
TS & T § GHAHET A74T § W7
gt wmar @ o we g Wik mfe-
et 1 el § @AW A W
@ g @W owgt oTE ) €W
m A febg®R %R uw aer
FT ST WO FH HT I8 ¢ |
m fF g agt ¥ S Aoy
wTefay W afier 3 & ford aga
AT A §, ¥ o Y, 9w R
w1 #7 ITEE frar omr @ Wk s
o &< fear omar & ? &7 wmr
weqror faamr & Aadgc wTHERy
wifee & 2 712 = w1 forrd 2ar,
foad qar w1 e g & a9 ¥ for
T AT & A WIT T Forar mar
wr ws &7 fear v ar, e qw
e gut fie it avk o O v i
T TR AT AT I T famr
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FeaTe go qRo wgs (fraTey)
I A F AW A e g

A oaw fag : Ag @ &9
R ¥ & § | g A AR A
Wram g o giglamTdi 3 o

aga & gfoom o sfzard a=a) w
frar qaft 3 @ ¥ Taw g § W
YA wifes g & T ITHY JIGR
QT gER FW X q 9T www
o< § wet qeré o T @ ok
T wwET B A9yl F g
2 @ fawg 7 & 50 wdew Wk fow

T ¥ e 7T & wm awfea

sTnaTg g 1 wgar § fF o«
 fawg a3 MR F0 ww qwewm @
@ 5 & fg 3\ F37 o)

wer o § fr wga & w69
o> a1 @ ¢ o a9 x
ok & At s R faed
fe  Sar wifes awear gor @l o
T wror aw gt w2y F #€ qdar
FaNT A€ @ AT AR fe gfot
ok ofeafeat & mifes  awen
TG

dwfeat & waew § @ 7 g
¥ 1 A ek AT A (Y A R R
¥ WIFT I KT | g W gwd
AA & O w7 A W A
W T ) Ay F wegfaa
wifadl & ¥R Wk sfearfadt & €=
oY fordt o & 1 @Y dofr F g
w& & WK wifeardt oy fod 72 § 1 orgi
wifgarfeat # sl 0w ¥ wre §
ot awrd faamy F <y AR A7 ¢
wW o ¥ feare s o sy g
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fe sae foraelt dear ot ol nfigdt
Iuw anar fgear St Y foar @
W IR R & gy g aifegd fis
e AwfEl §  foar s Wik s
Feamaa & 9 1 & & a@ @A WK
A Few A o ooy § iR
T ¥ T w1 gy g fr feen
f& s nfaat o v @ 1 & sEAT
g Sy w2 & @t # ot g9 (e
& el wifgd

mq»mow:mmﬁi
fs <x do% w31

s Toveem Ty - ag oY wTe S
g @ awaT 3 0

Y 3 wgaT g & fF o aF e
wifgs WX AT waeqr & g
agt far sqa aq o @ fere & feen
#F off ot 7Y a3 T%d | g wrows
Wy g F ot gg gfom Wk
mfeafaat & sdar wfew @ §
feerer ar it & S SRy gTET frwmeit
F aff fraromar & 1 g¥ 3 @ fF 9w
wifcardt darc g @ I A o
Tar R

wifedy fawg ag & fr aga & wiik-
arfeay # qorm enfeanfeat & Y
wr o ¥ g feely @ & W gwn
§ 1 & =g g e o Sy e o af-
arfeat & ferar om@ | wTEAR & ASg-
Ry 7 Y A wifzarEy § o ag
¥ fage & & SO Ru & ] AW
qifzaret § sy af frar mar &
FoT R & A wifeafeay s fas
&+ fom omr § 1 @ & SR
v § faeemd € W woedt wif 3w W
@ & s ey enfenfaat & frar amg
® wg¥ ¢ fir Tk q@vd gt § faag
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[t Tr=w fag)

T gae arfeartaat ¥ § | vk A
R r s grer o of €Y ey §
R araz wiee 3 gor fod d }
Y wa § A7 frgd o § sfae
g w T A vy § Wi forer o
& 1 g A wiTE aEe { W WK
Y sar Al frar 1 Wl S adaEt

’;r;trwm frar o g 1 wfex

it & A ¥ & 9T SuETE] dvad
A e Y orer § 1 F g AR A
g W& & =g g afx ag o
rfearfa ¥ qT &= 7 Y i@ O I
A T AT dow AT wihed,
& g & qEd W AR A
AT  w A § &
far sraT =Tl o

Ty aq o famg o & @
A ¥ wew 3w & wrfeanfd) £ €arg
frem e aaT @ & 1 g AT A WA
ST WIH AT FEAT ATgaT § | T wfaarar
ot sarer 93 o Y € W xwfed
S war wfearfadt ¥ fad woe fea
aren § v ¥ whvwty & a1 o & |
gat wifzardy wft Ia e 7@ g )
wfed @ 99 TR A O aR |
W wETEr Y wrfEEE ge A
f 3 § I N TG T
wéi w<ar | gF  wifear T @R
& T fagre ¥ WX SO wEmAeTE
Y% v v wrk & e fraw gy wif-
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aifaal 3 q@eman § 6 & qewe A
& & & 7 Iy wr g A & o,
T W ITHY qEdw & Far § | y@fed
MMM EamTasdag @i
wafed & wioft wgeg Wi S A
T ST T W1 WTH{q FTAT ATEATE |
¥ AT § e § W@ W S w1

FBM FT NG F| g TG AT ATER

Y fF gt ¥ T frad & WK QA

g s Em & W ER § | ST o A

EWWT AE A qwav |
Tofed & AuaT § W wew 6

W Ay fadiy 7 & s £

Mr. Deputy-Speaker: Now, I call:

the hon. Deputy Minister.

Shri Balmiki: Sir, I am also a

Schedule Caste Member and I should
like to express my feelings.

Mr. Deputy-Speaker: At the next
opportunity now, I have already
called on the Deputy Minister.

Shri Datar: We have had over 12
long hours’ detailed discussion on the
problems bearing on the conditions
of the Schedule Castes and Schedule
Tribes,. We have had before us the
reports for the years 1853 and 1954
and a number of hon. Members be-
longing to these castes and tribes as
also those who do not belong to them
have contributed very valuable sug-
gestions for the Government and for
others to act upon if this evil of un-
touchability as also the backward-
ness of these Scheduled Castes and
Scheduled Tribes have to disappear
within as short a period as possible,
I am grateful to all the hon. Mem-
bers who have taken part in this de-
bate and who have spoken with evi-
dent earnestness, though sometimes,
they were slow to find out what the
Government have done, I have no
time, Sir, within the very short time
at my disposal, to deal with what the
various State Governments have posi-

tively done in this respect. I am re-
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questing the Commissioner to submit,
along with his report for the year
1955, a full report of what the various
State Governments have done during
the first five year period after 1850 so
that, if that document is placed before
the House and if the House will go
into the various measures that have
.been taken by the State Governments
in this respect, then I make bold to
suggest that the House will find that all
our State Governments, inspite of all
that has been stated against them,
have been carrying on 'their work
with a heroic effort and that they are,
therefore, entitled to a measure of ap-
preciation, if not actual gratitude.
Now, this is a problem which is
stupendous......

Shri Velayudhan: Why would there
‘be gratitude; it is only doing social
Justice?

.Shri KEamath: He said: ‘appreciate’.

Shri Datar: ‘Appreciate’ is quite
:all right. I have no doubt that the
‘Governments have striven very hard
.and are trying to help us. Kindly
take the phraseology in a proper way.
It would not be proper to merely be-
lieve that nothing has been done by
ithe State Governments or that only
.a very little has been done by the
:State Governments. I am, therefore,
looking at this problem from the point
.of view of what is further to be done.
Whatever we have done is already
‘there and will be before the bar of
‘the public opinion here as also the
opinion outside; but, I would point
.out that though the pace is slow, the
pace is certain and the pace of pro-
gress is steady. That is what I am

trying to impress upon the hon. Mem- -

bers of this House on behalf of !.he
numerous States which are trying
hard in this respect. I may also point
out that we are trying to have more
funds.

Shri Balmiki: But, so far....

Shri Datar: Please sit down and 1
-shall reply to all the charges now,

I may also point out to this hon.
House that we are trying our best to
improve the conditions of the Schedu-
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led Castes and Scheduled Tribes at a
far greater pace during the next Five
Year Plan and for that purpose......

Shri Dhusiya: Which is, unfor-
tunately, not recognised by the Sche-
duled Castes people.

Shri Datar: ....we are trying to get
more funds and place at the disposal
of the State Governments more funds
in this respect in addition to what the
States themselves have done, Some-
times, what happens is that here in
this case we are at a disadvantage.
So far as the execution of the various
schemes is concerned, it is by the
State Governments and secondly, so
far as the Centre is concerned, the
Centre is supplementing the efforts
which the State Governments have
themselves been carrying on,

Shri Dhusiya: They are doing
nothing.

Shri Datar: Please do not disturb

now. The whole picture is not be-
fore us.

Mr. Deputy-Speaker: The subject
has been discussed for twelve hours.
It each hon, Member goes on inter-
rupting, then there can be no end to
this kind of disturbance. The hon.
Minister will kindly proceed.

Shri Datar: I am submitting to
this House that the whole picture will
be understood, as I believe it
will be, when the next report will
be before this House along with what
has been done by all the State Gov-
ernments during the last five years.
Thig is all that I have got to say so
far as the alleged deficiency of work,
as has been stated by many Members,
18 concerned, Government are fully
aware that this is a very important
problem. I would assure the hon.
Members who the other day charged
us with a feeling of self-satisfaction
or self-complacency, that there can be
no feeling of self-complacency and
much less of self-satisfaction, because
we are aware that this problem is
concerned ultimately with the fate of
the Indian nation. If nearly one-
fifth of the population remains ab-
solutely backward and remains under
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certain handicaps and disabilities,
then democracy in India cannot suc-
ceed; a welfare State also cannot suc-
ceed. Therefore, in the larger inter-
ests of the country as a whole as also
with the desire to help these unfor-
tunate brethern, Government are
tully seized of this problem and Gov-
ernment will do whatever is mneces-
sary to see that all these disabilities
are a matter of the past and that pro-
gress is assured at a far greater pace
than what has been possible during
the last four or five years.

Secondly, there is a certain misap-
prehension in the minds of a number
of people, namely, that all this has
got to be done within ten years; that
,schemes for the improvement of bet-
terment of the lot of the Scheduled
Castes and Scheduled Tribes have to
be executed only within ten years and
that after ten years all this has to
lapse. That is entirely incorrect. The
Constitution has stated that the
reservation of seats in Parliament and
in the State legislatureg has to be for
a period of ten years. But the Consti-
tution has laid down certain obliga-
tions upon the nation and upon the
Governments in the country that the
conditions of these people have got t&
be improved as early as possible.
Therefore, let not the hom. Members
feel impatient that after ten years all
this work will be completely stopped.
This work has got to be done nut only
within ten years but could extend
even beyond ten years to the extent
that is necessary.

Before 1 deal with some of the
specific points, 1 would also request
the hon. Members that whenever they
go to their constituencies they should
create public opinion in this respect
not only with regard to the Harijans
but also the pon-Harijans. Now, no
problem can be solved, with whatever
money that. the  Government can
spend, unless we have the active co-
operation of an active, vigilant demo-
cracy. Therefore, for this task we
require the co-operatiom not only of
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the various State Governments, not
only of all the officers concerned, but
also of the hon, Members as well as
of the public at large. This work can.
be carried on with the full co-opera-
tion and co-ordination of effort bet-
ween governmental and non-govern-
mental agencies together and if this
awareness ig there on the part of the
public as also on the part of the State
Governments and of the Central Gov-
ernment, I am quite confident that
this problem would be solved far ear-
lier than what some hon. Members
believe. I appreciate their impati-
ence; I appreciate their desire that the-
conditions ought to improve as early
as possible, and therefore, I would as-
sure all those hon. friends that no-
effort will be wanting on our part to
see that their conditions are improv-
ed as early as possible, All that I
would implore with those hon, Mem-
bers is that they ought to understand
that this is a heritage of the past and
the inequalities and the numerous
disabilities from which they are suf-
fering are a matter of history, of un-
fortunate history, and they have got
to be removed and strongly faced.
The whole citadel of orthodoxy or
backwardness has to be demolished
as early as possible, Therefore, 1
desire that we should have the co-
operation of all the people. I am very
happy that some hon. Members who
did not belong to these unfortunate
castes and tribes have also expressed
their fully sympathy ‘and support to
the measures that the Government
and the public have to take in this.
respect.

Now, I would proceed to mention
a few points only because only a
very short time is at my disposal. It
was contended that though the Un-
touchability (Offences) Act was pas-
sed by Parliament in the last session,
still, nothing has been done, So far
as the Government are concerned,
Government are taking steps to see
that whenever such offences are com-
mitted, quick action is taken. As the
House is aware, this is a cognizablc
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offence and the State Governments
have already issued instructions that
the provisions of this Act have to be
duly enforced. But you will realise
that some time would be . necessary for
making the whole machinery abso-
lutely ready for investigation and for
prosecution under this measure. This
is a penal measure and, therefore, we
shall be issuing instructions to the
Governments of the States that copies
of this Act should be printed in the
various regional languages and the
matter should be broadcast in all the
villages in the rural areas. [ would
alsy invite the all-India associations
and other  assoclations dealing with
this problem to take part in this work
and to see that the provisions are
known to all the people concerned. So
far as police officers or other officers
of Government are concerned, you
will see that it is their duty to investi-
gate offences, because the offences
under this Act are cognizable offences
and if any instance comes to the
notice of the Central Government or
the State Governments of either a
dereliction of duty or an omission to
do anything proper, then, 1 would
point out to the House that Govern-
ments are there to take asg strong a
notice of such action or omission on
the part of the officers and take
suitable action. You will find that you
have got an Act solemnly passed by
the Parliament and any infringement
of the provisions of this Act, any
neglect to enforce the provisjons of
this Act, would be a misconduct on
the part of the officers. I would see
that the State Governments again
issue instructions in this matter, but
ultimately, you will find that we
require the co-operation of the public
also. The public has also to be vigilant
and if that is achieved, then, next
time you will have instances where
our police officers have taken cogniz-
ance of these cases and have duly
investigated and that the persons
concerned are brought to book. I
would see that whatever possible is
done and that the people are made
aware of the penal provisions of this
statute, though, as you, Sir, would
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agree in some cases, "even Wwhere
injustice happens people are slow to
see that the pruvisions are tuken
advantage of, because there are other-
disadvantages also.

Shri Velayudhan: This provision is
ineflective and it could not be applied.
Judges and lawyers have expressed.
their difficulty.

Shri Datar: I have not been able:
fo find out amy passage in any judg-
ment in connection with the adminis--
tration of this Act.'If there are any
difficulties, then we are prepared to
place an amendment before this
House. But we are anxious that the
provisions of this Act are fully avail-
ed of for the purpose of creating a
feeling of fear in the members of the.
other Hindu communities., The other
sections of Hindu society must under--
stand that untouchability has not only
been abolished, but it is an offence to
practise it. If they do it, they do it at
their own cost. I would not deal with
the question of services at length;
because I have dealt with it at very
great length in the wother House and
the hon. Home Minister has also dealt
with some aspects of this question. We-
are trying to do our best to increase
the intake. The increase in intake is
bound to be gradual; it cannot be
sudden. I would only point out to this
House that this is a very big problem.
It is not a question of distribution of
patronage at all; it is a question of
appointment of proper officers. We are
anxious to see that as large a number
of Scheduled Castes and Scheduled
Tribes members are taken in gervice
as possible and whatever can be done
in this respect will surely be done.
As I pointed out to thig House, we are
having a special section where the
question’ of recruitment has been
constantly kept in view. An hon.
Member on this side asked me ag to
what we were going to do so far as
the non-enforcemént of the policy of
the Government was concerned. We
have got Minjsters at the head of
various Ministries and whenever it is
founq that In the matter of ar-
promotion, a BSchedule Casteg or
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Scheduled Tribes members is superse-
,ded, that case has got to go to the
Minister; the Minister will have to
_satisfy himself that the supersession,
it it was there, was proper. If he
«omes to the conclusion that it was
wrong, then it will be set aside.
‘Therefore, our Government are taking
.every step possible; let not the House
be under the notion that Government
.are against the untouchables or aga-
inst the Scheduled Castes or Sche-
duled Tribes. Government do desire
that there should be a fairly ade-
-quate representation, 8o far as these
sections of the Hindu community are
concerned.

1 will now deal with certain points
that were raised during the debate.
«One point was about census enu-
-merations, As a result of 19855
enumeration, certain difficulties have
been pointed out. Government have
.considered these difficulties and have
met them in certain cases. I would
‘point out in this connection that even
.before the 1951 elections were to be
held, the Government took a policy
«decision in 1949 or 1950 that so far
.as the enumeration of individual
castes was concerned, that enumera-
‘tion should not be there at all, be-
.cause it was the desire and view of
.Government that there should be a
casteless and  classless soclety.
Therefore, when the preparations for
‘the holding of the 1851 elections
were going on, then a policy decision
was taken that there ought not to be
any enumeration of castes, sects etc.
But Government made an exception,
because ultimately the Constitution
also was going to make an exception.
“They had three columns for these
classes. One was the Schedulea
‘Castes column, the second was the
Scheduled Tribes column and the
third was with regard to certain back-
ward classes of society, which were
80 recognised by the various States.
‘On the basis of this, after the Cons-
titution was promulgated, the Presi-
dent issued orders regarding the
‘Scheduled Castes and Scheduled Tri-
bes. These orders were prepared on
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the strength of the material that was
given to us by the various State Go-
vernments. Unfortunately, ‘what
happened was, though the various
castes were mentioned, certain com-
mon names, synonyms for example,
were not mentioned at all. There-
fore, instead of giving the name of a
particular Scheduled Caste recognis-
ed by the order, they gave the
general name. For example, in
certain cases the name ‘Harijan’ was
given. In the South sometimes they
say adi karnataka, adi andhra or adl
dravida; these names were given and
ultimately when the gquestion of
enumeration came up, they could not
take cognizance of those names, be-
cause “Harijan” or other names were
not put in there. ‘Thus, there was a
certain deficiency and certain commu-
nities could not be entered in the
enumeration list at all. For instance,
in the State of Madhya Bharat, where
I had gone only the other day, I found
that before the elections were held,
the members of a certain community
were of the view that they should
not call themselves as Scheduled
Castes members. There was a parti-
cular community, a very large and
well-placed community, which also
refused to be called as “untouch-
ables”; they called themselves not
as a backward comumnity. In res-
pect of the column about backward
classes also, the names of the various
communities were not mentioned at
all and all the persons who belonged
to any one or other of backward
communities were clubbed together.
Similarly, the Scheduled Castes and
Scheduled Tribes were also clubbed
together.

Shri Dhusiya: I would like to point
out that those people, who do not
wish themselves to be called as
Scheduled Castes or Scheduled Tri-
?hes members, are induced to say like

at.

Shri Datar: What happened was that
in certain cases, the number fell down
and the State Government also took
up this question with us. The Hyder-
abad Government, the Saurashtra



Government, the Bihar Government
and certain other Governments also
took up this question. For exampte,
there is the washermen community.
This community is known by various
names; in certain parts of Deccan and
Bombay State, they are called pareet,
dhobi, rajak, agasika and so on. Some
of these names, especially multi-
lingual names, were not mentioned.
These difficulties had to be met.
Immediately on receipt of these com-
plaints, the Government had the
whole matter examined. Now they
have set right the enumerations so
far as these communities are con-
cerned, in the case of Saurashtra and
Hyderabad. So far as Bihar and
U. P. are concerned, we are consi-
dering the question. Especially in
the case of Bihar, the problem bacame
very difficult in the distriet of Dar-
bhanga; somehow the figures are not
clear as far as this District is con-
cerned. We have asked the sup-
erintendent there to find out the
reason for this smallness in the num-
ber. In this district, the number of
Scheduled Castes members was also
very small. Possibly some of the
reasons that I have pointed out may
also be there in the other districts.
We are examining this question also
in the case of Mysore and Madras,
where the number is fairly large.
Government have already taken
some action and now the Delimitation
Commission also have accepted our
conclusions, so far as Saurashtra and
Hyderabad are concerned. Ultimate-
ly, you will find that the number 1is
not very large., I have got here the
figures and they would show that this
number is not so large as the hon.
Member might believe. I would
point out that the smallness of num-
ber is not very great. So far as the
whole State of Bihar is concerned, the
number fell by 3,37,000. In the case
of Madras it was about 8 lakhs and
in Hyderabad it was 3,73,000. So far
as Mysore is concerned, the number
fell by 1,30,000. All these figures are

in respect of Scheduled Castes. So-

far as the Delhi State is concerned,
there the position was a bit more
awkward. What happened was this.
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So far as the electoral rolls and the
constituencies for the last general
elections were concerned, they had:
to depend upon the 1841 census

figures. As the 1951 census figures
were not available, in the case of

Delhi, they took into account the-
figures regarding Punjab. That list
was not the correct list, The whole

matter was gone into and it was

found that even according to the 1851

Census, the figure would not be very-
great at all. Originally, it wag 2

lakhs and odd, Then, it became

268,000 or 269.000. Even in this case

also, the number is not much. I

would not go into further details:
because my time is up. But, I would

point out to the House that wherever

there have been any legitimate-
grounds, Government have taken all

proper steps and they have also re-

counted the slips in certain cases.

Government are anxious that in the:
case of all proved deflciencies or-
omissions, proper amends should be-
made. They would be so made and

at the general elections, the persons

who are concerned will be duly noti-

fied either as Scheduled Castes or-
Scheduled Tribes.

2 PM,

There was the question about the-
Backward Classes Commission's re-
port. I am not dealing with that
question. But, you are aware,. Sir,
that we requested the Backward
Classes Commission to point out whe-
ther there are any defects by way of
omission of commission so far as
the three President's Orders were
concerned. We recelved from them
certain lists and these lists are under
examination. We are consulting the-
State Governments. Asg soon as we
receive the information from the
State Governments and a final deci-
gsion is taken, due effect will be-
given to that by bringing in an
amendment here so far ag the Pre-
sident’'s Orders are concerned,
because, ultimately it would be the-
pleasure only of the Parllament to
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make any amendmo:nts either about
the Scheduled Castes or the Sche-
wduled Tribes.

Shrl Rane (Bhusaval): When will

that report be available to the
public?

Shri Datar: It wijll take some
time. We are examining it. We will
have to consult the State Govern-
.ments also,

I would not say further about the
Anglo-Indians. That question is
likely to be considered shortly. Qut,
I would poin: out in all these con-
nections that we have got before us
figures that In certain cases, the
number of candidateg available was
far less than the actual positions to
be filled up. Secondly, as far as these
Public Service Commissions, either

the Railway Public Service Commis- -

.sions or the other Commissions are
-concerned, they can be approached
by private associations only on the
‘question of principle. They cannot
and they should not purport to nomi-
nate certain persons. If there is any
Individual or personal consideration,
it becomes very awkward for the
C'omm’ssions to deal with them.
“Then, you will find that just as we
have in the UP.S.C an hon. Member
from the .Scheduled Castes, similarly
also, in one of the Railway Com-
missions, we have a Harijan member.
1t I mistake not, one of the Chair-
sman of these Railway Commissions
is ‘an Anglo-Indian. These also will
show that the Government are try-
‘Ing their best.

Even in regpect of the complaint
-about reduction of grants, Government
will see tr it that no reductions are
made. Even in the case of one Govern-
ment where, on account of a misunder-
-standing about the provisions in the
‘Constitution regarding the Anglo-Indi-
ans, a certain amount was not given
You are aware that under Article 336
the grants are to be gradually reduced
by 10 per cent. In that particular case,
unasmuch as the grant given was lems
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in a particular year, on account of a
misunderstanding on a point nf law,
next year, there was no reduction in
the grant at all. I would submit that
so far as the Anglo-Indians are con-
cerned, .Government stand by the as-
surances that they have given in the

‘Constitution. There is no desire on the

part of the Government t{o depart from
or get rid of any assurances that we
have given tn them. They are only
for 10 years. All the Ministries, the
Railway Ministry has also the Central
Board of Revenue, are anxious that
whatever has been promised should be
fully implemented in the interests of
the Scheduled Castes.

Something was said about grievances
by my hon. friend Shri Naval Prabha-
kar. I would examine all these griev-
ances about Delhi, I would also like
to point out this. On one occasion,
an hon. Lady Member made certain
aspersions against a public association
to which a grant was being given by
the Government. It is an association
which is run by the Servants of the
People Society. This Society was
started by the late Lala Lajpat Rai.
Some hon. Members like Shri Tandon,
Shri B. G. Mehta, Shri Algu Rai Shastri
are members of the Committee. The
Vimukta Jathi Sangh has Shrimati
Rameasl wari Nehru as the Chairman.
Whenc.er any irregularities take place,
they are brought to their notice and
steps are taken to rectify them. Un- .
fortunately, the name of a person
against whom actually a prosecution
is pending was mentioned here as a
great soclal worker. When a prose-
cution is pending, it would be wrong
either to condemn the man or praise
him also. I submit, especially in India,
we have to be very particular about
the reputation of private associations.
These associations are doing very good
work. Anything that is sald on the
floor of the House on the basis of
materials which are likely to be at
least one-sided, is likely to affect the

. public. Therefore, I would implore on

hon. Members not to bring in any
public associations. If they have any
complaint that the affairs are not be-
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4ng carried on properly, I would assure
-this hon. House that we will take pro-
per action. In this particular case. to
+ward off all suspicions, what we have
done is we are helping this Associa-
tion through the Delhi Government.
The Delhi Government are exercising
full supervision over whatever is be-
ing done by the Vimukta Jathi Sangh.

Shri Ramananda Das: On a point of
information, may I know whether the
Government will set up an enquiry
committee about the conduct of Sewak
Ram in exploiting these people?

Shri Datar: Whatever is necessary
has been done. If the hon. Member
has got any difficulties, if the hon.
‘Member has got any complaint, he Is
‘welcome to come to me at any time
and I am prepared to make full en-
.quiries and see that no injustice is
done, no wrong is done by any per-
son or any society which is receiving
help from the Government.

A number of other suggestions have
been made. I would point out that
we have taken steps to mitigate all
hardships. As regards certificates re-
‘Quired with an application to the Edu-
-cation Ministry, we have laid it down
‘that these certificates ought to be given
by officers. These certificates cannot
be given, on the face of it, by non-
-officials, because certain enquiries have
to be made. If a certain certifirate
has been given by a Government ser-
vant, he will be hauled up and a de-
partmental enquirv will be started.
That is not the case with non-officials.
Therefore. we have to depend on the
officers’ report and officers’ certificate,
because they have got at their disposal
certain materials from which they ran
find out whether a certain certificate
should be given or should not be given.
As regards delay in the payment of
the grants by the Education Ministry,
sometimes delays do take place. The
problem, you will find, is extremely
stupendous. Even so far as the exa-
minations, matriculation or grhool
final or corresponding examinations
are concerned, the results are derlared
in some cases even in June, and im-
mediately applications are received.
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This year, you will find that 54,000
applications have been received. The
Government are going to give scholar-
ships to the tune of Rs. 1,30.,00,000.
All these applications have to be
scanned. A special staff has been ap-
pointed. Sometimes, we receive re-
quests for postponing the date for the
reccipt of these applications. Therefore
we have issued instructions that in
all cases where an application is prima
facie tenable, that particular student
should not be denied the opportunity
of admission or continuance in the
college on the ground of delay in the
payment of money. That question is
also being examined and whatever Iis
possible will be done.

Shri Kamath: Standing instructions?

Shri Datar: Standing and sitting. Hon
Members are also represented on the
Advisory Bodies. When such a large
amount is being given Rs. 1,30,00,00C.
we desire that that amount should be
utilised by or received by the person
as early as possible.

Shri Kamath: I am not on the Com-
mittee.

Shri T. B, Vittal Rao: (Khamman):
We are not on the Committee.

Shri Datar: I would not take any
further time on the question of this
issue. Only one point. My hon friend
has suggested......

dfe sTerceTe wite : & gw qa™
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Bhri Datar: So far as this question

is concerned, I have myself made the
position clear in this House at one
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time. So far as the Scheduled Castes
are concerned, they are to be Hindus.
‘The moment they cease to be Hindus...

Pandit Thakur Das Bhargava: My
question is about the Scheduled
Tribes.

Shri Datar: I am explaining the posi-
tion. I know your question.

So far as the Scheduled Castes are
concerned, they have got to be Hindus.
If, for example, they are converted to
any other religion, they cease to be
Scheduled Castes and therefore they
cease to have any of the advantages.
But so far as the Scheduled Tribes
are concerned, they can belong to any
religion, because no such discrimina-
tion or reservation has been made in
the case of the enumeration of the
Scheduled Tribes, and therefore, the
question that my hon. friend has raised
is a difficult one, a ticklish one. T
for example, amongst the Christians
among the Scheduled Tribes there are
many students that apply and if those
applications are fairly wvalid, then it
would be entirely wrong on the part
of the Government to deny a scholar-
ship to a Scheduled Tribe student
merely because he is a Christian. It
is true....

Pandit Thakur Das Bhargava: This
is not my complaint at all.
or Wk dw § W ¥ frg
g ar €, sy e §ifod, Sfew
farwra o & o fe Y A-Pefram €,
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qfs? i g7 AT B GTiEE s

Shri Datar: All right. I know what
tbe hon. Member has stated. He says
that non-Christian Scheduled Tribes
boys do not get their full share. This
is on the assumption that there is a
further division between the Scheduled
Tribes as such. You cannot make a
distinction between the Scheduled
Tribes, and therefore we treat all the
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applications of boys and girls of the
Scheduled Tribes......

Pandit Thakur Das Bhargava: All
the money cannot be given to one
tribe or one caste or one section of
the people.

Shrl Datar: We cannot make a dis-
tinction inter se so far as the Sche-
duled Tribes are concerned, and
therefore all that we can do is that
we can encourage the other members
of the Scheduled Tribes by asking the
State Governments to give them
grants, if, for example, the disparity
between the two is very great. But.
it has to be clearly understood that
so far as this post-matriculate scholar-
ships are concerned, they have to be
strictly on merit, within the purview
of the merit that has been laid down,.
and there it would be very difficult
for the Education Ministry to make
a distinction between a Christian
Scheduled Tribe and non-Christian
Scheduled Tribe.

Pandit Thakur Das Bhargava: I do
not want discrimination. The interests
of non-Christian members of Scheduled
Tribes also should equally be taken
into consideration.

Shri Datar: That question also will
be considered subject to this general
observation.

Shri Balmiki: I want to put one
question.

Shri Datar: An hon. friend wants
to know what steps Government are
taking regarding the All-India ser-
vices. So far as the all-India ser-
vices and the Central Secretariat
services of the higher classes are
concerned, what we do desire is this.
It is true that the intake 1s very
small, in some cases it Is very low
also. That is on account of the fact
which was mentioned by my hon.
friend Shri Kureel himself. These
unfortunate people have to pass
through very great difficuities and
their environments are highly dis-
couraging to educational attainments,
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and therefore it is that a very ldrge
number of these people fail in the
pérsonality test. Whenever a boy or
a girl passes the written test as also
the personality test among these
Scheduled Castes- and Scheduled
Tribes, then so far as those persons
who are qualifled are concerned,
we are taking them whatever the
order of their merit may be. We
have done it as a special case.
Otherwise, we take candidates in
the order of merit, but so far as the
Scheduled Castes and . Scheduled
Tribes are ccncerned, we go further
down within the list of qualified
persons, and therefore what my hon.
friend stated is not correct at all.

With respect to the personality
test, that is an absolutely essential
test. You cannot trifle with that test.

Shri Velayudhan: Why?

Shri Datar: I am explaining.
These candidates are going to be
placed in charge of districts and
therefore we have to be very care-
ful that these officers are properly
trained, and therefore what we are
now considering is this. Before
actually they appear either for tl.e
written test or for the personality
test, we should see to it that they
pass through a coaching class where
they would receive proper coaching
or tuition. If that is done, then
naturally it is quite likely that
more candidates would pass through
both of these tests. Government
have certain schemes before them,
and Government would be very glaa
to help such students because wa do
desire that their number should be as
large as possible. Therefore, a prc-
examination coaching or training s
now under contemplation.

Shri Ramananda Das: Adequate
power should be given to the Commis-
sioner.

Shri Datar: That is for the hon.
sovereign Parliament to consider. I
have explained the position. Accord-
ing to article 338, the Commissionzr
has merely to investigate and report.
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He has no executive power at all, nor
has the Central Government any ex-
cutive power in this respect. We
have to depend wupon the State
Governments, ahd I .am happy w
state that the State Governments are
carrying on their work in a fairly
satisfactery manner.

Shri Deogam (Chaibassa—Reserved
Scheduled Tribes): What about tribal
welfare?

Shri Datar: So far as tribal wel-
fare is concerned, Government . ire
giving special attention te it, and I
would invite the hon. Member's atten-
tion to a leaderette in the Indian
Express of today. Therein it has
pointed out to the Government and
the public ‘that while it is necessary
that these people have to be brought
up according to our standards, we
have to preserve their culture, and it
has counselled patience. It has stated
that any fast rate of progress is
likely to dislocate the whole condi-
tion.

Shri Balmiki: The other day the
hon. Home Minister stated that as a
result of the enquiry conducted by
the Backward Classes Commission,
the lists of the Scheduled Castes
and Tribes are to be revised and
greater representation is contemplated
by the Government. May I know
if the Government have directed
Election Commission to carve out
more constituencies for them?

Shrl Datar: The work !s now at
a preliminary stage. We have to
recelve the opinions of the Stale
Governments in respect of the re-
commendations made by the Back-
ward Classes Commission, and after
Government have taken a decision
regarding either keeping a particular
caste or tribe or taking it away, or
adding to it. Government will cer-
tainly make a reference 1o the
Delimitation Commission and take all
other steps.

Some Hon. Members ’ose—-

Mr. Deputy-Bpeaker: Do all want
to put questions simultaneously?



1444} Hoﬁoﬂ re

Sardar A. S. Saigal: I want one
clarification.

Shrl Kamath: On a point of order.

’
Mr. Deputy-Speaker: What is

che point of order?
|

Shri Kamath: Is it in order for
the hon. Minister to quote whatever
the Indian Express or any other news
paper has said in a leader or
leaderetie as the authority for some-
thing that he says?

Shri Datar: It has quoted the
opinion of Dr. Elwin who is a yreat
authority on Scheduled Tribes. I am
merely pointing out. It is for him
to accepl.

Mr. Deputy-Speaker: There is no
harm. Already we have exceeded
the time by half an hour. The other
Ministry is waiting there.

st wrewtfe . & U AT wAne
ToT TR

Mr. Deputy-Speaker: 1 have
allowed sufficient number of questions.
Now, I will take up the moliona
Hon. Members who want their
motions -to be put will kindly say so.

~ Shri N. B. Chowdhury (Ghatal): I
want to press my substitute motion
No. 13.

Mr. Deputy-Speaker: The question
is:

That for the original motion.
the following be substituted;

“This House having consider-
ed the Report of the Commissio-
ner for Scheduled Castes and
Scheduled Tribes for the period
ending the 31st December, 1953,
regrets that due steps have not
been taken to safeguard ‘their
interests ”

The mdtion was negatived.

Shri Kamath: I want fo press my
substitute motion No. 1*

19 SEPTEMBER 1855

Reports: of Commis- 14444

sioner for Scheduled
Castes and Scheduled

Tribes for 1953 and 1054

Mr. Deputly-Speaker: The question 1s:

That for the original motion, the
following be substituted:

“This House having considered
the Report of the Commissioner
for Scheduled Castes and Sche-
duled Tribes for 1954, regrets that
the measures taken by Govern-
ment for the advancement of 3che- ~
duled Castes, and particularly
Scheduled Tribes, have been in-
adegnate and unsatisfactory.’

The motion was negatived.
Mr. Deputy-Speaker: There are som~
substitute motions in the name of

Shri Naval Prabhakar. Does the hon
Member want ‘n press any of them?

oY W e ;& 3 WK 3 WY
RE wT wgEr § g AN N F
gera Y 7 faar @ Wk gt &
fod dwdaT NF W FT ATCTES
X fEar )

Shrli Datar: The matter is under
consideration, After consideratiom, the
toard will be set up.

Shri Naval Prabhakar: I am not
pressing the motions.

Shri K. K. Basu: We want that sub-
titute motion No. 25 may be put to
*ole

Mr. Depuly-Speaker: The question Is-

That for the original motion, the
following be substituted:

‘“This House having considered
the Report of the Commissioner
for Scheduled Castes and Schedul-
ed’ Tribes for 1954, recommends
that the State Governments shall
ensure that before 1960—

(a) every Scheduled Castes and
Scheduled Tribes family at
least 5 cents of house-site in
rural areas and  hundred
square yards in urban areas;

(b) a sum not less than Rs. 200/-
is provided for each such of
those families who do not own
a house costing more than
500 rupees: and
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(¢) every Scheduled Castes and
Scheduled Tribes family who
is engaged .n agriculture, is
provided with at least four
acres of land.”

The motion was negatived.

Mr. Deputy-Speaker: I take it that
the other motions are not pressed
They are deemed to be negatived. No
amendments to the original motions
have beer} carried.

MOTION RE: WHITE PAPER ON
GATT

The Minister of Commerce and
industry and Iron and Steel (Shri
I. T. Krishnamachari): I beg to move:

“That the White Paper on the
General Agreemént on Tariffs and
‘Trade be taken into consideration.”

In asking the House to consider the
White Paper on the General Agreement’
on Tariffs and Trade or the GATT as
it is popularly known, I feel I should
give the House the historical back-
ground of the General Agreement with-
out which it is perhaps somewhat
difficult for many of the hon. Members
to consider it in its proper perspective.

Before the war, there was no inter-
national agreement governing inter-
national trade. Thc grant of most
favoured nation treatment in the matter
of tariffs was a matter of bilateral
negotiation and agreements, Every
country was free to give preferences
or to follow discriminatory policies
in regard to tariffs and quotas. There
were no checks on dumping or subsi-
dised exports either.

After the war, an attempt was made
through the Charter of the United
Nations and its subsidiary bodies to
promote international understanding
not merely in political but also in
economic and social matters as well.
Seventeen couniries, including our own
country, were invited to be members
of the preparatory Committee of the
United Nations Conference on Trade
and Employment, which was set up to
frame a charter for an International
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Trade Organisation, This committee

held its first session in London towards

the close of 1946, It came to the con-

clusion that it would be desirable to

have negotiations to lower tariff and

other trade barriers, and to eliminate

preferences even befcre the coming into

being of the International lrade Orga-

nisation.  Accordingly, in .1847, 23

countries took part in tariff negotiations ,
at Geneva, as a result of which import
duties on several thousands of items

were lowered or bound against future

increase by the countries that partici-

pated in the conference.

Although the tariff negotiations were
conducted bilaterally beween countries
which wanted concessions from ecach
other, the benefits of the concessions
were, on the principle of the most
favoured nation treatment between
member countries, applicable ‘equally
to all the signatories. As a result ot
these negotiations, India received cer-
tain tariff concessions, either directly
or indirectly, on most of her important
export commodities, e.g. on jute yarn
and manufactures from the . USA.
Canada, New Zealand, Australia etc,
on cotton textiles from Australia, New
Zealand, Canada etc., on coir yarn and
manufactures from the USA, Australia,
the Benelux countries etc., on tea from
USA, Canada, France etc.,, on woollen
carpets and rugs from USA, Canada,
Australia, New Zealand, etc.,, on pep-
per, ginger and other spices from
Australia, USA, the Benelux countries
etc.

I shall not try to enumerate here
all the details of the concessions given
to India’s export trade, which were
negotiated at Geneva and also at sub-
sequent conferences organised by the
GATT in Annecy and Torquay. An up
to date analysis of these concessions
has been recently published and made
available to this House, All that I
want to emphasise-now is that the
basic objective of the conference in
Geneva was a reduction in tariffs.
Nevertheless it was felt that if these
concessions were to be of real value,
there must be some trade rules to en-
sure that by quota restrictions and
other similar devices their benents
were not nullified. It was also neces-

14446
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sary to have suitable administrative
arrangements to ensure that the sig-
natory countries fulfilled their tariffs
commitments and observed these rules.
While it was 'recognised that ultimate-
ly the contemplated International
Trade Organisation will take over all
these matters, a provisional agreement
on these matters was considered neces-
sary. It was “to-meet this need that
the General Agreement on Tarlffs and
Trade was drawn up.

. The GATT consisted of three parts,
Part I dealing with the tariff conces-
sions, Part II with general trade rules,
and Part III with administrative mat-
ters, Among the administrative provi-
sions embodied in Part III, it was
made clear that the GATT was intend-
ed to be a provisional agreement to
operate until the Havana Charter had
come into force, and that the whole
GATT would have to be reviewed if
the Havana charter did not come into
force. The charter which was drawn
up at Havana in March 1948, as the
House knows, has remained a dead
letter,"and the GATT has continued to
be applied provisionally by its signa-
tories: Such of those hon. Members
who tere in the previous Parliament
would remember that we had a dis-
cussion on this particular aspect of
the matter, namely, the provisions of
the GATT and also the "Havana
charter in 1940 when a very distin-
guished predecessor of mine moved a
Bill to amend the tariffs to imple-
ment’ the GATT then entered intofIn
accordance with the provisions of the
GATT, a review of its Articles be-
came necessary. This review was un-
dertaken in Geneva last winter. Its
objectives were firstly to consider
amendments to the GATT itself
where necessary and secondly to
provide for the setting up of an orga-
nisation to d@dminister it, since the In-
ternational Trade Orgahisation which
was to administer the Havana Charter
had net come into being.™

While preparing for the review, my
Ministry consulted important commer-
cial and industrial interegts in the coun-
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try as well as some leading economists,
both within and outside the Govern-
ment. - The Federation of Indian Cham-
bers of Commerce and Industry as well
as the Associated Chambers of Com-
merce were invited to express their
views on the subject. My hon. friend
Shri Bansal, who Is also the Secretary-
General of the Federation, was perso-
nally associated with the studies which
led to the formulation of the brief to
the Indian Delegation to the Geneva
Conference and I am happy to say that
Shri Bansal also agreed to be a mem-
ber of that Delegation. In the final
stages the Planning Commission and
the Tariff Commission were closely
associated with the formulation of this
brief. Naturally, all these consulta-
tions had to be confidential. If our
views on various aspects of the GATT
were already known in advance to
other countries, our Delegation would
have been handicapped in its work.

This detailed study which we un-
dertook led us to the conclusion that
Wy and large’t\the provisions of the
GATT were in accord with our own
thinking and our'interests. But in
certain respects it needed modification
not only from our point of view but
also in the interests of many other
countries who, like us are anxious to
devejop their economies at a faster
pace..

Speaking broadly, lthe GATT has
three objectives: firstly, to eliminate

discrimination, secondly, to abolish
unfair practices of all kinds, and,
thirdly, to reduce barriers which

stand in the way of smooth flow of
international trade, Basically, we
are interested whole heartedly in the
first two objectives, We do not be-
lieve in discrimination. In fact, in
our trade set-up and the ruleg that
govern our trade, we have made only
one exception to this general rule;
and at the time that we agreed to
the GATT as it originally stood we
invoked the provisions of article 35
in the case of only one country, but
that has been for reasons which is not
the subject matter of the present
discussion. -,
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Secondly, { gur import lcences are,
generally speaking, valid for the entire
world, with the exception of the Deol-
lar Area, for which on account of dol-
lar shortage we have to be more res-
trictive.) Likewise, in the matter of*
tariffs, we do not have a discriminatory
rate applicable to countries who do ‘not
have a Most Favoured Nation Agree-
ment with us. e do grant preferen-
ces to certain ified goods originat-
ing in particular countries within and
outside the Commonwealth. We con-
tinue these preferences largely be-
cause s0 long as some countries enjoy
preferences in particular markets, we
cannot afford to give up our own pre-
.ferences. The GATT prevents the
creation of new preferences, and &s a
result of the tariff negotiations under
the GATT the area of preference has
considerably reduced.;

I would now like (to turn to the
second aim of the GATT, namely, to
provide a set ,f trade rules tc regu-
late internati.nal commerce. In this
category come matters such as the
freedom of tians:t, methods of valua-
tion for cuswums purposes and Iorma-
lities connec.ed with import and ex-
port. Ther. are also provisicns 1o
deal with ,uestionable practiceg like
subsidies and dumping. All these are
matters w.ere we can unhesitatingly
subscribe © the principles ¢f the
GATT. ludeed they are necessary .in
our own nterests. We in this countcy
do not give subsidies, open or hidden,
to our exports. We do not dump goods
in other markets. But if others do
not follow a similar code, clearly our
exports as well as our domestic indus-
tries would suffer. Our study of the
problem convinced us that so far as
non-discrimination and trade rules
were concerned the GATT not only
deserved our suppert but its provi-
sions should if anything be strength-
ened. " '

It is when we turned to the question
of reducing trade barriers that we felt
that the provisions of the GATT needed
amendment. As a country with a sub-
stantial stake in international trade we
rould certainly subscribe to the princi-
ple that there should be the minimum
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of obstacles to its smooth flow. We
have many industries dependent on ex-
port markets. These are Important
industries like the jute industry, the
tea industry, the mica industry and
the coir industry, to name only a few.
We do not want these industries to
suffer on account of unjustified res-
trictions.

There is, however, another angle
to this problem. In the course ot
our economic development it is in-
evitable that we should seek to dis-
courage particular lines of imports
in order that our own industries pro-
ducing similar goods may grow ana
expand. Indeed such restrictions as
countries in early stages of develop-
ment place on trade in order tc
accelerate their industrial develop-
ment will in the long run lead to »
larger volume of international trade
For as the standard of living rises
the demand for imports also goes ur
This point had been recognised when
the original GATT had been dafter
by providing M article XVIII for
special measures to promote economic
development. But the problem which
the industrially advanced countries
have in this respect are greatly
different from those confronting a
country which is in the early stages
of development, and it was this point
which the old GATT had overlooked.
Because whatever concessions it
gave in manner of placing restrictions
on the movement of tradeor protec-
tion of industries was intended pri-
marily for the purpose of tiding over

14450

' a transitional period after the war. *The

conclusion which we came to was that
it was essential to ensure that the
GATT in its attempt to promote a
smooth flow of international trade did
not deprive those countries which were
still in the process of building up new
industries'of the right and freedom to
place restrictions in the interests of
economic dwelopment.}- )

May I, Sir, with your permission,
examine the provisions of the GATT
in this respect? *In tariffs, the GATT
gave its signatories a completely frec
hand except where the country con-
cerned had during the course of tariff
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negotiations voluntarily agreed to give
any tariff concessions in return for any
concessions which it had asked for
and rece:ved. This was in no sense an
unfair position. What was necessary,
however, was that there should be a
suitable procedure to enable countries
in the process of rapid economic deve-
lopment to withdraw concessions on
particular items without too much

difficulty or delay if such a course-

was necessary in the interests of their
development. Secondly, the GATT
stipulated that quantitative restric-
tions on trade should not be used,
except when a country js in balance
of payments difficulties.” As I said
before, this particular difficulty was
envisaged during the transition pe-
riod after the last war. WBy and large,
there is a good deal of sense in this
particular concession. Although most
.industries welcome protection through
import control, industrialists are apt
to forget the interests of consumer if
competition is totally shut ouy and
that is a fact which as Commerce and
Industry Minister I am experiencing

every ‘day. Fut there are situations,
n

particularly under-developed coun-
tries, in which a new industry cannot
survive without import restrictions
. and the judgment we felt must in the
last analysis remain with the Govern-
ment concerned. Further, balance of
payments difficulties, which the GATT
has rightly accepted as sufficient justi-
fication for imposing quantitative
restrictions on imports, are for coun-
tries, undertaking a major programme
of economic development, something
chronic and not merely a passing
phase. It seems to us that these spe-
cial features of the economy of an
under-developed country had not re-
ceived adequate recognition in the
GATT. I would like to illustrate it by
mentioning one or two industries,
where we have specifically gone out,
apart from the question of balance of
payments difficulties, to put quantita-
live restriction, where the results have
been surprisingly good. 1 have men-
tioned the House before about the
bicyle industry which produced some-
thing like 60,000 units in 1952, and
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which is expected to produce this year
somewhere about 480,000 units Simi-
larly, in the case of the art silk indus-
try, where the two units we had were
.in doldrums, we now have not only
those units expanding once and twice,
but many other units coming into
being. Here we have the experience
where by using quantitative - restric-
tions judiciously we have tack deve-
loped nascent industries. At the same
time, this question of balance of pay-
ments difficulties which I mentioned
was a thing chronic for under-deve-
loped countries, may look to an out-
sider as being something unreal. In
fact, during the years 1953 and part of
1954, we were building up our sterling
balances, and I think we had very
nearly added a hundred and odd
crores of rupees to our sterling
balances] It is quite open to the IMF
or any ‘other international organisa-
tion to say— ‘Here you are building
your foreign resources; how could you
say that you have balance of payments
difficulties?* Now, what we had in
mind actually was that that is only a
passing phase of prosperity. When
we have a large programme of indus-
trialisation in view, assuredly balance
of payments difficulties will occur as
time goes on, and I propose to deal
with it later on.

Accordingly, we gave the Indian
delegation a clear brief tu press for
amendments to the articles of the
LGATT to secure two objectives: firstly,
under-developed countries like India
should be enabled to use quantitative
restrictions on import in order to ful-
fil  their programme of economic
development, and to assist the deve-
lopment of particular inclustries: and.
.secondly, sufficient flexibility regard-
ing the bound rates of tariffs should
be secured to enable under-developed
countries to make A changes as and
when new industries develop.

During the review session of the
GATT, the Indian delegation received
strong support for our points of view
from all the under-developed coun-
tries, and even the more advanced.
countries conceded the force of our
contentions. In fact, I would ke to-
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tell the House¢ that the under.develop-
ed countries practically all over the
world looked to us for guidance, and
it is matter of some satisfaction, 1
am sure to the Government as well
as to this House, that in the trust
they reposed on our delegation, they
had not reposed that trust in vain.
As a reuslt, the GATT has undergone
many changes which, I am sure, the
House will welcome, The White
Paper contains an analysis of the
amendments, but I feel I must add
some comments to elucidate them, for
the GATT, unfortunately, hasa some-
what abstrust text which it is not easy
for a lay reader to follow.

Paadit Thakur Das Bhargava: (Gur-
gaon): Quite right.

Shri T. T. Krishnamacoari: [ would
like to say so with apologies to Shri
Kasliwal who produced in one of the
newspapers this morning a brilliant
survey of the GATT and its provisions.

Shri Kamath (Hoshangabad): He is
not a layman,

Shri T. T. Krishnamachari: I am
told .that in certain countries candi-
dates for diplomatic appointment ‘are
confronted with an article of the
GATT, and asked what it- means.
This hurdle apparently defeats a large
number of them. The House will,
therefore, permit me to refer to the
articles which are of special interests

" to us in some detail.

Obviously, our main concern Iis
with those provisions of the GATT
which affect restrictions on imports
either through tariffs or otherwise.
While we are anxious like all countrles
to promote our exports and to see
that they face the minimum impedi-
ments, our main concern at present
js with ensuring that the GATT should
not stand in the way of measures
which we may find necessary to adopt
in fulfilment of our plans for economic
development.

To meet the special position of the
under-developed countries in this
respect, article XVIII has been wholly
revised. It begins with the recog-
nition that there should be special
facilities for the development of eco-
momies which can only support low
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standards of living and are in the
early stages of development. There
are thug two criteria laid down for

the use of these special provisions.
If a country is under-developed, in the
sense that there are vast resources
which have not yet been tapped, but
which has a high standard of living,
for example, a country like Australia,
it can have recourse to some pro-
visions of article XVIII but not to all
of them. The same applies to a
country: which has a low standard of
living, but is very well developed eco-
nomically, e.g. Japan. The article
is really intended for countries which
suffered in entirely from both handi-
caps, like India, Pakistan, Burma.
Indonesia and several South Americar.
countries. Provisions for these have
been made in sections A, B and C of
the article. Section D deal with
countries still in the process of deve-
lopment but not having a low standard
of living. Therefore, for our present
purposes, we might focus attention on
the provisions of sections A, B and C
of article XVIIIL

Section A of article XVIII provides
for the more flexible use of tariffs as
an instrument of industrial develop-
ment. [ have already said that the
GATT originated with the reduction
and binding of tariffs on a large
number of items. On’ items which
were not bound during these negotia-
tions, the GATT places no restriction)
A country can have as high a tariff
as it chooses on items not bound.
But it may well happen that after giv-
ing a concession on a particular
item, the country finds it necessary to
make a change in the duty on that
item. Such a contingency may arise
in the case of any country, but as
a rule, it is much more likely to arise
in the case of countries which are
engaged in a programme of
economic development. To meet thix
position, article XXVIII has been
amended to make changes possible
with' greater flexibility. An interpre-
tative note has been added to the re-

¢/vised article XXVIII—hon. Members
“will find it towards the end of the
White Paper—to make it clear thet
countries depending in a large mea-
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sure on relatively small number of
primary commodities and relying on
the tariff as an important aid for
further diversification of their econo-
mies or as an important source of
revenue should be given permission
to negotiate for the modification or
withdrawal of tariff concessions, even
during the period when these con-
cessions are bound against any in-
crease.". '

{Section A of artcile XVIII provides
further facilities to under-developed
countries to raise tariffs on bound
items in order to promote the estab-
lishnrent of particular industries. Under
this section, tariffs changes can he
made not only when there is agree-
" ment, but even if there is no agreement
between the parties concerned,) the
GATT organisation can, if it finds that
the applicant country has offered ade-
quate compensation, authorise the
withdrawal of the concession. Even
when the compensation offered is not
adequate, if the country concerned has
made every reasonable effort to offer
such a concession, it may still with-
draw the concession, but in that event
the country whose interest ig injured
by this withdrawal can withdraw a
substantially equivalent concession to
compensate for its loss.

I would iike to tell hon. Members
that this is a contingency that we fore-
see will occur practically every year.
So far as we are concerned, it does
happen that some of our industries
which are developed under a high
tariff wall or by quota restrictions did
get enough elbow-room for them to do
without this quota restriction and they
can stand competition, in which case
-ve have something tq offer to the
country where we have bound a par-
ncular item and say, ‘Well, on this, we
will take away the quota restriction;
what have you to offer?”'I mean this
way we might even have a certain
amount of ‘horse trading’ made possi-
ble under the revised terms of article
XVIII. Of course, it sounds somewhat
complicated, But in practice, ag I have
given an {llustration, it is comparative.
tv easy. One of the strong points of
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the GATT, though it sounds very for-
midable, is its approach to concrete
problems in a very realistic manner,
Only recently, we had to negotiate tor
a releage from the tariff binding on a
wide range of cpal tar dyes, We had
given a concession on this item in
1947 when we had no idea to make
coal tar dyes in the country. As an
Important raw material of our textile
industry, we did not mind allowing
imports of coal tar dyes on a low
tariff. We do that today. Many of the
raw materials of our industries are
allowed to come in on low tariff rates.
In fact some of them have only a negli-
gible duty to pay. As, however, now
we have started making dyestuffs in
the country, we have been able to se-
cure a release from this binding for
the dyes which we make or expect to
make. Even so we have a quota res-
triction, because the tariff wall is not
adequate, at any rate it has not ful-
filled the purpose that we want it to
do for several other reasons. Our
total imports of coal tar dyes have
in recent years amounted to nearly
Rs. 12 crores a year., We have been
able to get this release by agreeins
to bind the rates of duty which were
already in existence on items such as
intermediates which go into the mak-
ing of dyestuffs, homoeopathic medi-
cines, patent foods for infants ana
invalids and scientific and surgical in-
struments.

{Secion B of Article XVIII deals with
quantitative restrictiopns on imports
imposed with a view to safeguard a
country's external balance of pay-
ments, Article XI of the GATT lays
down that quantitative restrictions
should, generally speaking, be eliminat
ed. Article XII provides the major ex-
ception to this and lays down that im-.
port restrictions may be maintained
to forestall the imminent threat
of, or to stop, a serious decline
in a country’'s monetary reserves.
Section B of Article XVIII as
now drafted begins with the re-
cognition that under-developed
countries may experience balance of
payments difficulties arising mainly
from efforts to expand their internal



14487 Motion re

markets as well as from the instabi
lity in their terms of trdae. Therefore,
such countries in order to safeguard
their external financial position and to
ensure a level of reserves adequate
for the implementation of their pro-
gramme of economic development may
control the general level of their im-
ports by restricting the quantity or
value of rnerchandise permitted to be
imported. These restrictions should be
such as are necessary to forestall the
threat of—and not the imminent threat
as is the case with under-developed
countries—a serious decline in the
countries’ monetary reserves or if the
reserves are inadequate to achieve a
reasonable rate of increase in these
reserves. In applying these restrictions
it is also provided that the country
may determine their incidence on im-
ports of different products in such =
way as to give priority to the impor-
tation of those products which are
more essential in the light of its
policy of economic development.?

In order to ensure that these facili-
ties are not abused, each country will
have consultations with the other coun.
tries belonging to the GATT at perio-
dic intervals.¢“In the case of developed
countries, these consultation will, after
a date to be fixed, be held annually,
while for the under-developed countri-
es these consultations will be held it
intervals of not less than two years.
The consultations will not call into
question the development policy pursu-
ed by the country and will proceed
*with due regard to the main purpose
of facilitating development for which
Article XVIII has been designed‘}

‘Section |C of Article XVIII deals with
measures other than tariffs which may
be necessary to promote the establish-
ment of a particular industry. It authe-
rises the use of quantative restrictions
and other similar measures for this
purpose even when a country is not
in balance of payments difficulties,) 1
would like the honourable House “to
note this particular point. In impos-
ing these measures, the country con-
cerned will be expected to reach
agreement with other countries inter-
ested in that particular trade, but in
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the last analysis it would be free fo

act unilaterally unless it is an item on

which the tariff is bound.

I have dealt with Articles XVIII in
some detail, even to the extent of not
being interesting to hon. Members.
(Some Hon. Members: No, no.). I
have alsomade a passing reference to
Article XXVIII because their provi-
sions are of such great interest to
under-developed countries. Even apart
from these, there are other provisions
of the GATT open to all countries
which do ensure that GATT obliga-
tions do not at any time have the effect
of tying a country’s hands when
speedy action is absolutely vital.
I am referring now to Article
XIX which provides for emer-
gency action on imports of parti-
cular products, Under this Article if
as a result of unforeseen developments
and of the effect of the obligations
incurred under the GATT, including
tariff concessions, any product is being
imported in such Increased quantitics
and under such conditjons as tp cause
or threaten serious Injury to demesti:
producers, the country concerned
shall be free, to the extent and for
such time as may be necessary to pre-
vent or remedy such injury, to sus
pend the obligation in whole or in
part or to withdraw or modify the
concession.

I might say if it will interest <:e
House that during these seven years
no country barring one has used this
particular concession. And it happens
that the country that has used it is
the most developed country in ‘he
world, that is the United States. And
it used it four times.

I think I have said enough to show
thatrour comitments under the GATT
do 'not tie our hands too rigid-
ly and regardless of consequences,
Indeed, the question may well
be asked as to what remains of
the GATT if so many excep-
tions have been provided for. Our
commitments may look as liabilitles tn
us, but it is the same commitments
undertaken by other countries whicn
constitute our assets. Therefore, tie
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thought may well occur as to whethuy
there are so many exceptions as to
make the rules themselves meaning-
less.

To this I would like to give two
answers. Firstly, I would point out
that the exceptions which have been
made in favour of the umder-develop-
ed countries are really intended to
remove the special handicaps from
which those countries suffer. After

all, international trade which the
GATT seeks to promote is not
an end in itself, but a means
to greater prosperity of the worla.

Therefore, when restrictions are
necessary in the interests of eco-
nomic development and raising the
standard of living, the mere fact that
they would for the time being restrict
the volume of international trade is
not much of an argument against
them, If the standard of living of
countries like India is raised, I am
sure we shall be importing very much
more than we would do even under
conditions of free trade.

The second point to be borne in mind
in any study of the GATT is that it
is not a piece of legislation to be en-
forced by an independent judiciary
which can only look at the wording
of the Articles and not go behind
them. It is an instrument to be ‘used
by those who have framed it—luckily
we are in a better posltign here than
in the matter of the Constitution that
some of us helped to forge—for the
purposes and objectives which they
share in common. The GATT has been
ready to recognise that occasionally a
country may have overwhelming
reasons to depart from its commit-
ments. It has provided for such situ-
ations not only in the wording of its
Articles but also in the procedure for
the grant of waivers. But what real-
ly gives the organisation strength is
not the sanctions which are provided
in the Articles but the opportunity for
exthange of ideas or, to use the techn:-
cal phrase of the GATT Articles, the
opportunity for consultation. { Every
year at the annual session of the GATT
quite a number of complaints are
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brought before i_tJ)The vast majority
of them have béen settled by promot-
ing an agreement between the countri-
es concerned, rather than by giving a
finding as to which country is in the
wrong. Hon. Members of this House
are perhaps aware that we ourselves
had to go the GATT in’ relation to a
complaint against a  neighbouring
country, And the GATT gave no deci-
sion but helped in solving the difficul-
ties which, luckily, were solved. Such
an approach ig indeed essential for an
agreement of this kind. | International
trade after all is not & static affair.
The conditons of the countries with-
in the GATT can be changing, and un.
les there is flexibility in the agree-
men it would wundoubtedly fall to
pieces under the stresses and strains
which inevitably arise in the wvast
field of international commerce.

It is therefore fortunate, I think,
that the organisation which it is pro.
posed should administer the GATT i»
going to be called the Organisatior.
for Trade Co-operation. It is the ele-
ment of co-operation rather than the
element of compulsion which must
predominate in the GATT if it is to
be a success. .

The point for consideration before
us is whether or not we should ratify
the amendments that have been for-
mulated and join the Organisation for
Trade Co-operation which has been
proposed, As I . have said, in formulat-
ing these amendments the Indian Dele-
gation, according to the brief which
the Government gave it, has played a
major part, and I understand that
none of the amendments which are
now for acceptance by the Government
is such that the Indian Delegation
could not vote for it at the Review
Session. The Organisation for Trade
Co-opernﬂon also seems to us to" be
a welcome idea and provided it re-
ceives the support of the necessary
number of countries, without which it
may not come into being, it Is our
intention to join it.

Hon. Members who have been fol-
lowing the discussions at the GATT
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meeting might raige the query: What
Is to be the position of the Internaticn-
al Monetary Fund vis-avis the GATT
in the new set-up? I am sorry my
hon. friend Shri Asoka Mehta iz not
here, because he asked me an indenti-
cal question the other day. While the
need for a closer link was stressed at
the last meeting in Geneva none of the
sponsors of the Idca gave any precise
indications uf the nature of the new
link envisaged. Recently we have heard
of the United Kingdom Chancellor of
the Exchequer supporting the idea in
no undertain terms. Perhaps he was,
in stressing on the need for a closer
link between the two bodies, drawing
on his own experience of the function-
ing of the Organisation for Europea
Economic Co-operation, So long as the
organisational structure of the GATT

Is based on co-operation, the link -

between this organisation and the
International Monetary Fund cannot
carry any more sanctions than what
the proposed Organisation for Trade
Co.operation will possess, The Inter-
national Monetary Fund is an inter-
governmental organisation having
jurisdiction over exchange restrictions.
Even according to the present Arti-
cles of the GATT a certain relation-
ship is envisaged. Article XV-4 lays
down that ‘contracting parties shall not
by exchange action frustrate the in-
tent of the provisions of this Agree-
ment nor by trade action frustrate the
intent of the provisions pf the Articles
of Agreement of the International
Monetary Fund.' The same Article in
paragraph 2 lays down the precise
method for consultation with the Inter-
national Monetary Fund. It must, how-
ever, be noted that the powers of the
International Monetary Fund to get
non-discriminatory restrictions remov-
ed have been held in abeyance as
Article XIV gave memberg freedom of
action during the period of post-War
transition, which period b=s not yet
been terminated.

The idea, therefore, of a joint con-
trol by the International Monetary
Pund and the proposed Organisation
for Trade Co-operation bristles with
difficulties. Y'he provisions of the ie-
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vised Article XVIII of the GATT afford
a large measure of freedom of action
for under-developed countries, Such
countries cannot, therefore, agree to
alter the co-operative character of the
GATT to be compulsivé con-
trols to be exercised by the Inter-
national Monetary Fund if there should
be a joint control by the Organisation
for Trade Co-operation and the Inter.
national Monetary Fund, Nor can
under-developed countries ignore ihe
fact of the heavily weighted vote in
the International Monetary Fund to
one country which has its special inter
ests to get rid of quantitative restrjc-
tions, The under-developed countries
have been able to gain their point in
the last Session of the GATT to pro-
vide a flexible code in regard to
trade practices so as to enable them
to develop. It is unlikely that they
would: surrender this advantage by
agreeing to a closer and stricter super-
vision by the International Monetary
Fund over which organisation de-
veloped countries have a large mea-
sure of control. It is, however, pre-
mature to discuss this question just
yet.

14462

*The revised GATT is not by any
means a perfect instrument. No inter.
national agreement ever is. Inevitably
it is a compromise between the inter-
ests and interests and between ideals
and realities. All that 1 would say is
that the revised agrezment will be a
better one than the previously existing
one and Government, therefore, pro
pose to accept the amendments which
have been formulated

Sir, I should be failing in my duty
which I should discharge if I do not,
on this occasion, ask for the permis-
sion of the House to pay a compliment,
which is highly deserved, to the Indian
Delegation which represented us in
Geneva, to the members thereof and
also for the position that they obtained
as leaders of the under-developed
countries without any lobbying, with-
out bringing any pressure to bear, to
being recognised as leaders of all these
backward countries, And, as I said
before, it is a matter of gratification
to me and the Government that in the
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responsibility that they  voluntarily
undertopk they have not failed friends
who put their trust in them.

Mr. Deputy-Speaker: Motion moved:

“That the White Paper on the
General Agreement on Tariffs and
Trade ,be taken into consideration.”

Shri V. B. Gandhi (Bombay City—
North): I am not moving the first; |
move the second.

I beg to move:

That for the original motion, the
following be subsituted:

“This House having considered
the White ' Paper on the General
Agreement on Tariffs and Trade,
approves of the revised Agreement
and the policy followed by ' the
Government in relation thereto.”

Shri K. K. Basu (Diamond Harbour):
I beg to move:

That for the original motion, the
following be substituted:

“This House having considered
the White Paper on thc General
Agreement on Tariffs and tzade, is
of opinion that the agreemnt as
modified is also not in the interest
of the economic development of the
country and therefore resolves
that further modifications of sever-
al Articles such as on ‘Binding
Rate of Duty’, ‘State Trading' etc.
have to be made if an effective
international organisation has to
be created in the best interest of
all countries including the under-
developed ones.”

Mr. Deputy-Speaker: Amendments
moved:

T

That for the original motion, the
tollowing be subsituted:

“This House having considered
the White Paper on the General
Agreement on Tariffs and Trade,
approves of the revised Agreement
and the policy followed by the
Government in relation thcreto™
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That for the original motion, the
following be substituted:

“This House having considered
the White Paper on the General
Agreement on Tariffs and Trade, is
of opinion that the agreemnt as
modifled is also not in the interest
of the economic development of the
country and therefore resolves
that further modifications of sever-
.ral Articles such as on ‘Binding
Rate of Duty’, ‘State Trading' etc.
have to be made if an effective
international organisation has to
be created in the best interest of
all countries including the under-
developed ones.”

Shri G. D. SBomani (Nagpur-Pali).
We have just now heard a lucid ex-
position from the hon. Minister. ...

Mr. Deputy-Speaker: With respect
to the time-limit for speeches, hon.
Members who are spokesmen of their
respective Groups will have 20 minu-
tes each and the other hon. Members
will have 15 minutes. :

Shrl G. D. Somanl: We have just
now heard a lu-id exposition about our
country's position under this General
Agreement on Taritls and Trades and
I would, at the outset, .ike to associ-
ate myself with the tribute that the
hon, Minister had paid to our Indisn
delegation, who had conducted these
difficult negotiations, It Is really &
matter of gratification to learn that the
other under-developed countries lonk-
ed to our delegation for guidance and
primarily left these complicated prob-
lems to be solved under the advice
and leadership of our delegation.

Coming to the main question. 1
should like to say that GATT is the
nrst multilateral snd comprehensive
agreement of its kind which covers
In sume detall virtually every subjecy
concerning the fleld of commercial re-
lations. I understand that its presem
membership comprises 35 countries
which includes also Japan and that
the -contracting parties iointly account
for about 75 to 80 per cent of total
world trade. The basic philosophy of
the GATT is the crealion of a si'slem
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of tree and non-.discriminatory world
trade in which quotas and other quau-
titative restrictions are prohibited ex-
cepl in defind circunistances. 1 gather
that the objectives as laid down in
Article I postulate that relations in
the field of economic endeavour shoula
be conducted with a view tfo raising
the standards of living, ensuring fuu
<mployment and a large steadily grow-
ing volume of real income and affective
demand, developing the full use of tne
resources of the world and expanding
the production and exchange of goous
and promoting the progressive deve-
lopment of the economics of all the
contracting parties. These objectives
are sought to be achieved by the
following:

(i) entering into a reciprocal and
mutually advantageous arrange-
ment directed to the substantial
reduction of tariffs and other barn-
ers to trade, and

(ii) elimination of discrimina-
tory treatment in international
commerce.

Broadly speaking, the question of
eliminating discrimination in all kinds
of international trade and providin:
for a code of fair trading rules has
had wide appeal and has been wel-
comed by the business community s
a whole. The business community are
in agreement with the Government's
policy adopted in relation to this gen-
eral Agreement. It is in regard to con-
tinued obligations of keeping tariff
levels at a low rate in respect of bound
items and in the use of quantitative
restrictions for protective purposes
that there has been some argument as
to how these restrictions might come

in the way of the growth and develop-

ment of some of our infant industries.
But, as the hon: Minister just now
pointed out, I am glad to learn that
the Government have seen their way,

elther under the provisions regarding .

the difficulties of balance of trade or
under other provisions to ensure that
these restrictions will not come in the
way of developing our new industries
and that the necessary protection will
be available to our industrial sectcr
irrespective of the restrictions that
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have been placed upon our Govern-
ment under this agreement.

fAs regards the advantages that
flow from the GATT, if we ever think
of withdrawing from the member-
ship of the GATT, then naturally our
export trade like jute, cotton textiles
and tea might suffer, These advantages
need not be enumerated 1n great ae
tail, and in some cases such as
hessian, the concessions secured have
been positively helpful in discourag-
ing the use of substitutes in foreign
countries. In the case of cotton
textiles, the reduction in the prefer-
ential margin by Australia has been
helpful to us in stimulating our ex-
portg to that market. [ndeed about
50 per cent of India’s export trade to
GATT countries, excluding UK. and
South Africa, is covered by conces-
sions received by India. The export
of items on which direct and indirect
concessions have been received amount
to about 25 per cent. of our total
export:é.)

[PanbDiT THAKUR DAs BHARGAVA in
the Chair]

‘{n the case of certain items like
black pepper, mica, lac, cashew-nuts,
coir yarn, hessian, manganese ore,
chrome ore, a major portion of our
exports is to GATT countries.

Obviously, these advantages impose
correspondingly obligations on us in
cluding those relating to tariff bindinga
by India on goods imported and er-
tain restrictions regarding the use of

14466

quantitative restrictions, and these
two  matters were prominent-
ly referred to in the speech®

by the Indian delegation at the '9th
Session of the GATT. The tariff
bindings—either by way of reduction
of import duty, binding of duty free
treatment or reduction in preferential
margin—precluded us from increasing
the customs dutjes in respect of bouna
items which number about 150 or so.
Similarly, the provisions relating to
quantitative restrictions may be said to
have interfered with the development
of industries in India. In theory both
these obligations are demonstrably not
in our interest as' a country wishing
to industrialise itself by all possible
means. But in the past, mainly be-
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cause of balance of payments diffi-
culties, under the escape clauses we
could always use quantitative res-
trictions without infringing any of the
provisions -of the GATT. The Govern-
ment spokesmen never openly conced-

ed that quantitative restrictions could °

be used for protective purposes and
they always ensured that quantitative
restrictions would give us necessary
protection. Eveon the Fiscal Commission
recommended that quantitative restric-
tions should be used sparingly, The
Import Control Enquiry Commilles
went somewhat further when it recom.
mended that as long as the balance of
payments difficulties exist, the import
policy of Government should be so
framed and administered as to safe-
guard the balance of payments posi-
tion with the regard to output, quali-
ty and the price of indigenous pro-
ducts. In fact, this is put more suc-
cinctly in the summary of the findings
of that Committee’s Report. There is
thus a better realisation today about
the need for using quantitative res-
trictions in specified cases such as in
the case of capital goods and raw
materials and for items in which
there is a strong consumer preference
or prejudice and where the items are
components of an end product. which
ds costly and durable, the components
themselves being low in cost such as
ball bearings, hinges, wood screws,
etc. These may be described as im-
port vulnerable industries. In view of
the manifold development of industries
‘in f'uture years, India cannot give up
the use of quantitative restrictions, nor
would it be correct to argue that quali-
tative restrictions tend to build up an
unsound base for industrialisation.

Let us now see whether at the
Review Session the revision in the
proyisions of the GATT satisfles our
requirements or not in regard to the
use of quantitative restrictions, parti-
-cularly in the light of the items
wherever our tariff rates are bound.
In this- conection it can be categorical-
ly stated that due to the sustained
efforts of representatives of the under-
developed countries in which the Indian
delegation played a- very prominent
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role the revision in the provisions of
the GATT répresents an extremely
good compromise which at once im-
flexibility without
weakening the basic structure or the
philosophy of the GATT. Attention

may be confined to the re-
vision in article XVIII of
the GATI entitled ‘Governmental

assistance to economic development’,
These changes have been described in
pages 6-7 of the Review of the GATT
published by the Commerce Ministry.
Countries like India will "be coyerec
by this article in which the balance
of payments provisions have been re-
laxed. The reserve test, if modified so
as to promote restrictions when mone-
tary reserves are inadequate in rela-
tion to development plans whereas
other developed countries do so only
when reserves are very low. The
periodic revision contemplated in the
revised articles XII and XIV for
countries applying quantitative res-
trictions for balance of payment
reasons is also less frequent in the
case of under-developed countries. I,
therefore feel that so far as our
industrial development is concerned, we
need not in any way be worried about
the measures that our Government may
have to take to ensure the necessary

protection.

From the point of view of India,
what is important, therefore, is the
possible limitation of our ability to
use quantitative restrictions in the case
of commodities bound under the
Agreement. It must be said that this
is quite a hypothetical question for,
as has already been stated, we are
likely to have balance of payments
difficulties in which case weneed not
have any worry. It is admitted on all
hands that some of the concessions
given by us are not demonstrably in
the interest of the development of the
indigenous industry, and without re-
course to quantitative restrictions
certain industries on which we have
bound our rates of duties are sure
to suffer. This leads us to a consi-
deration of the question as to whether
we should consider seeking releases
in respect of some of our commitments
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and alsd to examine as to whether
the procedure for seeking such re-
lease s satisfactory or not.

It is only this part of the GATT,

which, it must be said, is not quite
satisfactory from pur point of view, but
one has to compromise on certain
issues, and, therefore, on the whole
I have nothing to complain so far as
the Agreement is concerned.

I would like to make a reference to
the releases already sought by us and
which were announced by a Press
Note dated the 24th July 1854. The
four items in respect of which a limit.
ed release has already been sought and
given eflect to are coaltar dyes, razor
blades, glass beads and false pearls. In
seeking this release, India has reduced
duty on the following items: certain
plastic raw materials and certain raw
materials used in the manufacture ot
small tools including high speed alloys
and special alloy steel. India also
agreed to bind import duties on anti-
biotics, electric hearing aids, tyres
with metallic framework and mil
foods for infants and invalids. These
concessions given are very substantial
and indicate the nature of the difficulty
in seeking release. It may be enquirec
as to whether Government hope to be
in a position to seek release in respect
of other items without offering sub-
stantial concessions on other items.

The only other important problem to
which I should like to refer is abour
the implications of Japan’s membership
of the GATT. Japan has been admitted
into the GATT with effect from the
11th August. Countries which do not
want to extend the concessions to
Japan can do so under articles XXXV,
and it would seem that the UK. and
Australia will take recourse to this
article. India already applies this arti-
cle to South Africa. It may be en-
quired as to what is Government's atti-
tude about the membership of Japan,
particularly in the light of the fact that
contrary to what was expected before
India did not enter into any tariff nego-
tiations with Japan and thus sought
to reserve its position. Only 18 of the
GATT's 34 members took part in the
tariff negotiations. The basic point
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about the effect of Japan's member-
ship of the GATT is to see whether
Japan would royally agree to the rules
of fair trading laid down in the GATT.
One of their doubtful trade practices
includes the element of concealed ex-
port subsidies.

I hope, 'therefore, that the hon, Min-
ister would enlighten us on the impli-
cations of Japan's membership of GATT
and will give us the necessary assur-
ance; so far as Japan is concerned our
Government should remain very vigi-
la=t ~nd watchful so that we may not
suffer.

Shri K. K. Basu: I have moved an
amendment to this particular motion.
The hon. Minister in his long speech
explained the stand of the Govern-
ment. In the amendment it is clearly
stated that we are not as a rule or on
principle opposed to any type
of international =~ co-operation.
What we feel is this. International co-
operation must be based on the theory
that it promotes trade among the
countries participating and it is not
just the liberalisation which would
affect adversely under-developed eco-
nomies like the one of our country.
The Minister has stated that they had
some experience and on the basis of
that he had tried to give some conces-
sion. In this connection, 1 would like
to emphasise that our aim should be
to see that this sort of international
co-operation does not in any way pre.
vent rapid industrialisation of the
country. With your permission, I mav
quote a few words of Prof, K. T. Shah
in the great easay he wrote while ser-
ving on the National Planning Com
mittee, He said in 1940:

‘“The emphasis in the proposals
equal access to markets and raw
materials has hardly any relevance
to the needs of a country like India
which wants in the main freedom
to make the fullest use of her re-
sources without having to make
sacrifices in the interest of more
powerful countries.”

I personally feel that this policy
should guide us if we continue our asso-
ciation with such international organi-
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sations. We should have this particu-
lar emphasis. If we see the way in
which GATT has so long been working
we shudder. Unless some more conces-
sions are received we do not know
whether it will be in our interest to
continue our association with GATT on
the existing terms or even slightly
modified terms. The hon. Mi-
nister himself said—and we also
know—that the United States promised
to liberalise the import policies of that
rountry. But nothing has been done as
yet, We were told on an earlier occa-
sion that we had got certain tariff con-
cessions and certain figures were
given. But what are those articles?
Examples have been given of jute, tea
or mica., So far as jute, tea, etc. are
concerned, we are a monopoly or semi-
monofioly country and naturally we
are in an advantageous position so far
as our export markets are concerned.
But in the case of mica, we have seen
the extent to which prices had fluctu-
ated according to the conditions in the
international markets. We are told that
the GATT had benefited us and that
we %hould see our balance of pay-
ments position. It is not because
countries like the UK or USA wanted
1o help us or liberalise their import
policies but it was due to other causes
like stock-piling and it is also because
of the fact that their industries needed
those things.

Therefore, what I emphasise is this.
Our attitude should be to see that what
extent this would help '}n the industria-
lisation of our country!So long we have
seen that organisations like the GATT
are more or less being dominated by
USA, UK and they get more than 50
per cent of the benefits.®

In the brochure that has been circu-
lated to us we are told about the ster-
ling balances. How did we utilise the
sterling balances? Did we utilise the
sterling balances for the economic de-
velopment of our country? No; we
have failed. It was precisely because
the countries which were in a posi-
tion to supply us with the machinery
and the implements that we needed
did not help us because of the fact
that they thought that it would go
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counter to their economic interests.

They tried to utilise the advantages

of such international organisations to

see that their industry is not in any

"way jeoopardised.

The Minister said that this was
brought before the Government and it
had the sanction of the Parliament.
Negotiations began before the Cong-
ress came to power and I do not know
whether all the aspects of the prob-
lem of our co-operation in the GATT
were considered. You will find from
the earlier literature that even the
Indian businessmen opposed our conti-
nuation in this GATT because it was
counter to the industrial development
of our country but our Government
had to cotinue—I do not know—perhaps
under the pressure of the UK Govern-
ment or whoever it was. But the Min-
ister says that there was a discussion
in the Parliament and that it was sup-
ported by the opinion of the Parlia-
ment and so they entered into the
GATT agreement. I believe it came
before the Parliament immediately
after the transfer of power. Perhaps
they did not properly visualise or did
not take into consideration all the as-
pects of the industrialisation of our
country and our economic interests.
When there was large scale opposition
regarding our continuance, our Gov-
vernment did not take up the matter
and fight . for certain modifications.
Possibly under great pressure, only
last year we had some concessions, We
are told that we are benefited by this
concession. We have not been given
any figure as to how we would have
suffered had this not been there. Figur-
es have been given for jute and it has
been said that we have been benefited.
in jute and in some other things. But
apart from textile products, there is
no manufactured produce of any great
proportion which we export. Even to-
day we export either raw materials
or primary products. In certain cases
figures have been given in the book—
Foreign Trade and Navigation of
India. According to that the prices in
1953 in thé international market were
higher than 1055. Cashew kernels sold
at Rs. 214 per cwt. in 19563 whereas in
1955 the price was reduced to Rs. 158.
If you take coal the price came down
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from Rg. 36 per ton in 1953 to Rs, 32 in
1855. In mica it was Rs. 491 per cwt. in
1953 but Rs. 216 in 1855. In the case of
iron ore the prices are Rs. 46 and 43
respectively. In the case of iron and
steel the prices are Rs. 223 and Rs 123
per ton respectively. In the case of
manganese ore, only a few months
back we had a good deal of discussion.
A large number of mines hadto be
closed down and they suffered in
Madhya Pradesh and some
other parts also. There also
we find the prices had come
down to Rs. 85 frqm Rs. 158 per
ton in 1953. From he figures supplied I
find that the price of certain cotton
piecegoods had gone down from
Rs. 0—10—8 per yard in 1853 to
“Rs. 0—10—1 in 1955 and in certain
other types from Re. 1—0—0 to
Rs. 0—14—0. In jute also there is a
reduction from Rs. 1—3—0 to
Rs. 1—2—0 per bag.

On the whole my point is this. Even
in~the export market, we cannot say
that we get some advantages by our
continuation in this organisation. We
have certain goods in which we are
having monopolies or semi-monopolies,
We cannot get possibly the same ad-
vantages. This organisation has been
so long completely dominated by the
Americans and the Britishers and pos-
sibly other developed countries. It did
not materially affect the industriali-
sation of the under-developed countries
and more particularly our own country,
India. Immediately after the war, we
know that the USA on the basis of
mutuality and freedom of trade set up
some international organisations such
as the IMF, GATT. In certain cases
they had certain special forms like the
Marshall Aid, Schuman Act, etc. so far
as Europe was concerned) But, what
was that? You cannot have this type
of freedom between a very developed
giant and dwarf. Our problems are
completely different. Certainly, I am
for international co-operation, as I said
earlier, where every country must look
to the mutual benefit and where this
is sincerely and thoroughly worked
upon by a developed country in its
relation to an under-devloped country
to see that the under-developed country
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is not adversely affected and her indus-
tries are also allowed to develop. Here
I find that because of the association
of GATT this condition has not been
fulfilled and, possibly,—~I am not
sure,— the figures that have been
given to show that we have been
benefited because of our association
with GATT are not fully correct.

Another most important point—I
personally feel and on which the Gov-
ernment differs—is that because of our
association with GATT we had tolay
down our trade with Canada, U.K,
USA, and other developed countries
and we could not diversify our trade
with other countries which are outside
the GATT and which possibly, is to
the interest of the country. I personally
feel that our main criterion in the mat.
ter of selecting countries to trade with
should be to see that our industry deve-
lops and our economic development
grows at a faster speed, It does not
matter which country—whether socia-
list country, capitalist country, GATT
country or non-GATT country—we are
to deal with, In this way, I want al-
most to keep my hands open to see
that in the best interests of the econo-
mic development of our country, we
must have trade relations with all
countries that we possibly can have, In
this connection the Minister has given
a reference and he has referred to the
statement of the British Chancellor
of Exchequer that the IMF and GATT
should have more co-operation. As far
as this is concerned, because we thought
that through the easy convertibility of
currency we could utilise our sterling
balance for our economic development,
we thought of continuing our associa-
tion, To that extent we failed and we
did not get what we wanted. It has
worked more or less to the interests of
America and other highly developed
countries, In this connection, if I am
permitted, I would like to quote from
the speech of the President of the
World Bank, which was published in
the journal Commerce a few months
back and which is very pertinent and
relevant to the point. He says:

“Last year I said that merely

to refrain from reversing the down-
ward trend in U, 8. Import tariffs
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over the past two decades would
not be enough fo put international
trade on an even keel and there
was need for a further reduction
in the obstacle to imports. I
share the disappointment of many
of you that the administration
did not find it possible to put into
effect this year the trade libera-
lisation "feature of its foreign
economic policies.”

We know, even the report of the
Randall Commission which suggested
liberalisation of import policy, so, far
as America is concerned, they did not
accept. We also know that in America
there are provisions—many represen-
tations and questions have been made
regarding them—regarding price sup-
port on agricultural goods and they
have deliberately tried to see that even
agricultural productg of other countries
which were cheaper have been allowed
to operate on a diffierent from of sub-
sidy. I am told—I have read in papers
and I think I am right—that in America
Canada and these highly developed
countries they have some sort of what
is known as ‘“credit subsidy”. They
have some institution tb subsidise the
imports either by giving credit or some
other methods. This goes counter tp
the very priniciple of the GATT for
which this country originally, possi-
bly thought it would help.

In recent%hnes we saw in America a
rise in the rate of tariff on bicycles
because they are facing competition
from European countries and so was
the case in the Dutch Chees. Similar
was the case with Swiss Watches,
because these countries were supposed
to be in an advantageous position and
competing adversely against the Ameri-
can products, The manner in which
they behave shows that they do not
want real promotion of trade and that
they want liberalisation for their own
benefit and to widen their market.
Therefore, taking into consideration
the way GATT has behaved so far and
the manner in which the Government
has acted up to the criticism that was
made by particular sections of the peo-
ple of the country, I do not know
why Government has come forward
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today to justify its association with
this organisation,

As I said, these things happened in
America, but in the new Agreement
there have been certain concessions
which is, relatively speaking, better
than what was there before, The most
important thing, I personally feel, in
this international co-operation is that
we must realise to what extent the
real mutual interest of both the coun-
tries are involved, There is no ques-
tion of having ,ree trade because you
cannot have freedom between countri-
es which are highly developed economi-
cally and countries which are under-
developed. Our problems are different
and, in many ways, not as that of others
In this connection the Minister him-
self said that even a country like
America had to take recourse only
thrice or four times—I do not remem-
ber—to article XIX, the special provi-
sion regarding coming out of the appli-
cation of GATT. Therefore, we feel
that so far as these highly developed
countries are concerned high import
tariffs and credit subsidies on agricul-
tural products eontinue whereas we are
told that we have got some benefit.
What beneflt? Our raw materials are
sold because they need them either for
stock-poling or for their industrial re-
quirements and at the same time so far
as the prices relatively are concerned
we have lost per unit. There is no
point in saying that in a particular
year we had a favourable balance of
payment. The entire sterling balance
was utilised—though 30 lakhs of Ben-
gal people had to die {n order to make
this great accumulation during the last
war—and released, not to the benefit

-of India, but either to give some pen-

sions which were not justifiable or to
some other things. The whole thing
had been allowed to fritter away
because the country which held the
balance of payment was not in a
position to supply us with the mate-
rials according to our requirements.
In this connection, the other day I
was reading a journal and therein it
categorically says that America
through the Mutual  Security.
Appropriation Bill is not going to allow
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the export of such materials to a coun-
try which is under-developed so that by
establishment of industries it might
not at a later period compete with
industrial products of America. This
is the attitude of two or three of the
main countries which dominate the
GATT.

Britain in the last sessipn has de-
manded a certain waiver clause along
with its dependencies—such as Africa,
Malaya and other colonies. We know
very well about the British exploita-
tion because we had a very long asso-
ciation with them and Britain, I be-
lieve, has a special relationship with
those colonies. She wants a waiver
clause and some sort of imperial type
of tariff between those countries which,
to some extent, cuts at the very basis
of the priniciple under which the GATT
has been developed. Then I am told
that in United States of America also
she has demanded, so far as agricul-
tural products are concerned, some
sort of subsidies and all these things.
As I said earlier, from the manner in
which the United States of America
and all these countries behave I am
not sure to what extent the interna-
tional co-operation will be to the bene-
fit of the under-developed countries in-
cluding India,

I have moved an amendment which
clearly gives some of the points which
I want to emphasise. One of the points
I would like to stress is about the
Binding Rates. My friend Shri G. D.
Somani, who has just gone out, has
raised some difficulties which he as a
man connected with industry feels. I
also feel personally that we must have
a certain flexibility, because even with
the GATT countries we may have to
carry out agreements—say, with a
country like France—and we may
want  certain types of goods
for a long period for develop-
ment of a particular industry in our
country, For that I personally feel that

‘it may be necessary to have certain
differential rates which may go counter
to the mutuality clause of the
GATT. 1 do not Iknow, 1
am not an expert on these things
but from whatever 1 ecould gather
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from my study of the subject I am
not sure whether that is open to us
and when we are going to have so
many Plans to see that our economlic
condition improves, this is absolutely
necessary. Therefore, I personally feel
that we must have this flexibility re-
garding Binding Rates. I do not say
that the members of the international
organisation want to have their own
way without taking into consideration
the basic things. What I would sug-
gest is that if India feels that with
a particular country—whether a mem-
ber of the GATT or not—and in certaln
particular items it should have prefer-
ential treatment which will be very
helpful to the industrial development
of the country, India should have the
right to alter the position and that
amount of flexibility should be there
so far as the Binding Rates are con-
cerned. I know it has been referred
to by Shri G. D. Somani that with
regard to certain materials like cotton,
dyes, tooth pastes, shaving sets, Htho
phone—I do not know what it is—and
others we have not got the release
we demanded. We demanded release
because it is to our interest as it affects
certain of our industries or in the
overall economic development of the
country it is not to our benefit to
continue with these Binding Rates.
Therefore, I want that so far as the
binding of rates is concerned, there
must be some flexibility.

14478

Then there is the question of quanti-
tative restrictions. I am of the opinion
that apart from the basic principle of
the balance of payment, or rather, on
the ground of the balance of payment
there should not be an invokation of
the clause on the quantitative restric-
tion fpr this purpose. For instance,
in the course of expansion of industri-
es, India may have special agreements
with certain countries for the import
of machinery but this may offset the
clause in question. I feel there are
tremendous potentialities for the deve.
lopment of my country. I must have
a right to say that not only by ralsing
the tariffs, by having high tariffs,—
which may offend the interests of the
country—but by other methods also,
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the country  should not suffer. But
quantitative restrictions may be of help
to the development of our industry
and especially so in certain sectors of
the industry. Therefore, I feel that we
should have a greater right in :this re-
gard. But I am not sure whether, apart
from the question of balance of pay-
ment, we can invoke the clause on
quantitative restrictions,

Then, I come to State trading. As
you know, we recognise that the fore-
ign trade of our country should be
the monopoly of the Government. I
know also fully well that for the pre-
sent, the Government is not in a posi-
tion to aceept that idea. Today, we
have some  agreements with non-
GATT countries, some socialist count-
ries, in' regard to our foreign trade.
So long as we have such agreements,
it may be necesary for us to have
State trading in a particular item. But
- 1 am not sure whether that is permit-
ted under the present articles of the
GATT. Apart from my own doubt
in this matter, my idea is further sup-
ported by an article in the Eastern
Eeconomist which says:

“Being a member of the GATT,
it should be remembered India is
under an obligation to accord most-
favoured nation treatment to vari-
ous countries and the adoption of
State trading with respect to fore-
ign trade with a few countries can-

, not but conflict with this obliga-
. tion".

This is what 1 want to avoid. I
want to have State trading with the
Soviets or with any other country and
specially socialist country. It may be
in respect of certain items which can
also be found in the GATT countries.
We want to have State trading with
those countries which have nationalis-
ed their trade and it may be necesary
that when private enterprise is not in
8 position to make a contract, it may
have subsidiary organisations, But if
I am debarred from getting into this
contract, I am certainly opposed to
the continuance of the particular clause

19 SEPTEMBER 1855

White Paper on
GATT

14480

under the GATT agreement. The State
is vitally afiected in these matters,
especially in a planned economy. Jts
econom¥ may be varying. In the first
year, it may be one thing and in the
second year it may be different. In’
course of time, we must, however, see
that the Government is not commit-
ted to a policy in regard to certain
items which it may be necessary for
us to obtain. State trading is in the
Interests of the country and its people,
Therefore, we must have the right to
go In for that. Therefore, I have mov-
ed my amendment which says that
modifications have to be effected in
regard to State trading if we want an
effective international organisation in
this regard. '

Lastly, I come to diversification, by
which I mean that our trade should
be elastic and not dependent on any
one agreement or with particular group
of nations. We must have trade with
the socialist countries and it should he
in the best interests of our own coun-
try. My criterion for saying it is this:
you have accepted certain plans., You
say it is a welfare State, Then, the
Constitution enjoins on the people to
see that the economic condition of the
people is improved and the-industries
developed, in the interests of the
country as a whole. So, it is necessary
for us to work with cointries which
are friendly to us, though such coun-
tries might belong to a school of
thought which is different from ours.
We must have economic independence,
but so long as the present position is
concerned, so long as certain articles
under the GATT are applicable to us,
to that extent we shall be under the
continuing influence of those countries
which are dominated by imperialist
motives, such as America. I want
real freedom. You know political free-
dom will have no meaning when you
do,not have economic freedom. There-
fore, I urge that it is the duty of the
Parliament to see that this priniciple
of economic freedom is accepted. I
personally feel that we must make
an effort to have diversification which
will give us economic independence.
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As I have said, I have raised some
doubts about the State trading and
that doubt remains in the minds of
some others also. I cannot fully sup-
port the stand taken by the Govern-
ment regarding the continuance of
their association with the GATT under
the circumstances,

Shri M. §. Gurupadaswamy (Mysore).
I carefully listened to the speech made
by the hon, Minister of Commerce and
. Industry. I generally endorse the steps
that were taken by our delegation in
the conference which met in Novem-
ber, 1954, at Geneva. While generally
endorsing the steps taken by the dele-
gation, I must make certain observa-
tions which do not completely agree
with certain decisions 4aken in that
conference. I am aware that India
was one of the countries among the
different countries which participated
in that conference, and, as in all con-
ferences, it is the will of the majority
or the concensus of the majority that
would always ultimately prevail, I am
also aware of the fact that in such
international conferences, only com-
promise and mutual give and take
should and would always influence the
proceedings, In spite of that, I feel
that in certain matters, the Indian
delegation should have given more
careful thought and should have exer-
cised their mind better.

During the pre-war days, the nations
of the world were accustomed to live
in a vicious circle where trade was
hampered by want of security and
security was hampered due to reces-
sions and trade depressions; the world
was always confronted -with a
dilemma, the dilemma of the systems
of closed economy. This has led in the
past to economic nationalism, tariff
war, and trade conflict and naturally
the nations felt that this should be
stopped and the economic affairs of
a country should be raised to the level
of international understanding. We are
entirely in agreement with the Govern-
ment that hereafter we should not
pursue the policies of a narrow econo-
mic nationalism. While doing so, we
must bear in mind that we should not
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be blind to the fundamental interests
of our own nation and our people.

The Conference was remarkable
in that all the delegations which par-
ticipated in the Conference expressed
their desire to have GATT. All the re-
presentatives who participated in the
Conference unanimously decided that
GATT should be continued, shoild be
strengthened and, if possible, should
be reconstructed and rationalised. So
far as the policy of my party is con-
cerned, we are in favour of GATT.
We are prepared -to participate in the
GATT because we feel that GATT at
least provides an international forum:
for trading nations working under dis.
similar economies, I do not agree with
Shri Basu who took rather a very
unhelpful view....

Shri ‘K. K. Basu: I do not say that
you should withdraw.

Shri M. 8. Gurupadaswamy: You
did not say that but you said that the
interests of the nation should be para-
mount and those of others should not
count much. I'can underdstand the
feelings and sentiments of my friend;
but in international dealings, it would
be very dangerous to have recpurse to
unilateral action. When we deal with
other countries, we have to deal on
the basis of mutual give and take,
and as I said, on the basis of com-
promise, of course, without sacrificing
the fundamental interests of the
country. So, I have no quarrel with
my friends opposite, so far as our
membership of GATT is concerned.
But I wish to say something on some
of the decisions which might militate
against our interests.

The hon. Commerce and Industry
Minister dealt at great length with
tariffs and quantitative restrictions.
These two coloured or dominated the
proceedings of the conference, They
were no doubt important and were
considered in all aspects. There was
another aspect which was also con-
sidered and which was referred to by
some of the delegations and that was
the problem of export subsidies. It
wasg very good that the agreement was
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revised to the advantage of the under-
developed or semi-developed countries.
Hereatter we would have move elbow-
room to negotiate with contracting
parties for revision of tariff or modi-
fication or change of tariff. Also, it is
good that the conference has adopted
that quantitative restrictions may be
imposed by countries in certain emer-
gencies and also under specific circum-
‘stances. While we have this power,
when our country has to impose quan-
titative restrictions or prescribe quo-
tas, then, I think under the agreement.
we have to consult the GATT organisa-
tioni, Without consulting the GATT
organisation, we are not allowed or.
we are not free, to enter into negoti-
atlon with other countries and we
cannot alter tariffs or make changes
in quantitative restrictions, There is
another aspect to this question. Sup-
pose India alters tariffs or imposes ex-
cessive import restrictions. Then the
alternative for other contracting par-
ties would be retaliation. Of course, in
the beginning there would be negoti-
ation; and if negotiation fails, ultimate-
ly the other contracting parties may
take to reprisal or retaliation, If that
is allowed under the existing agree-
ment, I cannot see what fruitful role
GATT would play in resolving the
differences. If retaliatory steps could
be taken and if reprisals could be
adopted, then what is the purpose
that GATT would serve? The main
purpose of this organisation is to pre-
scribe a code of commercial conduct,
to eliminate obstacles or barriers in
the way of free flow of goods and to
evolve a healthier pattern of interna-
tional trade. If power is given to the
contracting parties to retaliate, then
I am afraid that it may, in the long
run, go against the interests of the
under-developed countries. Of course,
I am not prepared to
freedom of my country for the sake of
achieving a doubtful advantage. But
1 think that this particular aspect
will act as a boomerang. In the long
run, I feel that the resort to retalia-
tory steps by contracting parties may
lead not only to misunderstanding,
but also to more complications. I do
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not know whether sufficient thought
was given to this aspect of the ques-
tion.

As regards the third aspect which
1 pointed out, namely, export subsi-
dies, it was not elaborated much by
my hon. friend Mr. T. T. Krishna-
machari. This is a very important
thing, if one knows the implications
of it. According to the decisions, I-
gather, export subsidies can continue
hereafter. A view was expressed that
excessive trade restrictions may dis-
rupt, dislocate or distort international
trade. If excessive frade restric-
tions would distort or dislo-
cate trade, then would not
export subsidies also distort or dis-
locate trade? That is an important
question. There is no doubt a pro-
viso that if export subsidies are
adopted, which may in the end bring
to the country more thap a fair share
of world trade, then it should be dis-
pensed with. Export subsidies were
defended on the ground that it may
promote world consumption, because
the goods will be cheap. For instance,
take a rich country like America. If
it subsidise its goods, then the entire
consuming class will be benefited.
But, in the long run, these subsidies
may prevent the under-developed eco-
nomies from developing. 1 feel that
Dr. Ganguly is correct when he said
that this concession of export subsi-
dies would assure in the end complete
victory for the American farm block.
Because, America today enjoys a sur-
plus in agricultural products and it is
very much interested in exporting
these products to other countrles.
Suppose the international market is
flooded with cheap American goods,
what will happen to the exports of
other countries? If dumping takes
place in the guise of export subsidies,
what action could the Government
take? If they are now empowered to
impose anti-dumping duties or coun-
tervailing duties, what iz the purpose
served in having the provision for
export subsidies? This is a paradox.
Any way, this would be mis-used by
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the powerful countries. That is my has provided a forum for these

fear. nations of the world to meet and

_ discuss things. Beyond that, it has not,

4 P.M. I think, given any material advantage

The hon. Minister mentioned about
the administrative set-up of this or-
ganisation. He said that there will
be an Organisation for Trade Co-
operation which would be set up. But,
unfortunately, this organisation is
subject to the ratification of the U.S.
Congress. The Government of the
US.A. have no doubt signified their
consent. But it is subject to ratifi-
cation by the Congress. The criticism
that I want to offer on this is that
this international organisation would
come into being only if the group of
countries which hold 85 per cent. of
the trade would assent to this. Only
England and America, which control
85 per cent. of the trade, occupy this
paramount position. If America and
England agree, then this organisation
w:ll come into being: not otherwise.
1  cannot understand this. The
G.A.T.T. is supposed to be an inter-
national organisation based upon
voluntary co-operation, where all mem.
bers are equal, irrespective of their
position in the international trade or
their share in the international market.
If that is so, why this weightage?
We have seen weightage in the UN.O.
and its ugly consequences. Veto
has been given to the flve big coun-
trieg on the ground that they are big
powers. Here also, there has been
considerable weightage given. We
may not call it veto; but it is virtually
veto. They can veto the formation of
this organisation. They may say that
we need not have this organisation.
Are we not aware of how the Havana
Charter was torpedoed and sabotaged
completely because the great natlons
of the world who subscribed to the
main principles of that Charter did
not want that Charter to be imple-
mented. The main purpose of the
G.A.T.T. is to fulfil the objectives of
the Havana Charter. But we are far
from realising those objectives.
G.A.T.T. during these 6 or 7 years has
not achieved much, If at all, it has
achieved only one thing: that is. it

‘Charter should be

or benefits, So, I say that the G.AT.T.
suffers from the same weaknesses
and from the same drawbacks as the
‘UN.O. It has given a tremendous
amount of power to the two great
countries. They can veto, they can
say that we do not want a trade or-
ganisation. .

A

Lastly, I say that hereafter we
should exercise better watch and see
whether the G.A.T.T. works in our
favour. Up till now, the official
figures show that it has done some
good. But, unfortunately, the under-
developed and semi-developed coun-
tries have not been benefited much.
The G.A.-T.T. has become a sort of
a close preserve of a few great coun-
tries. In thig context, I may say that
unless the G.A.T.T. functions really
and effectively, and if the contracting
parties, especially the dominant indus-
trial countries do not co-operate and
do not assist the other countries to
develop their own economies, to raise
the standard of living of the masses,
and to break the international cartels
and monopolies which are the objec-
tives of the Havana Charter, its con-
tinuation is meaningless. The ob-
jectives of the G.A.T.T. should be
expanded and they should be pro-
gressively realised. The Havana
implemented gra-
dually but speedily.

Dr. Krishnaswami (Kancheepu-
ram): We are thankful to the hon.
Minister for besides giving a stimu-
lating account of the historical de-
velopments that have led to the Gene-
ral Agreement on Tariff and Trade,
he has -also furnished an exposition
of the problems that face under-
developed countries. I do not share
the pessimism of my hon. friend.
from the Communist Party, regard-
ing the value of the Agreement. If
the G.AT.T. {s a restriction on our
sovereignty, if it inhibits our free-
dom to take action, why enter into
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it at all, asks Shri K, K. Basu. To
answer this question let us consider
two facts. Firstly, the General Agree-
ment on Tariffs and Trade has en-
listed the co-operation of 35 coun-
tries. Secondly, these countries are
responsible for 75 to 85 per cent. of
the world’s trade. Further more, our
economic position is such that we
have no monopoly in respect of any
commodity. Even jute, which my
hon. friend flourished before this
House, is not a monopoly commodity.
It is now subject to keen competition
from Brazil and other countries. Be-
sides we are on the threshold of a
new industrial development. It i=
I take it the ambition and aspiration
of all in this House to promote im-
portg and exports, indispensable for
earning foreign exchange and increas-
ing our standard of living. We have
started developing our manufacturing
industries. Recently, we have start-
ed exporting more and more manu-
factured and semi-manufactured
goods, Those who have given some
. thought to the trends of export trade
in our country realise that we arc
likely to face keenest competition
from those countries which are in th:
G.A.TT. Had we not rhosen to enter
G.A.T.T, all that vie would have done
is to strengthen our rivals. I believe,
therefore, that'it is not necessary for
me to deal at length with the argu-
ment whether we should have enter-
ed into the G.A.T.T. or not. Gov-
ernment did a sensible and wise thing
in suggesting that we should enter
into the G.AT.T, I believe even those
industrialists who, on previous
occasions, were inclined to cavil at
the idea of thig country being a
member of the General Agreement on
Tariffs and Trade Organisation, are
now in agreement with us on the
ground that it not only beneflts the
country but their long run industrial
interests as well.

What are the objectives of
G.ATT? My hon. friend pointed
out that these objectives were en-
shrined in -article 1. The objectives
arg to raise standardg of living, to
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ensure full employment and a large
and steadily growing volume of real
income and effective demand, deve-
loping the full use of the resources of
the world and expanding the produc-
tion and exchange of goods, and pro-
moting the progressive development
of the economies of the contracting
parties.

When we peruse however this Gene-
ral Agreement on Tariffs and
Trade, we wonder, whether it is not
loaded with too many exceptions and
saving clauses, whether these ex-
ceptions and saving clauses might not
prevent the percolation of the spirit
of GATT enshrined in the objective
clause. It is indeed a harsh thought
which occurs frequently to those who
have studied the full agreement. The
main articles on which there would
pe controversy are likely to be two,
namely articles XVIII and article XVI.
Article XVIII has been referred to
by my hon. friend the Minister or
Commerce and Industry, and I shoula
like to consider it at some length
pecause it is of crucial importance
trom the point of view of the economic
policy that we are going to pursue.

We have been given in thig article
the enabling power to impose quan-
titative restrictions on those commo-
aities to which we have not bound
ourselves, for promoting economiec
aevelopment. Prior to this agreement
we could impose quantitative res-
trictions solely for the purpose of safe-
guarding our balance of payments. A
large volume of opinion represented
by influential chambers of com-
merce and industry in our
country considered this condition {o
be restrictive. They suggested that
Quantitative restrictions should be
used for promoting economic develop-
ment. Actually while quantitative
restrictions were presumably imposed
for the purpose of safeguarding our
balance of payments, they were in
reality protective in effect. Govern-
ment may not have acknowledged
this fact openly because that would
have been a breach of the GATT, but

i
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we know that in several instances
there have been cases where these
quantitative restrictions have actea
as protective measures for enabling
industries to operate at fairly fuu
capacity. In fact, in 1953 when my
hon. friend pursued & more libera
import policy and introduced the
system of token imports for the first
time into the scheme of imports, one
of the factors which he took into
account and which was mentioned in
the press note released to the Press
at that time was that ¢even when im-
port control wag liberalised, import
quotas for goods also manufactured
in India would be generally limited tu
the estimated “unsatisfied demand”,
which in effect meant that protection
to domestic producers was an im-
portant determinant of our import-
policy. What is important, however,
to realise ig that in future we have
been given the enabling power to
protect without taking into account
immediate balance of payments diffi-
cultjes.

Now, I wish to ask twg questions:
Must we use this power with a cons-
ciouness of a newly obtained free-
dom, or must we take into account
certain criteria and limitations? Must
we take into account the consumer
and the economy the interests of which
may diverge from those of industria-
lists and traders?

, In order to appreciate these lssues
we have to make a brief analysis of
the factors which might probably
enter intp the judgment of tne Com-
merce and Industry Ministry when it
decides on quota restrictions. The
Commerce and Industry Ministry, I
take It, proceeds on the basis of a
plan. I believe that the first consi-
deration that weighs with 1t ig the
amount of foreign exchange that
would be available to us during any
particular period. Having estimated
this amount, the foreign exchange
would be apportioned for the purpose
of importing essential goods—-essen-
tial from the point of view of the
development of the country. After
this we would be left with a certain

19 SEPTEMBER 1855

White Paper on
GATT

amount of foreign exchange for the
purpose of Iimplorting less ssential
goods. It is here that a political choice
is made as to the degree of protection-
ism that we want in our aconomy.
It is on this matter that the major
decisions of the Ministry will have to
be made, how much of quantitative
restrictiong we will have and how far
tariffs will be employed for protect-
ing industries.

Generally speaking, I am in favour
of tariffs being employed to protect
our industries. For one thing they
are levied on the recommendations
of the Tariffs Commission. For an
other they are levied for a stipulated
period during which Government un-
dertakes to furnish assistance. They
do not promote the growth of a
“closed shop” of importers. Free
entry into the import trade is not
prevented. Fluctuations in policy are
better modulated and business is
rendered more competitive. Besides,.
more important than all these consi-
derations, is the fact that a tariff does
not disrupt the market mechanism.

14490

Writing on this matter, Haberler, an
economist of repute, has pointed out
that tariffs are preferable to import
quotag and other restrictions. May I,
with your permission, read a brjet
excerpt from the analysigs that he has
made?

“Under the tariff system h all
these complications are absent. No
allocation, no rationing is neces-
sary; no big unearned profits ame
reaped by traders; the difference
between the price in the exporting
and in the importing country flows
into the coffers of the national
treasury and not into private
pockets. The only tasks of the
authgrities is to collect the duty at
the frontier. , The competitive
forces of the market, supply,
demand and comparative cost con~
ditions take care of the rest; they
determine the sources of supply,
and assure that imports come from
the cheapest centres of produc-
tion. All this is achieved with a
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minimum of interference, coercion
and friction. That is the main
reason why the tariff system may
be called a ‘liberal’ method of
commercial policy, conformable to
a free competitive enterprise
economy, while quotas are non-
conformable measures which dis-
rupt the market’ mechanism and
lead necessarily to further inter-
ventions.”

But, having accepted this line of
‘reasoning, I should like to point out
that there are cases in which  the
tariffs may not be the best weapon to
employ in all circumstances. I believe
it will be admitted that in the case of
tariffs which regulate the inflow of
goods, we have to depend on the
internal demand to act as an effective
check on what we consider to be
over-utilisation of foreign exchange.
‘It may happen that even high tariffs
levied on goods do not preclude a
greater amount of foreign exchange
being dissipatead due to consumers’
demands increasing; in such cases it
may be much more preferable to have
quotas because quotas reduce the
availabilities of commodities to the
consumer.

Quite apart from this consideration,
we have to realise that quotas may
be essential to protect industries. It
is on this matter that I should like to
have a clear enunciation of the criteria
from the Government that. should
necessarily govern the employment of
this weapon. In certain cases a high
rate of tariff need not necessarily be
restrictive of imports. The general
fallacy that is indulged in is that a
high rate of tariff is always synony-
mous with being restrictive of imports.
The height of a tariff and its restric-

tiveness are not synonymous at all. .

The height of a duty is an arith-
metical conception. It refers to the
relationship between the amount col-
lected and the value of the commodity
imported into the country. Restric-
tiveness refers to the degree to which
the commodity is prevented {from
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entering the country. Sometimes it
happens that a low rate of tariff has
a more restrictive effect on one com-
modity than a high rate of tariff on
another commodity.

The Maginot Line was after all one
of the many approaches to the pro-
blem of defence. The purpose of
trade barriers is to protect domestic
producers. To concentrate on the
height of tariff walls is to pay dispro-
portionate attention to the maginot
line of protection. The preference for
goods may be irrational in some cases.
Where a particular commodity forms
a component of a larger industry as
in the case of batteries in motor cars,
it often happens that even a 200 per
cent. duty or a 300 per cent: .duty
might not be enough to sufficiently
curtail imports into our country.
Therefore, it may be necessary on such
occasions for Government to have
quotas imposed for the purpose of
protecting indigenous industries and
promoting industrial development.
While we can agree that in these
cases, there may be a strong case for
having quotas and promoting indus-
tries, it is essential to remember that
this enabling power should not be
used in an indiscriminate manner. It
is necessary to warn ourselves against
an undue reliance on quotas. I am
giving this warning because I feel that
there is a tendency in certain sections
of our industrial community to over-
stress the quota aspect, and to bring
pressure on Government so that it
might yield. There are other con-
siderations which have to be taken
into account. It is wise to have-a
giant’'s power, but wrong to use it
indiscriminatorily. I would therefore
ask Government to bear in mind that
all this general principle of effective
protection can be stretched too far to
shut out imports. This power, if mis-
used, would mean that not merely
would the consumer’s preferences be
distorted—a factor which we would
have to take into account—but our
industrial development may be
inhibited; we” would be guided solely
by the attractiveness to the producer;
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there may be no incentive to improve
quality, o particular urge to reduce
costs. There will be a permanent
inhibition on the growth of consumer
demand and this in turn will inhibit
the growth of our economy.

I wish Government would bear
these facts in mind. I wish Govern-
- ment would realise that these quotas
and licensing systems have .a strong
tendency to build up monopolies.
When import licences are granted,
they are granted to those who are
already in the trade. New entrants
are precluded from coming into the
trade, and this in itself acts as a strong
factor in favour of monopoly, a
strong factor for strengthening mono-
polies in our trade.

Therefore, from the point of view
of the community, there is a sort of
a ceiling, as it were, placed on those
who are already.in the trade. While
industrialists might gain, and few
traders might also gain, who are
already in business, a large number
of new entrants are shut out. What
are the safeguards which we have to
bear in mind? I hope the hon.
Minister in his reply will give us this
assurance, that wherever possible
quotas would be resorted to, only to
protect the economy, and not made a
permanent feature, Such safeguards
can take various forms.

For instance, the Ministry of Com-
merce and Industry is having these
quotas reviewed frequently, once
every six months. It is valuable from
the community’s point of view. Early
in 1958, my hon. friend liberalised
quota imports* by having “token
quotas”, which have had a salutary
effect on many industries which were
living in an atmosphere of cushioned
ease. In all cases, where quota res-
trictions operate, there ought to be a
dominant insistance on improvement
in quality. Statistical quality control
must be introduced and enforced with
rigour. This can be secured by the
adoption of high standards, and should
any particular industry lag behind,
there would be a prima facie case for
reducing quotas or abolishing quotas.
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I do not propose to consider the
other aspects of G.A.T.T. which have
been dealt with by my hon. friend
the Minister of Commerce and Indus-
try. But there is one particular
aspect which demands reiteration.
My hon. friend in his speech referred
to foreign balances. Now, it might
seem odd that at a time when we
require capital, we should allow
foreign balances to accumulate; it js
as though we are lending abroad.

I invite his attention to an article
which appeared recently in The
Capital. There, a handsome tribute is
paid to the Government for having
achieved the objective of controlling
inflationary urges in our economy.
Government have succeeded in con-
trolling inflation by liberalising import
quotas. But in utilising foreign
balances we have not been successful.
In order that our country should be
industrially developed, we should
have more ‘capital imports. Up till
the present, we have not succeeded in
reducing our balances because we
have not been able to plan out our
programme. However, once we start
planning out our programme, it will
be found that we would have to
resort to quota restrictions in the
interests of industrial development.
From the point of veiw of industrial
development of an under-developed
country, foreign balances have this
value that they can be utilised for
promoting industrial development.

My hon. friend suggested what when
countries become prosperous, ere
would be a greater amount of inter-
national trade and a lessening of
barriers. I hope and trust that this
will happen, though it is possible to
be pessimistic on this matter; some=
times one finds that the most advanced
and mature countries which should be
expected to be more liberal in their
export and import policies are often
the victims of vested interests, which
prevent lowering of barriers.

In the transitional period in which

we are situatéd, in the period In

which we are planning for economse
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development, I wish my hon. friend
to bear in mind that ultimately it is
economic cevelopment of our country
that should be borne in mind, and
only secondarily the development of
industries or the interests of indus-
trialists. If this is borne in mind, we
would be in a better position to have
a much more liberalised method of
regulation of our economy, and also
to promote a greater amount of
economic development. Provided we
are able to build on sound lines, we
would have in the future an expand-
ing trade; it would be to our interest
to have expanding trade and also to
lessen these restrictions. In fact, my
hon. friend hinted in his introductory
speech that there might come a time
when quotas would be things of the
past. I hope that this is not only an
anticipation, but an assurance which
he has given on behalf of Govern-
ment. It would be a welcome assur-
ance particularly in these days, when
the consumer is forgotten and we are
thinking in terms of protection of
vested interests, the vested interests
either of capital or of labour or of
both. -

Shrl Bansal (Jhajjar—Rewari): 1
rise to associate myself with the
amendment tabled by my hon. friend
Shri V. B. Gandhi. I do so with some
amount of difidence, partly because I
have been associated with the organi-
sation which has been voicing its
opgoaition to the Havana charter, and
partly because I have been myselt
associated ‘with the last two sessions
of the G.AT.T. where the revision
which we are considering today was
effected. I would not like to go into
the history of the G.A-T.T. and the
Havana charter, because that has
already been done so very ably by the
hon. Minister. I would also not like
to go into the broader aspects of the
policy regarding import trade control,
as has been done by my hon. friend
Dr. Krishnaswami. I would confine
myself to pointing out to the House
what was it that led me to change
my attitude towards G.AT.T.
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The most consistent critieism that
has been levelled against G.A.T.T. and
its precursor, the Havana charter, has
come from the Federation of Indian
Chambers of Commerce and Industry.
I must admit frankly that I had not
a little to do with that criticism. The
criticism of the Federation on the
Havana charter, a number of provi-’
sions of which were incorporated in
the GATT, was on these four
grounds: firstly, that supernational
regimentation of domestic and econo-
mic policies would be certain to go
against the interests of under-deve-
loped countries in the world at pre-
sent—that was one reason why the
Federation was opposing the Havana
charter; secondly, that all the
members, irrespective of their stage
of development or needs are expected
to live up to a unitorm commercial
code; thirdly that although the charter
is primarily concverned with foreign
trade as well as domestic employment,
greater emphaasis has been placed on
the former whereas it is only through
development of under-developed
countries that international trade can
increase; and fourthly, an wunder-
developed country like India will have
to approach the I.T.O. for permission
in almost every case of development
of indigenous industry.

Now, I will try to answer as to
what extent these four points of criti-
cism have been met by the recent
revision. Before I come to the revised
G.ATT., I would also like to point
out that in the B8th session of the
G.A.T.T. which was held in October
1953, where 1T happened to have the
honour of being one of the represen-
tatives of the Government of India, a
comprehensive discussion took place as
to the lines on which G.A.T.T. should
be reviewed. Even at that time, the
stand that the delegation of the Gov-
ernment of India took was that unless
the G.AT.T. was revised in certain
major respects, it would not be
possible for the Government of India
to continue to adhere to the provi-
sions of G.A.T.T. But as G.AT.T. was
not being revised in that year, our
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delegation remained satisfied with
certain assurances that were given,
namely, in case we had any difficul-
ties with regard to the items on which
we had given a binding, and we
approached the organisation, we
would be given a proper hearing and
our case would be disposed of expedi-
tiously. It was as a result of that
understanding, which was embodied
in a resolution of the conference, that
the Government of India agreed to
allow the binding to be extended till
the middle of this year, that is, 1955.
It was also decided that a compre-
hensive review and revision of
G.A.T.T. should take place in the 9th
session, that is, the 1954 session. In
that session, as you know, the major
item, was the revision of G.A.T.T.
The hon. Minister of Commerce and
Industry has referred to two main
provisions which have been revised,
more or less, to meet the require-
ments of countries like India, and
also, incidentally, to meet the criti-
cism of a body like the Federation.
Now, although the Minister has péint-
ed out as to what are the changes that
have been made in article XVIII—
which deals with government assist-
ance to economic development—I
would like you to consider this in
slightly greater, detail, as to what are
the exact points where we have
gained our point of view. As you
know, the existing provisions of
G.A.T.T. that is, articles XII and XIII
and also article XVIII, do give some
liberty and freedom to countries to
use quantitative restrictions in case
of balance of payments difficulties.
But our stand was that for the under-
developed countries, like India, it is
not enough that quantitative restric-
tions should be allowed to be used
only for balance of payments difficul-
ties. This was for two reasons; one
was that it might be that in a parti-
cular year or over a period of years,
we may really not have balance of
payments difficulties—as you know, it
actually happened during the last
three or four years that we really did
not have much of balance of pay-
ments difficulties; actually we were
adding to our sterling resources with
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HM.G. The other point was that
although we might not like to use any
quantitative restrictions in most of
our cases, yet there were certain
instances of certain industries where
countries like India could not do with~
out quantitative restrictions. What
are those cases? We analysed this
situation in the Ministry and we
found out that there were certain
groups of industries which were
really not amenable to high tariffs.
For example, take the case of machi-
nery and capital goods. If you impose
high duties on the import of
machinery and capital goods, all that
you do is to help in pushing up the
price of the end-product which uses
that particular machinery or capital
Therefore, if you apply high import
duties in order to check the imports
of your machinery, then all that you
do is to succeed in pushing up the
price to the ultimate consumrer of the
consumer goods produced from that
capital goods industry. The other set
of items are raw materials. As you
know, we are recently beginning to
manufacture some raw materials, for
example, caustic soda or soda ash or
a number of semi-manufactured itemsz
which again enter into the manu-
facture of the end-product. If you
restrict their import by a high tariff,
then again you push up the price for
the ultimate consumer. There was a
third set of items, where there is a
large degree of consumer prejudice.
For example, take the case of motor
cars. A large-size motor car costs
about Rs. 10,000 in America; here it
costs about Rs. 19,000. But there may
be rich people who may not mind
paying even higher duties in order to
have the luxury of those imported
foreign cars. There is a large number
of other such items where again the
consumer prejudice is so high that
the consumer would rather like to pay
a slightly higher price than use the
indigenous product. Therefore, we
thought that although it might not be
our policy to use quantitative restric-
tions for giving a general, blanket
protection to our industries, even so
there was a large number of items
where we would have to wuse this
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particular method for developing our
industries. So when we went to
Geneva, we wanted to ensure that in
whatever manner the provisions were
redrafted we at least got the freedom
to protect our industries by this parti-
cular method. We were in search of
a formula so that we could cover
these particular categories. I must
admit that we failed to cover these
particular categories in one all-
embracing formula, and even if we
succeeded, there were other countries
who said: ‘While this particular
formula meets with the particular
case of India, it does meet the case of,
say, Brazil or Chile or some other
under-developed country’. Therefore,
we were thrown back to this general
clause—XVIII—where we had to try
to fit in this quantitative restriction,
and I must say that we did succeed
to a large measure. What we have
done here is that we have said that
if in certain cases for the purposes of
development, the use of quantitative
restriction is necessary, normally it
will be allowed for balance of
payments difficulties. That is covered
in section B. Now, supposing a
country does not have balance of pay-
ments difficulties—there may be some
countries; perhaps the South American
countries are some, where they do
not apprehend balance of payments
difficulties for some years—in that
case, what happens? Then we have
“drafted section C of article XVIII,
where it is said that if a contracting
party wants to use this particular
method of protection, all that it has
to do is to notity the contracting
parties that it wants to use gquantita-
tive restrictions for the development
and establishment of a particular
industry. Now, there was some argu-
ment on the question of ‘promote the
establishment of a particular indus-
try’. The wording here is:

“If a contracting party coming
within the scope of paragraph 4(a)
of this article finds that govern-
mental assistance is required ‘to
promote the establishment of a
warticular industry with a view to
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raising the general standard of
living of its people, but that no
measure consistent with the other
provisions of this agreement is
practicable to achieve that objec-
tive, it may have recourse to the
provisions and procedures set out
in this section.”

Now, there was argument as to what
is meant by ‘to promote the establish~
ment of a particular industry’. Does
it rule out expansion of a particular
industry? It might be said that India
is having some sort of dyestuff indus-
try; will we be allowed to use quanti-
tative restrictions for developing and
promoting an industry like the dye-
stuff industry? There was a lot of
argument over this, and although this
particular section does not specify
that promotion and establishment of
a particular industry covers the deve-
Tlopment of an established industry,
in the working party report which is
contained in the third supple-
ment to the  basic document,
it has been made clear that
the establishment of particular
industries would include the cases of
substantial expansion of an existing
industry supplying a relatively small
portion of the domestic demand.
Therefore, although the wording of
the article does not make it clear the
supporting document makes it
absolutely clear that this particular
restriction we will be able to apply
not only for the promotion of the
establishment of a particular industry
but alsc for the development of an
existing industry.

My . friend Shri Gurupadaswamy
said something about retaliatory
measures. Retaliation may come iIn
one of the following ways. Suppose
India uses quantitative restrictions on
a particular commodity which s
being supplied to our country by, say,
country ‘X'; and by our imposing
quantitative restriction that country
feels aggrieved and says by this
quantitative restrictlon you have put
a stop to our major export to your
country”. Then that country can take
one of these steps. First, as soon as
India has approached the contracting
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parties, that country can approach the
contracting parties and say, “India has
ceme to you with this request which
is going to be harmful to my country's
interests”. Therefore, it will- be for
the contracting parties to tell India' to
use some other method. But if India
says “We have no other means of
protecting this particular industry of
ours and we must have this particular
measure”, then India will be free to
apply that measure. As far as retalia-
tion is concerned, that country may
take whatever step it likes. But .at
the same time India again has a right
to approach the contracting parties
telling them that “the particular
measure that has been adopted by the
opposite country is more harmful to
the interests of our country”, and the
contracting parties will again question
that country and try to arrive at a
mutually agreeable solution.

In this. connection I would like the
House to have a glimpse of what
happens before the contracting parties,
that is in the main conference. When
we meet in the main conference and
sit round the table, various countries
come with their complaints against
various other countries. They say: in
this particular year which we are
reviewing, America, for example, has
put a ban on the import of certain
articles of agricultural origin; they
have sabsidised the exports of citrus
fruit. Then the contracting parties
ask the American representative to
explain their step. The representative
comes forward and says: ‘ves, we had
to take this particular step, but we
are sorry we had to do it; in any case
my Government is reviewing this
position and we hope to come with a
cleaner slate next year before the
conference.” This is the type of spirit
that prevails in the conference, and
by this kind of mutual give and take
these problems are settled to the
mutual advantage of all the countries
concerned.

So what we are actually doing by
this GATT is that we are creating
an international forum where the
various kinds of rivalries in inter-
national trade are given free vent to
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and are freely discussed, so that the
countries can come forward with their
complaints and the other countries
with their justufications qr ultimately
with assurances that they will not
take the steps that they have been
taking all along. You will be sur- ,
prised that even a country like
Czechoslovakia which has its special
difficulties on account of its state
trading went satisfled from the last
Session of the GATT.

Shri Velayndhan (Quilon-cum-
Mavelikkara—Reserved Sch. Castes):
Why Russia and China have not come
in?

Dr. Krishnaswami: They wanted to
come in but there were some difficul-
ties.

Shri Bansal As far as Czechoslo-
vakia is concerned she is a member
and this is what happened. Yugo-
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*slavia sent an observer delegate to

the last Session of the Conference and
regarding Russia I am reading from
the International Trade Unions
Bulletin:

“As far as Russia is concerned,
the Soviet Union delegate in the
Plenary Session of the Economic
and Social Council on 14th July
declared that the Soviet Union
was prepared to join the Inter-
national Trade Organisation pro-
posed in the Havana Charter. He
explained that the Soviet Union
wished to use the United Nations
as a forum to reconcile actions of,
nations in regard to the United
Nations Charter.”

I hope that it will be no distant date
when the Soviet Union will also be a
member of the GATT.

I was trying to explain as to in what
particular manner this objection of
the commercial community of the
country at large has been met after
the recent revision of the GATT.

As regards the supera-national regi-
mentation of the policies of the coun-
tries in the fleld of international trade,
I must say that this particular Agree-
ment is not so straight-jacketted and
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so rigid as the Havana Charter. In
fact, this Agreement is not much
more than giving a body of rules to
see that the bilateral negotiatiens
which are entered into between
- various countries and which are given
multilateral scope are worked out in
a spirit in which they are arrived at.
These various rules which you find in
the GATT are more or less
incidental and really not basic to
those bilateral negotiations. In any
case, they do not go as far as the
provisions of the Havana Charter. So,
that argument also is met by the pro-
visions of the GATT,

Sir, may I request you to give me
some more time? I do not think there
are many more speakers egcept two
or three and there iz yet time. *

Mr. Chairman: Not on this basis,

that there are not many more speakers .

anxious to participatee The hon.
Member is making his points. 1 will
not stand between him and his
remaining arguments. I will request
him to go on.

. Shri Bansal: Thank you, Sir.

My friends referred to equal access
to world's raw materials. The very
fact that the Havana Charter came
into being was because we had left
the days of equal access to raw
materials far behind. The cry for
equal access to raw materials was
born after the first world war. But,
when the second war was going on,
and the Atlantic Charter was con-
ceived, the demand was not for equal
access to raw materials but for full
employment. This idea of full em-
ployment finds a place in the preamble
of the GATT and now in Article I
of the revised GATT.

An Hon. Member: Havana Charter
also.

Shri Bansal: Yes, the Havana
Charter also.

I will read Article I. It says:

“That contracting parties recog-
nise that their relations in the
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fleld of trade and economic
endeavour should be. conducted
with a view to raising the
standards of living, ensuring full
employment and a large and
steadily growing wvolume of real
income and effective demand,
developing the full wuse of the
resources of the world and
expanding the production and
exchange of goods and promoting
the progressive development of
the contracting parties.”

Therefore, 1 would very humbly
suggest that the GATT has very
little to do with the outmoded slogan
of equal access to raw materials. But,
what I would like to suggest here is
that the GATT will be worked now
in a manner that the demand of the
backward countries for equal access
to technical know-how will also be

‘met side by side with the develop-

ment of the economies of the coun-
tries.

Shri Velayudhan: Is it given?

Shri Bansal: I am making a sugges-
tion, but it is implicit in maintaining
a high level of employment,

I am glad my friend, Shri Basu, did
not return to his hobby horse of im-
perial preferences and 1 would not like
to refer to that aspect in great detail.
But some studies have been made on
that aspect of the question also, and
1 am glad to say that the results have
been, and they are, mostly attribut-
able to the GATT, that the imperial
preferences have now been reduced by
about a half. I think that is a great
gain and the general tendency now 1is
for gradual elimination of imperial pre-
ferences. In this connection I would
like to suggest to the hon. Minister of
Commerce and Industry to undertake
another study as to how imperial pre-
ferences have worked—whether they
have worked in India’s favour or
against her. I know the Commerce
and Industry Ministry conducted a
survey and came to certain conclu-
sions, but I think that was done about
two or three years back. It might be
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that if a survey is undertaken now,
the results may be slightly different,
particularly because now we do not
get preferences in Pakistan, we do
not get them in Burma and even
Australia gives us preferences only on
a few items, particularly textiles, and
that too on a bilaterally negotiated
basis and also because it is quite likely
that our trade with some of the
countries in South-East Asia is perhaps
under a handicap on account of the
fact that most of our imports are
through Singapore, where, of course,
they get preferences but not to other
countries of South-East Asia, parti-
cularly Indonesia, Indo-China and other
tountries in this region. Therefore, it
may be that a more thorough enquiry
into the effects of imperial preferences
will lead to certain different conclu-
sions, and if that is so, I am sure the
Government of India will not hesitate
to present their case for a more rapid
eliminanon of {imperial preferences
than they have been doing so far
througn the process of the GATT.

With regard to certain items on
which we still are having binding, I
kriow that provision has also been
liberalised, and if we care to ap-
proach the contracting parties, we are
bound to get releases more expedi-
tiously. I think the time has come
when a thorough revision of the list
must be undertaken and the Govern-
ment of India should vigorously
pursue the items for which we have
1o seek releases from bindings of thie
nature, I know the difficulties inher-
ent in that, because recently we tried
to seek releases on some items, not-
ably, coaltar dyes, glass beads, false
pearls, razor blades and wines, and in
return we had to give concession an
80 many items—certain plastic raw
materials and certain raw materials
used in the manufacture of small
tools, including high speed alloys and
special alloy steel. I think this con-
cession was given in return for our
release from ball bearings. It is
likely that, though we are not produc-
ing these items now, we will begin to
manufacture both these items in the
very near future. Certain plastic raw
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materials we will have to produce if
our coaltar distillation industry
develops; similarly, as soon as our
steel industry develops for which
there are ambitious programmes, we
will also begin to produce tool steei.
So, this difficulty of having to give
equivalent concessions, I know, is
there. I think Government of India
will have to do some magic trick in
getting out of the obligations that
have been entered into when we be-
came a member of the GATT. I know
it is a very difficult task but at the
same time I do hope that with the
sympathy that countries like India
have in the International GATT Con-
ference and also with the ability with
which the leaders of our delegations
have been successfully conducting
their negotiations, we will be able to
get out of these difficulties.

I will be failing in my duty if I do
not refer to the work done by the
leaders of the Indian delegation in the
last two conferences. The leader in
the 8th session was our hon. friend
Shri Karmarkar and in the 0th
session it was Shri Raghavan Pillal.
But after the preliminary meetings
the main burden of leading the Indian
Delegation to the last session fell on
the shoulders of Shri L. K. Jha whe
I must say received so many
encomiums from all the sides of the
House that it made not only him but
all his colleagues blush. You will be
gald to know that even though our
leader was studiously keeping him-
self back from assuming the leader-
ship of the under-developed countries,
it willy-nilly fell to the shoulders of
that Indian Delegation and we found
that after our intervention at the
GATT conference all the under-
developed countries among which lis!
are Included the countries like Brazil.
Chile, and certain other countries of
equal .importance came over to the
Indian delegation' and said in effect
that they would rather like to place
their cases in the hands of the Indian
Delegation. This is no small tribute
to the leader of our Delegation. I
would only end by expressing the
hope that when such opportunities
present themselves our delegetion
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would not hesitate but would continue
to give the type of leadership which
is demanded of it.

I have only one last word. 1 wish
the printing of this White Paper was
as good and as satisfactory as the per-
formance of the delegation. 1 find
there are a large number of printing
mistakes. It may be that it is on
account “of the fact that this was
printed in a great hurry because the
idea was to take it up in the last
session of the Parliament. I also
hope that the performance of the
Government of India In the imple-
mentation o! the GATT will be even
more satisfactory.

Mr. Chairman: Shri Gandhi.

Shri Kamath: Let us have a yuorum
for a change. There is no quorum in
the House, The eye estimate is 35.

Mr. Chalrmam: The bell is rung.
Now there is quorum. The hon. Mem-
ber may proceed.

5 p.M.

Shri V. B. Gandhi: The motion I
have moved reads as follows:

“This House having considered
the White Paper on the General
Agreement on Tariffs and Trade,
approves of the revised Agree-
ment and the - policy followed by
the Government in relation there-
to.”

Let me at the outset say that about
this~subject of GATT many of us do
not know very much. An eminent
economist, the other day, when asked
to say a few words on GATT said
GATT is one of the subjects on which
he knows very little. That exempli-
fles the general ignorance that pre-
vails on this subject and some of us
in this House are no exception. We,
therefore, welcome this White Paper
as well as other documents which
give a lucid analysis of tariff conces-’
sions exchanged by India with other
contracting parties. I must also say
that the speech of the Minister for
Commerce and Industry was very
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helpful. It was a very full and com-
prehensive speech and it explained
the implications of many of the new
articles in the GATT as it has

" emerged from this last Review Con-

ference, He has also shown how the
mechanism of GATT works and also
how the interests of Indiag have been
affected or served by India's parti-
cipation in GATT.

Now, although there is such a pre-
vailing ignorance about the work of
GATT, GATT has still been carrying
on its work unobtrusively, laboriously
and patiently for over seven years and
today this achievement of GATT re-
presents as many as 123 international
agreements negotiated and completed
on the principle of reciprocity. I think
this is the one.single vast area of
agreement in recent history in any
field and particularly in the fleld of
trade and commerce, This work or
this achievement of GATT also re-
presents  individual consideration
given by contracting parties to as
many as 45,000 items. Such is the
scope and magnitude of the work that
GATT has accomplished. And, yet.
how is it that so little is known about
this work? Perhaps, it is due to the
fact that GATT has not used the big
drum.

May I also, here, say a word about
this excellent brochure which has
been brought out by the Lok Sabha
Secretariat. It. has been brought out
in a great hurry in a short time, and
it was distributed to us. yesterday
even though yesterday was a Sunday.
Mention may be made here of the
good work that has been done by our
enthusiastic Secretary, Shri M. N.
Kaul, in producing this brochure at
such a short notice.

Many of us want to know exactly
how India has come out of its parti-
cipation in GATT. In other words,
what, has she gained or how have we
been affected? Again, in this case,
this can be measured only in terms
of how many or how much of our
goods have received tariff concessions
in other countries as compared to the
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tariff concessions granted by this
country on goods of other countries.
Here, briefly, is the result. Our ex-
ports that went to other countries
received tariff concessions in 1948-49,
on a sum of Rs. 99,60,00,000. That is,
our goods received tariff concessions
on our exports of that value. In the
same year, we granted concessions on
goods imported into India to an ex-
tent of Rs. 89,85,00,000, Then, in
1952-53,: our goods exported to other
countries received tariff concessions on
our exports of Rs. 155,42,00,000 as com-
pared to concessions granted by us on
imports of the value of Rs. 94,28,00,000.
In 1953-54 the position was that our
exports of the value of
Rs. 134,92,00,000 received tariff conces-
sions in other countries, whereas we
granted concessions in India on im-
ports of Rs. 89,30,00,000. So, the
figures for the last year are, we re-
ceived concessions on exports of the
value of Rs. 134,92,00,000 as compared
to the concessions granted by us on
Rs. 89,30,00,000. Of course, it is not
to be assumed that in rupees, annas
and pies, the actual concessions or
amounts received would be in any way
comparable,

Now, war always destroys things
of economic value to the community,
and a total war destroys these things
on a total scalee. We all remember
what an amount of misery, what an
umount of distortion and economic dis-
location, suffering and unemployment
was experienced after the first world
war in many countries of the world.
We also remember the tragic infla-
tions in Germany, Austria and Russia,
where their currencies were reduced
almost to worthlessness. We also
remember, with a sense of relief, how
after the second world war which was
a total war and which led to total
destruction, we have been saved from
some of those experiences. At least
our experiences have not been s0
tragic or so widespread and I believe
that our escape from these miseries
and experiences is partly due to the
fact that we had taken care to set up
in advance institutions like the Inter-
national Monetary Fund and also like
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the General Agreement on Tarifls ana
Trade. Both these institutions really
are complementary to each other, or at
least they should be made complemen- _
tary to each other. They really are
two faces of the same coin, two sides
of the same shield. The hon. Minis-
ter, while explaining the relationship
or the prospective relationship bet-
ween these institutions, ‘pointed to
some dfficulties. These difficulties, it
should.be the task of experts to tackle.
But we know that in the interests of
the community as a whole and in the
interests of the future of the econo
mies of all the countries, it is essen-
tial that these two institutions should
come to some basis of joint work.

Almost every Member who spoke
before me has said something good
about the good work done by
our representatives, by the team
that went out as the " Indian
delegation to the Geneva Conference.
I would say that they have fully
deserved the praise that has been
bestowed upon them but it was not
all soft work for them. What exactly
is it that they have achieved? One
of their outstanding achievements, I
would say, was the recognition that
they have gained or they have
achieved, or the special needs of coun-
tries which can support only low
standards of living, countries whose
economy is in an early stage of deve-
lopment. This could not be very easiy
achieved. Our representatives stood
firm; they fought battles and it is after
a great heroic effort that they have
achieved this recornition for under-
developed countries,

GATT, like any other international
organisation, has to deal with all
kinds of threats and dangers to its
existence. It will be easily recognised
that where so many countries meet
with their individual interests, it 1is
wrong to expect that there shali be
an identity of interests of all of them.
Therefore, with these divergent inter-
ests, threats and dangers not only to
the future of GATT, but even to the
smooth working of GATT at the pre-
sent time, do come in. To mention
briefly, here are some of the facts of
which account must be taken by those
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who are interested in the future effi-
cient working of GATT. Among these
facts, I would mention as the biggest
one, the accumulating and mounting
surplus of farm products in the
United States, and a way has to -be
found for its disposal. Of course, a
way has been found, by a certain
decision, I understand, and I hope it
will work satisfactorily.

Mr. Chairman: The hon. Member's
time is up. He has already taken 15
minutes,

Shri V. B. Gandhi: May I have an-
other 5 or 10 minutes? ’

Mr Chairman: He can have another
5 minutes; there are other speakers
also.

Shri V. B. Gandhi: Thank you.

Of course, there is the existence of
a very influential section in the United
States of people with a protectionist
bias. The Randell Commission's re-
port is an indication. In this connec-
tion, we shall only hope that the
heroic effort of the President of the
United States to put through some
liberal ideas on trade and tariffs to the
Congress will succeed. Then, there are
other threats, minor ones like the
American attempt to give subsidies to
their export of citrus fruits, etc.
There are also other threats like 3ll
kinds of complications put in the.way
of assessment of values for ad
valerem duties. These are other ways
of frustrating or getting over the
principles of the G.A.T.T. I hope that
better counsels will prevail with them.

Shri T. B. Vittal Rao (Khammam):
May I point out, Sir, that there is no
quorum in the House?

Shri ' Kamath: The quorum has
fallen flat. Every day this is the
trouble we are experiencing.

Mr. Chairman:
rung.

The bell is being

Shri Lakshmayya (Anantapur): It is
very difficult and disgusting to sit
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after 5 o'clock. It is not possible even
to hear calmly and coolly.

Mr, Chairman: Now there is
quorum. Then hon. Member Shri V., B.
Gandhi may continue.

Shri V. B. Gandhi: I shall not deal
with the new features which have been
incorporated in the GATT as it has
emerged from the recent Conference,
for, the hon. Minister in his speech
nas very fully explained these new
features, I shall just make a refer-
ence to a statement by Shri K. K. Basu.
He quoted-a passage from Prof. K. T.
Shah on National Planning, In the
days when Prof. K. T. Shah wrote
that passage, anything like the
GATT was not known. Organisa-
tions like the International Monetary
Fund or the GATT are develop-
ments of the postwar era. They are
things which were almost undreamt of
earlier and it is rather not very helpful
to quote what Prof. K. T. Shah wrote
in 1935 in passing judgment on the
GATT. One of the great achieve-
ments of the recent conference is, ot
course, - the decision to set ., up the
OTC—Organisation for Trade Co-
operation. We would all, of course,
have liked to Charter accepted by the
countries of the world, and the
present GATT is a far cry from the
ITO, and yet I think it is part of
wisdom sometimes to accept less
than the best.

This OTC, as far as we can see
from the brief reports that are avail-
able to us, has been very well designea.
It is going to give representation to
al]l elements, elements such as coun-
tries representing various stages of
economic development as well as
territorial elements. This represen-
tation will be given both in the
executive committee as well as in the
staff or the personnel of the secre-
tariat and the staff of the Director-
General.

Shri Basu complained that this
GATT is a body dominated by the
United States. I do not see how we
can quarrel over it, because we have
to take the world as it is and in this
world today, economically speaking.
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the United States does have a domi-
nant position, Unless we can re-shape
the world to suit our own liking, we
have to accept the world as it is ana
work with it to the best advantage
possible.

Finally, we are all here in this House
for freer payments based on converti-
ble currencies, freer trade, wider trade
based on non-discriminating tariffs ano
that today is the new economic think-
ing on the subject. We are glad that
the Government has lined India ou
the side of this new economic thinking.
Whatever has been done by them, by

our representatives in Geneva and by

way of action taken by the Govern-
ment in implementing the GATT agree-
ments, of course, makes g very credit-
able record.

With these words, I commend my
motion to the acceptance of the
House.

Shri Kasliwal (Kotah-Jhalawar):
Before I speak on the provisions of the
new agreement, I want to reply to
certain points which have been raised
from that side. For example, Shri
Basu asked in what way India had
benefited by its membership of the
GATT. He should have.really con-
fined himself more to the new provi-
slons of the GATT rather than go into
the entire history of our membership
of the GATT.

My hon. friend Shri Gandhi has
just now given certain flgures from
1948-49 right up to 1953-54 and he has
pointed out how India has benefited
by its membership of the GATT. I
do not want to repeat those figures. I
only want to mention another and the
latest figure which we have for 1955.
In that year, we successfully negotiated
for the modification of certain conces-
sions granted by us to certaln coun-
tries in respect of certain items which
were already bound. The concessions
which we got were to the tune of
Rs. 5,39,00,000. In return, we gave
certain compensatory concessions; and
those compensatory concessions
amounted to only Rs. 1 crore. So,
you will see how India has in this
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My hon, friend Shri M. S. Guru-

_padaswamy raised two points, and I

want to reply to them. First of all ne
referred to export subsidies. Un-
fortunately, the hon. Minister did not
mention about it in detail in his
speech, and that is why perhaps my
hon. friend Shri M. 8. Gurupaoa-
swamy had not understood how the
new Agreement had dealt with export
subsidies. Under article XVI of the
new Agreement, from the Ist ot
January 1958, export subsidies have
been abolished. The Agreement says
that it recognises that these export
subsidies unduly interfere with inter-
national trade, and therefore they
must cease. Besides, in respect ot
primary products also, this article
says that no country will be permittea
to grant export subsidies except in so
beyond its
equitable share lr\ world export trade.

The second point that my hon.
friend Shri M. S. Gurupadaswamy
referred to was about the Havana
charter and the GATT. Probably ne
does not know that the IHHavana
charter came up for a severe review
in the Fiscal Commission which was
appointed by Government in 1949-50.
The Fiscal Commission went into some
great details about the provisions of
the charter, and several criticisms
were levelled against it. Two of these
were as follows; firstly. that it was
not possible for countries which were
in various stages of development, in-
cluding under-developed countries to
conform to a uniform commercial
code, and secondly that greater
emphasis had been laid on foreign
trade, to the comparative neglect of
the measures required for the develop-
ment of under-developed countries.
The Fiscal Commission were of the
opinion that the Havana charter
should not be ratified unless two im-
portant countries, namely the U.S.A.
and the UK. had ratified it, and se-
condly unless the economic conditions
in this country required or justified

* such ratification. So, the question of
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the Havana charter, so far as the
GATT is concerned, does not arise.

The hon. Minister has
traced the history of the GATT right
from the charter, and of how the char-
ter remained unratified, and how at
eighth session it was decided that
there should be a review of the GATT
in the light of the experience gained
in its seven years of provisional
operation, and an examination of the
desirability of amending or supple-
menting its existing provisions and

the arrangements of its administra- -

tion.

After the ninth session was over, a
rommunique was issued. That com-
munique reaffirmed the basic objec-
tives of the Agreement, adopted the
provisions of the Agreement to meet
changed conditions, and elaborated
the objectives and the structure of
an organisation to administer the
Agreement, Three main results have
emerged from this communique.
Firstly, for the first time a new and a
permanent body has been established
to administer the GATT. This body is
now known as the Organisation of
Trade Co-operation. You will re-
member that the Havana charter
wanted to form a body known as the
Tnternational Trade Organisation.
But with the non-ratification of the
charter, that body completely dis-
appeared. With the coming into force
of the new body, this new body will
take over the entire administration of
the GATT. which is at present being
rarried on by the secretariat of the
GATT. .

Several objections have been raised
in regard to this new body. One of
the objections is that the new Organi-
sation of Trade Co-operation has not
been clothed with any positive autho-
rity with which the old International
Trade  Organisation was  being
clothed. Secondly, it has been said
that this is nothing but a new version
of the opresent secretariat of the
GATT.
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Now, so far as these two objections
are concerned, it must be remembered
that first of all, the OTC is a perma-
nent body. Secondly, it has not been
possible to get a better arrangement
from those countries which are pro-
tectionist in their attitude. So it has
to be admitted that under the cir-
cumstances as are obtaining, the OTC
is a body which should be welcomed.

I need not go into the constitutioa,
structure and functions of the OTC.
They have already been given in the
White Paper which has been supplied
to us. The second point which has
emerged from these discussions is
this. My hon. friend, SBhri Bansal,
mentioned that the tariff truce had
been extended up to the 30th June
1955. In the 9th session, the tariff
truce has been extended from the 1st
of July 1955 to the 31st December
1957. Now, this is a great achieve-
ment. Supposing, this ‘tariff truce
had not been extended, then there
was a possibility of a kind of a grim
tariff war and the result would have
been that the entire world trade
would have been thrown into a state
of chaos. I must say that the exten-
sion of the tariff truce is a great
achievement to the credit of the 8th
session.

.

In this connection, I would also like
to mention about a new principle
which has been established for the
revision of the tariff schedules, which
was agreed to at the 9th session. This
new principle would promote the
automatic extension of the assured
lifea of the tariff schedules in the
future by periods of three years. It
was also provided that a contracting
party could re-negotiate during the
bound period the bound rates of
duty, if those modifications or with-
drawals were considered necessary.

Then there is another point to which
I would refer. Hon. Members have
dealt—and dealt extensively—with the
amendments which have taken place
in the body of the GATT. Hon. Mem-
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to article XVIII, Article XVIII has
veen extensively quoted by the hon.
Minister and I do not want to go into
aetail about it. But what does it
teally mean, as it has been amended?
(t means three main things. First of
all, for the establishment of a parti-
cular industry, certain flexibility in
the matter of tiariff structures for
imposing ~ quantitative restrictions
has been accepted. Secondly, there

has been a conservation of foreign
exchange so far as the balance of
payments position is concerned.

Thirdly, even though a country is not
Iin bhlance of payments difficulties,
even then, if it is a country with a
low standard of living and is in the
early stage of development, it could
apply quantitative restrictions, The
leader of our delegation, while speak-
Ing at the conference, said that it was
his wish that principles of fair trad-
ing should be established. I do main-
tain that with the acceptance of these
tbree provisions in article XVIII, the
principles of fair trading have been
established, and I very much welcome
these three provisions.

On other articles, I do not want tn
give much thought. But there is one
article—article I. Shri Bansal men-
tioned it, but he has not drawn parti-
cular attention to that article, which
has now recently been modified.
With the inclusion of the words “the
progressive development of the eco-
nomies of all the contracting parties”,
a new objective has now been intro-
duced into the GATT. It was ore-
viously not there. It was now, for
the first time, realised that the ob-
ject of the GATT {is not merely
foreign trade, not merely a reduction
ot tariff structures, but it is equally
the business of the GATT to see that
under-developed countries are also
well developed.

There are other provisions of the
GATT, but I do not want to go into
them. I only want to refer to arti-
cle XXVIII in which it has been said
that even though the bound duties
wouild be for a perlod of three years,
contracting parties would be welcome
to negotiate for reduction of tariff
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structures under the GATT either by
product-by-product basis or by multi-
lateral procedures.

I have already referred to article
XVI. The hon. Minister mentioned
something about the GATT and the
International Monetary Fund. I am
myself unable to understand how far
the linking of these two things is
going to take place. But I under-
stand that at the GATT meeting a re-
solution had been passed in which it
was said that they would welcome
the flow of capital from highly deve-
loped countries to countries which are
undeveloped, but they made two-
conditions that in such respects there
should be security for the capital
and, secondly, that there should be
adequate provision for interest and
for profits and other things to be
returned to those countries from
where the capital comes. I do not
know what the attitude of the Gov-
ernment is so. far as thig particular
resolution is concerned. But if it is
a question of linking the GATT with
the International Monetary Fund, I
am sure the hon. Minister will give
good thought to it,

I do not want to go into other de-
tails. T heartily support this.

Mr. Chairman: Shri Viswanatha
Reddy.

Shri Viswanatha Reddy (Chittoor):
Sir,......

Shrl Kamath: We might adjourn;
there is no quorum. There is fre.
quent lack of quorum which is becom-
ing. We may adjourn today.

Mr. Chairman: It appears there is
not enough attendance in the House
and there is no quorum. This is the
third time. I am having the bell
rung.

The House took the decision that #t
would sit till six, but I do not find
there is enough attendance.

Shrl Amjad AN (Goalpara-Garo
Hills): The Minister of Parliamen-
tary Affairs is in difficulty to collect
Members.
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Shri Kamath: I find the hon. Minis-
ter of Parliamentary Affairs movirg
to his seat. I think he is going to
make a statement.

Mr. Chairman: I am considering
that. I may adjourn the House as there
is little hope of securing quorum at
this late hour.

[Mr. DeputY-SPEAKER in the Chair]

Shri Eamath: For three times iIn
less than an hour there has been lack
of quorum today. Now again there is
no quorum. The suggestion was made
that the House might adjourn and
meet tomorrow, and the Minister of
Parliamentary Affairs agrees, by tacit
consent,

Shri Amjad All: He is in difficulty
In collecting Members.

Shri §. N. Das (Darbhanga Central)
It will be better if the names of those
who are present are recorded.
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Shri Bogawat (Ahmednagar South):
There are only six Members of the
Opposition.

Shri T. N. Singh (Banaras Distt.--
East): It is a question of joint res-
ponsibility; nothing like individual
responsibility.

Shrli Kamath: It is better to extend
the Session by a week rather than
each day's sitting by an hour. Even
the galleries are empty, except the
Press Gallery.

It is more than five minutes now,
Sir. ’

Mr. Deputy-Speaker: Including
myself there are forty-three. Two
more have come in. There are forty-
five now.

I am sorry. There being no quorum
I adjourn the House.

The Lok Sabha then adjoutned till
Eleven of the Clock on Tuesday, the
20th September, 1955.
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